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Heard 	 KhcrnSr 

0 Counsel for applicant along with Mr,A, 

I 
Admit, Call for the record;. 

INr..tn4iggh, learned COunsal for 

the applicant, is prayed for interim Order. 

Considering the fact; and circumatrrs of the 

case, we feej it expedient to issue notice. 

Issue notice as to why the interim ordet 

Suspending the direction contained in orders V 

dated 10.801 and 13.8.01 shall not be 

Suspended during the pendeny Of this ipplic-. 

atjo, Returnable by 2 weeks, 

List on 4/9/01 For further order. 

In the meantime, the W Operation of the 

a?orsajd order shall rema-in Suspended till the 
returnable day. 

Ir. B,C.Pathak, learned Add!. C.G.S.C, 

accepts notice on behalf of respondent no.1. 
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4.9,01 	Heard Mr.T.N.K.Singh,.Sr. Adu4e  and fir. 

A.Blmal Singh, learned coizsel for the applicant 

and also hr. B.CoPathak o  learned AddLC.G.S.Ce 

for respondent No.1 and fir. Shahiwal, learned 

counsel for respondebb Nos. I to S. 

Mr. T.N.K.Singh, learned counsel for the 

lL- ct.J- 	 applicant, requests for early hearing. List on 

18/9/01 for hearing. 

• 	
. 	 / 	 In the meanwhile, Interim order dated 

wo 4 	17.8.01 suspending the operation of the 44 
,orders 'datl'O.B.Ol and 13.8.01 shall continue. 

• 	 Respondents shall consideri for giving the 

facilitiea as per his stQtu8 immediately in - 
\t 	 •  

V 	' pursuancs of the earlier interim  order dated 
0 	

: 	 0 • 	 0 	17,e.o1. 	 0 

OPc&i 	70lkV 
00 	 / 	• 	List on18/9/01 for hearing. 

0 	 /ah 01124,w2-'4- 	0 	 0 	

0 

Member 

0 .: — aio 	
0 	

• 	 mb 	 - 

Mr B.C. Pathak, learned Add!. C.C.S.C., 

0 	

. •• 	

has stated that he is yet to obtain necessary 

instructions for filing of written state m ent. 

- - 	 : 	• 	Filing of written state meat is essential in this 

0 	 case. In the drcumstances the respondents are 

• 	. 	 . 	allowed four weeks 4  tim e to submit their written 

	

0 	

0 	
statement. Instead of posting the matter for 

0 

	

	
hearing let the case be listed on 16.10.01 for 

• written statement,' if any. In the. meantime the 

0 	
interim order, passed earlier shall continue until 

- 	 . 	further orders. 	0 	 0 

0 

0 	 0 
0 	 em er 	 Vice-Chairman 

0 	 nkm 	 0 

1600.01 	 Mr.B.C-,Pathak, learned Addl.C.G,S.C- 

	

0 	 1 h3sinformed that he has received alitter from 
0 	Director, Judicial, Ministry of Home Affairs 

O 	 dated 12.9.2001 informing him that they hav 

not recivd the papers regarding this O.A. 

• 	
0 	 . . 	Of Pica record shows that copy ofthe applica. 

tiôri basbben sent on 28.8.2001 

* 	 0 	 On the request made by Mr,B.C.Path 

	

0 	 learned Addl.C.G.S.0 three weeks time is 0 
0 	

0 	 . 	 granted to the respondents to file ulitten 

0 	

0 

• 	stateeôt. List on 13,11,2001 for order. 

Plember 
•0 	

0 ,. 	 0 	 0 

b 	 ) 	
0 
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13 . 11.2001. Heard r.TN.Singh, learned counsel 

for the applicant and also Mr.A.L 	Roy, 

learned Sr.C.G.S.C. Mr.Roy has stated that 

I Hr 	 I 	 he Is 4 awaiting instruction from the respon- 
l"'1f 	 dents to submit written statement* 

r 	considering the facts and' circunista- 

/7Q nces, the respondent No.1 Is allowed further 

f 	344 	four weeks time to file wtttten statement. 

Iist on 14.12.2001 for further order. 

Member 	 VIce-Chatrman 

4 
J\JV/ c4 

ct 	95 - 

4 qJv7- 

bb 
1402,01 Respondent No, 1 has riled the written_ 

statement, Sri P4Bora, learned counsel 1nPb\ 

ad that State or Manipur, respondent Nos. 2 to 
Zh 

4o filedwritten statement. Copies or the 
m 	be 

written statementerjedto the applicant. 

Office to1ee  written statement on racor 

List on 1 6.1 .02 For hearing. The other 

respondents may rile written statement, if 

any, before the date of hearing. Tbe applic-

ant may also File rejoinder, if any, before 

the date of hearing. 

Member 

nib 
1 B.1 .02 
	

Pass àter for the day. List on 17.1.02 

for hearing. 

N amber 
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A. 320/2001 

OrderfthTribu al 

Haring A c, cluded on .17.1.2002. 

Heweier at the 	 f Sri A.Deb Roy, 

learnsdr, C.G.S. C O,,  time.j,s granted to 
Union or India to make fjrther argument on 

the matter. tlr. M.Chanda, lea med counsel 

informed that Sri A.Deb Ray, is sj, and he - 

is nt in a position to rguer. (We have 

heard the matter extensively. 

List on 22.1.2002 for further hearing. 

Heard also tr. A.khan, learned counsel far 

the applicant. 	. 

C- 

Member 	 Vice-Chairman 

I 	. 	I 
-Ieard the leaned counsel for the. parties. 

Hearing cncluded. Judginent delivered in open court, 

kept in Jeparate sheetl The application is allowed. 

No order is to costs. 

-Chai Member 	 Vicerman 

Lof 
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22.1.2002 • 	
DATE OF DECsIOw 

Shri A. RornenkumarSingh,IPS 	
PTITIONER(S) 

Mr T. Nanda Kumar Sgh, Mr A. Bimal, 

Mr A. Mahendra, Mr T. Rajuñdra and Mr P.K. Roy ADVcCATE FOR THE 

PET  

VERSUS - 

The U nion of India and others 	
ESONDE ( s) 

Mr A. Deb Roy, Sr. C.G.S.D. and 
Mr, G.N. Sahewafla. 	 AI)VOCA' 	FOR THE 

RESPObIDENTS 

THE HON', 	MR JUSTICE •D.N. CHOWDHURY, VICE-CHAIRMAN 

THE HO'E MR K.K. SHARMA, A]iMINISTRATIVE MEMBER 

l 	 Repors of .local papers 
ft 	

may be 	 to see the • 	j1n 	7 	. 	 • 

.2* 4PO be i et're3 to the t.eporter or not ? 
. $hther 

 

0144t Iordships wish to see the fair copy of the jucient 7 

4 ,  Whether the judgment is to be circulated to the ether Benches ? 

Judgment delivered by Hon'ble Vice-Chairiian 

/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.320 of 2001 

Date of decision: This the 22nd day of January 2002 

The Hon'ble Mr Justice D.N. Chowdhur.y, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Shri A. Romenkumar Singh, IPS, 
Resixlent of Kolshamthong Ahanthern Leikat, 
P.O. and P.S. - Imphal, Manipur, 
last employed as Inspector General of Police (Crime), 
Manipur, Imphal. 	 ......Applicant 

By Advocates Mr T. Nanda Kumar Singh, Mr A. Birnal, 
Mr A. Mahendra, Mr T. Rajundra and Mr P.K. Roy. 

- versus - 

The Union of India, through the 
Home Secretary to the Government of India, 
Ministry of Home Affairs, 
N e w Delhi. 

The State of Manipur, through the 
Principal Secretary (Home), 
Government of Manipur, 
Tm phal, M anipur. 

The Corn missioner (DP), 
Governrnent.of Manipur, 
Secretariat, Imphal, Manipur. 

The Director General of Police, 
Manipur, Imphal. 

Shri M.K. Das, IPS, 
Inspector General of Police (nt.), 
Manipur, Imphal. 	 ......Respondents 

/ 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. and 
Mr G.N. Sahewafla. 

0 R D E R (ORAL) 

CHOW DHURY. J. (V.C.) 

The 	applicant 	is 	a promotee 	officer 	in the 	Indian Police 

Service. In conformity with the Indian Police Service (Recruitment) Rules, 

1954 and the Indian Police Service (Appointment by Promotion) Regulations, 

1955 he was appointed in the Indian Police Service (IPS for short) in the 

Manipur - Tripura Cadre. The applicant was appointed in the supertime 

scale of Rs.18,400-22,400 with effect from 1.3.1999 and posted as Inspector 

General of Police (Intelligence), Manipur. He was thereafter transferred 

and posted as Inspector General of Police (Law and Order). The rsondents 
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took umbrage in the matter of promotion of the IPS officers by the State 

in breach of the directions of the Central Government in no uncertain 

terms. By a communication addressed to the Chief. Se ,cretary, Government 

of Manipur, the Ministry of Home Affairs brought the attention of the 

Government of Manipur to the guidelines issued vide letter No.45020/11/97-

rPS-ll dated 15.1.1999 wherein it was mentioned that the IPS officers 

who had completed 14, 18, 26 and 30 years of service were eligible for 

consideration for promotion to the grades of DIGP,. IGP, Addi. DGP and 

DGP 	respectively, depending upon 	the 	availability of posts. The 	said 

com munication 	also conveyed that it 	was noticed that the IFS officers 

of 1975 	and 	1982 batch were promoted to the ranks of Addi. 	DGP and 

IGP respectively in the State of Manipur. Those officers,, so far, did not 

complete the minimum stipulated years of service as prescribed under 

the guidelines and therefore, action of the State Government in promoting 

those officers amounted to violation of rules. The Government of India 
S 

took a serious view of the that and the State Government was accordingly 

directed 	to 	revert the officers who 	were 	not 	eligible 	for promotion to 

various grades as per Government of India's guidelines dated 15.1.1999. 

By communication dated 28.6.1999 the State Government informed that 

the vacancy of IGP arose whew the old rules were in operation and prior to 

coming into force of the new rules dated 15.1.1999. As per the nor ms issued 

by the Government of India dated 28.12.1990 the minimum years of service 

required was seventeen years. Accordingly two officers including the applicant 

were eligible for promotion to the post of IG P as on 1.1.1999 when the 

, 

	

	 vacancies in the post of IGP were available, although formal appointment 

orders were issued only on 1.3.1999. Similarly, the State Government also 

) mentioned about the facts and circumstances for. appointing.the Addi. DGP. 

It also referred to the norms of relaxation in the N.E. States. While things 

rested at this stage the Government Of India advised the State Government 

for Central deputation of the applicant vide com munication dated 9.1.2001 

followed by a Fax message dated 12.1.2001. The State Government by 
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its communication dated 22.1.2001 stated that the State Government had 

already proposed the name of Shri N. Shyamananda Singh, IPS for 

consideration of central deputation. The State Government also expressed its 

inbility 'iôdispense withthe services of the applicant at that stage. By an 

order of the Government of Indin dated 8.6.2001, the applicant was posted 

as IGP (Crime). When things rested at this stage the impugned Fax message 

was issued whereby the Central Government approved the appointment 

of the applicant as DIGP in the Border Security Force (BSF for shoft) 

in the pay scale of Rs.16,400-20,000 on deputation basis for a period 

of five years fro rn the date of assu m ption of charge of the post or until 

further orders whichever event takes place earlier. By the same Fax 

message the State Government of Manipur was requested to relieve the 

applicant im mediately in order to enable him to take up his new : 

assignment. By order dated 13.8.2001 the State Government duly complied 

with the said Fax message and the applicant was released with im mediate 

effect to enable him to join as DIG, BSF on Central deputation with 

BSF for a period of five years or until futher orders whichever event 

takes place earlier. He was acconhngly directed to report to the Director 

General, 	BSF, 	New Delhi for further orders. 	The legitimacy of the said 

action of the respondents is being challenged in this application as arbitrary 

and discriminatory. 

2. 	The 	Union 	of India 	as 	well 	as 	the 	State 	of 	Manipur, 	the 

Corn missioner 	(Department of 	Personnel), 	Government 	of 	Manipur 	and 

the 	Director 	General 	of 	Police, 	Manipur 	filed 	their 	written 	statements 

contesting the claim of the applicant. The Union of India in their written 

statement,. 	supporthg 	the order 	of 	appointment 	of 	the 	applicant 	on 

deputation, 	mentioned 	Rule 6 of the IPS (Cadre) 	Rules, 	1954 empowering 

the Central Government to take IPS officers from State cadres for filling 

up 	various posts under the Central Government 	with the concurrence of 

\r 	
the State 	Government concerned. It was averred that the said rules also 

provided 	that in 	case 	of any 	disagreement 	between 	the 	State 	and the 

Centre, 	the 	matter 	was to 	be 	decided 	by the 	Central 	Government and 

the...... 
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the State Government shall give effect to the decision of the Central 

Government. The services of the applicant were offered -by the State 

Government for posting under the Central Gvernment organisations vide 

Fax message dated 23.2.2001. Itwäs alao:stàte -dthatthe Uriion of India was 

also in possession of the information that continuation of the applicant 

in the State was not in the public interest. The applicant's suitability 

for Central deputation was accordingly considered by the Central 

Government and he was found suitable for being posted as DIG, BSF at 

the Centre in terms of Rule 6 of the IFS Cadre Rules. In the written 

statement the Central Government denying the allegations made in para 

5.b of the application stated that F.R.15(a) of the FRSR was not attracted. 

The applicant was taken on Central deputation under Rule 6 of the IFS 

(Cadre) Rules, 1954. The respondents further stated that the D GP, Tripura 

and DG/A DG, Meghalaya were taken on deputation as IG in the BSF and 

also stated that all India seniority was m aintained in the matter of 

promotion at the Centre whereas State seniority was maintained in the 

State. The pay of the applicant which he was getting as IGP in the State 

would be pr.otected on deputation as DIG, BSF.and therefore, the applicant 

would not suffer financially. It was also mentioned that no IFS officer 

senior to the applicant was appointed as IGP at the Centre and even 

IFS officers of 1979, 1980 and 1981 batches were posted as DIG at the 

Centre. Therefore, there was no violation of article 311(2) of the 

Constitution of India, nor the said deputation can be termed as a measure 

of penalty. The respondent Nos.2, 3 and 4 while disputing the claim of 

the applicant stated that the applicant •along with four other IFS officers 

were considered for promotion to the Supertime Scale posts of IGP by 

the Screening Corn mittee's meeting held on 22.2.1999. Out of five lIPS 

officers, one belonged to the 1981 batch and the others belonged to the 

1982 batch. Out of the said four persons of the 1982 batch, the seniority 

of the applicant was at serial No.3. At the relevant time when the 

\, foresaid consideration took place, some officers of the 1981 batch and 

bove were on deputation to the Central Gävernment and as such, their 

eases were not considered. It was mentioned that if the cases of 1981 

batch......... 
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batch and above were considered then the applicant would not have been 

appointed in the Supertirne Scale of IGP. It was also asserted that the 

Government of India objected to the promotion of the applicant in the 

rank of IGP without completing the minimum stipulated period of 18 years 

-. 	of service as prescribed by the Government Notification dated 15.1.1999, 

which 	would 	reveal 	that 	on 	22.2.1999 when 	the 	Screening 	Corn mittee 

Meeting 	was held the 	applicant did 	not possess the 	minimum 	qualifying 

service. It also 	mentioned about the letter of the State Government dated 

28.6.1999. 	It, 	as..  also 	stated that 	in view 	of the 	Notification 	dated 

13.5.1999 the notification on the subject issued on 28.12.1990 by necessary 

im plication did not hold the field. 

Challenging the impugned action of the respondents in appointing 

the applicant as DIG, BSF on deputation vide Fax message dated 12.1.2001 

and the consequent release order of the State Government dated 22.1.2001, 

Mr T. Nanda Kumar Singh, learned Sr. Counsel appearing on behalf of 

the applicant, sub mitted that the aforesaid action of the respondents is 

contrary to Rule 9 of the IPS (Pay) Rules, 1954 and also in violation 

of F.R. 15(a) read with F.R.49 of the FRSR. The learned Sr. counsel 

submitted that the impugned action of the respondents also suffers from 

the vices of malafide exercise of power on extraneous consideration. 

Lastly, he submitted that it amounted to reduction of rank in violation 

of Article 311(2) of the Constitution. 

Mr A. Deb Roy, learned Sr. C.G.S.C. and Mr G.N. Sahewalla, 

learned. Sr. Counsel appearing on behalf of respondent Nos.2 and 4, refuting 

the contention of the applicant pointed out to the process of selection 

that was held on 22.2.1999. Both the counsel submitted that, admittedly, 

as on 22.2.1999 the applicant was not eligible for being appointed on 

promotion as IGP. As mentioned in the written statement the cases of 

IPS officers of 1981 batch and above, who were eligible to be considered, 

if considered the . applicant could not have been appointed as such. 

\ .Therefore, 	the said appointment to the rank of IGP did not confer any 

vested righton the applicant. 	Mr Sahewafla, learned Sr. Counsel for the 

State respondents also referred to Rule 6 of the IPS (Cadre) Rules, 1954, 

which......... 
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and contende&; that .. no connt, 	s,. .such, was requird fdr. sending 

an IPS Cadre officer to Central deputation. Mr A. Deb Roy, learned Sr. 

C.G.S.C., referring to the IFS (Pay) Rules, 1954 contended that a member 

of the service can be appointed to a post 	mentioned in Schedule ]]I. The 

post of DIG in the BSF is mentioned in Schedule lIt, and therefore, the 

applicant was rightly placed in his cadre. 

5. 	We have given our andous consideration in the matter. Whether 

for sending on deputation of a Cadre officer to the Central Government 

further consent of the incumbent under F.R.15 is necessary or not is 

the question :Efocüsed by the learned Sr. counsel for the applicant. According 

to the learned Sr. counsel for the applicant such consent is essential in 

conformity with F.R.15(a) and for that purpose he referred to a number 

of decisions of the Supreme Court, namely A mar Nath Bhatia Vs. Union 

of India and others, reported in 1987 (1) SLR 10, State of Punjab and 

others Vs. Inder Singh and others, reported in (1997) 8 SC C 372 and 

U mapati Choudhary Vs. State of Bthar and others, reported in (1994) 4 

SCC 659 and a number of like cases. The learned counsel for the 

respondents, on the other hand, submitted that the requlrement of consent 

is done away with in view 	of the Scheme 	mentioned in 	Rule 6 of, the 

IPS Cadre Rules. Since the application can be disposed of on the other 

issues, we are not inclined to go into that issue and leave matter here. 

In our opinion, however, as..per the Scheme of IPS Pay Rules read with 

the lAS Cadre Rules, a member of the Service cannot be appointed to 

a post inferior to the status and responsibility occupied by him. This 

protection is.guaränteed by the . IPS Pay Rules. The whole object of the 

rules is to...provide ancbffective insulatidnaainst arbitrary, tinjust:änduneqUal 

treatment. Admtitedly, on 	the own showing 	of the 	respondents, 	the 

applicant 	ias given a Supertime Scale and he was appointed to the post 

of IGP, 	a post higher in 	status and responsibility to that of a 	DIG 	of 

BSF. If the appointment was unlawful there were other measures for taking 

care of the situation, not by way of sending someone on deputation, that 

too, to a post of inferior status. As mentioned, the respondents in the 

written state m ent realising the situation pointed out that the pay of the 

applicant........... 
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applicant would be protected as DIG, BSF on deputation and that the 

applicant would not suffer financially. Pay •of a Cadre officer is not the 

sole criteria. A Cadre officer can be posted to a post which is a post 

equivalent in status and responsibifity to the post that was occupied by 

such person. The core question is status and responsibility. If, despite 

giving the scale of pay, if in truth and reality the post deputed to is 

inferior in status and responsibifity to that occupied by a person, it would, 

undoubtedly, violative of Article 311 as well as Article 14 and 16 of 

the Constitution of India. Article 14 as well as - Article 16 speaks of 

equality and inhibits discrimination. Equality is a dynamic concept of 

different m anisfestation. It is antithetic to arbitrariness. A public authority 

while acting in public field its action must be based on valid relevant 

principles applicable to all similarly .  situated. Its action is to guided by 

just, reasonable and lawful considerations. At any rate it cannot be guided 

by irrelevant and extraneous considerations. Where reasonings are not 

legitimate an'd relevant, but is outside the provisions of the rule it would 

also amount to malafide exercise of power. 

6. 	Pay Rules, Cadre Rules were also made to define and protect 

the status of the Cadre officers of the All India Services. Rule 9 of the 

IPS (Pay) Rules, 1954 reads as follows: 

"9. Pay of members of the Service appointed to posts 
not included in Schedule Ut.- (1) No member of the Service 
shall be appointed to a post other than a post specified in 
Schedule 1111, unless the State Government concerned in respect 
of posts under its control, or .  the Central Government in respect 
of posts under. its control, as the case may be, makes - 
declaration that the said post is equivalent iiri statu 	hd 
responsibifity to a post specified in:thé said Schedule. 

The pay of a member of the Service on appointment 
to a post other than a past specified in Schedule JIll shall 
be the same as he would have been entitled to, had he been 
pointed to the post to which the said post to declared 
equivalent. 

................... - 

Notwithstanding anything cotained in this rule, the 
State Government concerned in respect of any post under 
its ocntrol, or the Central Government in respect of any post 
under its control, may for sufficient reaons to be recorded 
in writing, where equation is not possible, appoint any member 
of the Service to any post without, making a declaration that 

- the said post is equivalent in status and responsibility to a 
post-specified in Schedule 11111. 

............... - 



(6) A member of the Service on appointment to a post 
referred to in sub-rule (4) in respect of which any pay or 
scale of pay has been prescribed shall draw where the pay 
has been prescribed, the prescribed pay and where scale of 
pay has been prescribed such rate of pay not exceeding the 
maximum of the scale as may be fixed in this behalf by the 
State Government or as the case may be, the Central 
Goverment. 

Provided that the pay allowed to an officer under the sub-
rule (4) and sub-rule (5) shall not at any tim e be less than 
what he would have drawn had he not been appointed to a 
post referred to in sub-rule (4). 

.(7) ............................... I,  

The rule is intended to protect and preserve the Status of a member 

of the IPS. An officer appointed and posted in a post can be shifted to 

an equivalent or higher 6ost and not below it. Rules are mae to eschew 

any subterfuge of any form. The rule provides that no me m ber of ths. 

• IPS shall be appointed to a non-cadre post unless Government makes a 

declaration to the effect that such non-cadre post is "equivalent in status 

and responsibifity". The real object is to safeguard such officer from subtle 

dim unitton of their status and responsibility. If he is in fact brought down 

to a lower post, he will be entitled to safeguard his right guaranteed 

under Article 311 as well as Articles 14 and 16 of the Consti&ition of 

India. The Rule ensures that a me m ber of the Service is not to be 

relegated to a post inferior in status and responsibility than that he 

occupied. In the case in hand, admittedly, the applicant was promoted 

and appointed as IGP. The post of DIG in BSF, where the applicant i'., 

deputed, is inferior to the post of IGP. In the guise of deputation, he 

was posted to a lower post inferior in status and responsibility than that 

of IGP (Law and Order) in the State of Manipur without following the 

procedure prescribed by law. The purported action of the respondents 

to shift the applicant from the post of IGP to the post of DIG, BSF also 

appears to be punitive in view of the stand taken by the respondents 

that the applicant's continuance in the State was against the public 

interest. 

7 	In the context of the corn munication dated 13.5.1999 sent 

by the Ministry of Horne Affairs, n sthv'ey' of the perspecthàndfo 

all........... 
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all the reasons cited above, in our view the impugned action of the 

respondents posting the applicant as Deputy Inspector: General in Border 

Secur[ty Force on deputation communicated vide Fax message dated 

10.8.2001 is unsustainable in law and thus is liable to be set aside. The 

said action of the respondents deputing the applicant as a Deputy Inspector 

General in BSF in the circumstances is set aside and quashed. 

8. 	The application is accordingly allowed to the extent indicated. 

There shall, however, be no order as to costs. 

( K. K. SHARMA 
) 

	

( 
D. N. CHOW DHURY 

) 

ADMINISTRATIVE MEMBER 
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ORIGINAL APPLICATION NO. 	OF 200L' 

Shri A. Romenkumar Singh, IPS, aged about 52 years, Sb 

Late A. lbomcha Slngh, resident of Kelshamthong Ahanthem 

Leikal, P.O. and P.S. Imphal, Manipur, last employed as I.C.R. 
(Crime), Manipur at Imphal, Manipur. 

Applicant. 
Versus - 

The Union of India through the Home Secretary to the 

Government of India, Ministry of Home . Affairs, North 

Biock,NewDelhi-110001. 

The State of Manipur through the Principal Secretary 

(Home) to the Government of Manipur, Secretariat, Imphal, 
Manipur. 

The Commissioner (DR), Government of Manipur, 
Secretariat, Imphal, Manipur. 

The Director General of Police, Manipur, Imphai 	-. 
S. ShrI M.K. Das, IPS, I.G.P. (mt.), Manipur, Imphal. 

- 	
Respondents 

	

• 	Details of Application :- 

1. 	PartIculars of the order against which the application Is 
made: 

Central Government Order conveyed in Fax Massage No.1-
21016/15/2001-IpS ill dated 10-08-2001 from Home, New Delhi to the 
Chief Secretary, Government of Manipur, Imphal appointing the 

Applicant as D.I.G. in BSF in the pay scale of Rs.16400-20,000/- on 

deputation basis for a period of 5 (five) years from the date of 
V 

	

	assumption of charge of the post or until further orders, whichever 
event takes place earlier, 

And 	orders 	by 	Governor 	of 	Manipur 
No.4/62176/IPS/DP(Pt.) dated 13-08-2001 In pursuance 

purporting  to release the Applicant. 

Fax message from Government of India 
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JurisdIction of Tribunal: 	 Guvahati BeflCll 

The Applicant declares that the subject-manor of the order against 

which he wantS redressal is within the jurisdiction of the Tribunal. 

Limitation: 
The Applicant further declares that the application is within the 

limitation period prescribed in Section 21 of the Administrative 

Tribunals Act, 1985. 

Facts of the Case: 

The Applicant, who is the holder of Bachelor's Degree in Science 

as well as in Law, first entered in the service of Manipur 

Government in 1975 on the selection by the Manipur Public Service 

Commission on his appointment as Deputy Superintendent of 

Police in Manipur Police Service. The Applicant was promoted to 

the Indian Police Service by gMng him year of allotment of 1982 in 

the Manipur - Tripura Cadre. He was serving in different capacities 

in the rank of Superintendent of Police, Commandant and 

Assistant Inspector General of Police, from 1983 onwards. While 

servng In the rank of Dy. S.PJ SP./C.O. he was awarded 4 (four) 

President's Police Medal for Gallantry, 3 (three) Chief Minister's 

Police Medal for Gallantry, I (one) Chief Minister's Police Medal for 

Outstanding Service, I (one) President's Police Medal for 

Meritorious Service, 2 (two) Gold Medals from Associated Manipur 

Chamber of Commerce, I (one) Gold Medal by the Public from 

• Churachandpur District and other Cash Rewards. He was also 

given 13 (thirteen) Years' Advanced Increment during the period of 

10 (ten) years of his service. He also received commendation from 

the Governor of Manipur on 22-12-194 and a large number of 

appreciations from his superior/senior officers in appreciation of his 

commendable service. 

He was promoted to the next higher grade/post of Deputy Inspector 

• General of Police in the Indian Police Service supertime scale in 

the joint Manipur - Tripura Cadre,vide orders of the Governor of 

Manipur being No.317/90-IPS/DP dated 17-01-1996. 

The Applicant was appointed to the supertime scale of Rs.18,400-

22,4001- of Inspector General of Police with immediate effect and 

transferred and posted as Inspector General of Police 

(Intelligence), Manipur vidé order of the Governor of Manipur being 

No.315/97-IPS/DP dated 01-03-1999. 
Oath ComflirnP 
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A true copy of the ordpr by the Governor bfj 

Manipur dated 01 .O3*tT 	- -appoinfing the 

Applicant to the supertime scale and transferring 

and posting him as I.G.P. (mt.) is attached hereto 

as Annexure A-I. 

(4) Within a short period of about 2 (two) months of his transfer and 

posting as I.G.P. (tnt), the Applicant was transferred and posted as 

I.G.P. (Law and Order), Manipur,vide orders by the Governor of 

Manipur being No.315/97-IPSIDP dated 0405-1999. 

A true copy of the orders by the Governor of 

Manipur dated 04-05-1999 for transfer and posting 

of the Applicant as I.G.P. (L & 0), Manipur, is 

attached hereto as Annexure A-2. 

The Government of India took exception to the 

•  promotion of the Applicant in the rank of I.G.P. on the alleged 

ground of his not completing the minimum stipulated years of 

service and directed the State Government to revert the Applicant 

and others of his rank who are alleged to be not eligible for 

promotion as per guidance of the Government of India dated 15-01-

1999 vide D.O. No.1-28015/1/99-IPS-lV dated 13-05-1999 from the 

Joint Secretary to the Government of India, Ministry of Home 

Affairs, addressed to the Chief Secretary, Government of Manipur. 

The Government of Manipur gave a befitting reply to the 

aforementiâned D.O. Letter of the Joint Secretary, Government of 

India, pointing out, inter-alia, that the Applicant was eligible for 

promotion to the post of I.G.P. as on 01-01-1999 when the vacancy 

was available in accordance with the Central Government's 

Guidelines dated 28-12-1990 vide letter No315197-IPS/DP dated 

•  28-06-1999 from the Government of Manipur, to the Joint 

Secretary, Government of India, Ministry of Home Affairs and 

Guidelines dated 28-12-1990 issued by the Government5 of India, 

• 	Ministry of Home Affairs, to the Chief Secretaries of all States. 

A true copy of D.O. Letter dated 13-05-1999 from 

Government of India to the Chief Secretary, 

Manipur, is attached hereto as Annexure A-3. 

• 	

S 	 A true copy of Manipur Government's letter dated 

1 	 28-06-1999 to the Government of India, Ministry of 

V- 
oath Comflhid 
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"H- As along with a copy of Central 

hktl $ Guidelines dated 28-12-1990 is 

attached hereto as Annexure A.4 

(5) The Government of India asked the State Government for Central 

deputation of the Applicant by addressing a D.O. letter 

• 	 No.8/4112000NEI dated 09-01-2001 and also Ministry of Home 

• 	 Affair's Fax Message No.1-210161112001-IPS/ll dated 12-01-2001 

with the object of dislocating the Applicants posting in Manipur. 

The Government of Manipur informed the Central Government that 

the Applicant was holding the key post of I.G.P. (L&O), Manipur 

and the State Government was unable to dispense with his 

services at that stage, vide letter No.4150176-IPS/DP dated 22-01-

2001. 

A true copy of letter dated 22-01-2001 from the 

Manipur Government to the Government of India, 

Ministry of Home Affairs is attached hereto as 

Annexure A.6. 

Later on, the Chief Minister of Manipur wrote a latter bearing 

D.O. No.MB/1/CMI2001 dated 04-05-2001 addressed to the Union 

Home Minister in the Government of india requesting the latter to 

review the case of Central deputation of the Applicant as his 

services, as the highly decorated Police Officer who had proved his 

mettle in the counter-insurgency operations in Manipul were 

needed on the ground that withdrawal of the services of senior 

officers like the Applicant would not only cause avoidable sethack 

in the counter-insurgency operations In Manipur but would also 

create a vacuum at the strategic level of the Police hierarchy. 

A true copy of the D.O. letter dated 04-05-2001 

from the then Chief Minister of Manipur to the 

Union Home Minister in the Government of India is 

attached hereto as Annexure A4. 

(6) Soon after the then popular ministry in Manipur was voted down on 

the floor of the Legislative Assembly on 02406-2001 and the 

President's Rule was installed, the Applicant was transferred and 

posted as I.G.P. (Crime), Manipur, vide orders by the Governor of 

Manipur being No.3/9/86-IPS/DP(Pt.-lII) dated 08406-2001. 

A true copy of the order by the Governor of 

Manipur dated 0846-2001 transferring and 

Oath CominiSOø 
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posting the APnSl.G.P:(Cnfl1e),Ma ipur is 

attached hereto Abnexure A-i. 

(7) Due to sudden respiratory problem the Applicant has been under 

medical treatment since 02406-2001, and the Doctor attending on 

him advised him for complete rest for some days. The ApplIcant 

made his application for earned leave of 30 (thirty) days with effect 

from 14-08-2001 with permission to prefix the three preceding 

general holidays on medical grounds, vide letter No11PF/2001-

IG(Crime)/ dated 10-08-2001 addressed to the Chief Secretary, 

Government of Manipur through the D.G.P., Manipur, with an 

application for leave and medical certificates. 

A true copy of letter dated 10-08-2001 from the 

Applicant to the Chief Secretary to th e  
Government of Manipur with medical certificate 

dated 09-08-2001 and record of diagnosis dated 

09-08-2001 is attached hereto as Annexure A.8 

[Colly). 

(8) Like a bolt from the blue, a copy of order by the Governor of 

Manipur bearing No.4/62176/IP$/DP(pt.) dated 13-08-2001 was 

delivered to the Applicant on 13-08-2001 whIch was a general 

holiday in Manipur on account of Manipur Patriots' Day which was 

usually celebrated with due pomp and grandeur. The said copy of 

the orders by the Governor. of Manipur was forwarded to th e  
Applicant under Police Department Endat. No.EIi 6/13/88-

PHQ(Adm.)/4519 dated 134W2001. The said Governor's order 

purported to release the Applicant so as to enable him to join as 

D.I.G. in the BSF on Central deputation with BSF, in pursuance of 

Ministry of Home Affairs, Government of India's Fax No.1-

21016I15120014p$11 dated 104)8-2001. 

In the evening of 134)8-2001, a copy of message bearing 

No.1/PF/MKD/2000-JNT dated 13-08-2001 issued by the 

Respondent No.5 for his allegedly taking over the charge of I.G.P. 
-* (Crime) with effect  from 13-08-2001 (A.N.) was delivered to the 

Applicant, although the Applicant has never handed over the 

charge of his office as I.G.P. (Crime) to th e Respondent No.5 or to• 

	

) 	 any other officer till now. Nor is there any State Government's order 

or direction authorising/allowing th 

Cc F,c  
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the charge unilaterally from the 

rules and instructions of the GovE 

Trju 

ant as reqülrèdT uider th 'L - , L' ~~! -, 	- ; 3 11 -' h 	i 
Since the Applicant was in the dark about the appropriate 

orders of the Central Government appointing him as D
. I .G. in the 

BSF, he requested the Respondent No.4 for furnishing a copy of 

the order made by the President of India in consequence of which 

the order of the State Government dated 13-08-2001 was Issued as 

well as the unauthorised taking over of the charge of I.G.P. (Crime) 

was alleged: by the Respondent No.5, vide letter of the Applicant 

bearing No.IIPFI200I-IG(Crime)/98 dated 14-08-2001. in response 

to the Applicant's letter, the Respondent No.4 sent a message 

bearing No.E/35/16(93/82/PHQ(Mm.)/45 dated 14-08-2001 

addressed to the Applicant stating that since the Applicant had 

been released to join as D.IG., BSF, clarification etc., if any, might 

be obtained from the D.G.IBSF after joining at the new place. 

The Applicant, however, managed to obtain on 14-08-2001 a 

copy of the Fax message from the Desk Officer in the Ministry of 

Home Affairs, Government of India bearing No.1-21016/15/2001. 

S  IPS.Ill dated 10-08-2001 addressed to the Chief Secretary, Manipur 

Government, by. way of Fax message. In the said message, it has 

been stated that the Central Government approved the 

appointment of the Applicant as P.I.G. in BSF In the pay scale of 

Rs.16,400-20,000/- on deputation basis for a period of 5 (five) 

years from the date of assumption of charge of the post or until 

further orders, whichever event takes place earlier and requesting 

that the Applicant may be relieved immediately in order to enable 

him to take up his new assignment. 

A true copy of the Fax message dated 10-08-2001 

from the Ministry . of Home Affairs to the ChIef 

Secretary, Government of Manipur, appointing the 

Applicant as D.I.G. in the BSF is attached hereto 

asAnnexure A4. 

A true copy of the orders by the Governor of 

Manipur dated 13408-2001 under cover of 

Endorsement dated 13-08-2001 of the D.G.P., 

Manipur, is attached hereto as Annexure A-jo. 

MWW 
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A true copy of mesage dated 13-08-2901 fro. 

the Respondent No.5fur -allegadlyiakiger 

charge of I.G.P. (Crime) is attached hereto as 

Annexure A-Il. 

A true copy of letter of the Applicant to the 

Respondent No.4 for furnishing a copy of the 

Presldênrs order for appointing him as D.I.G., 

BSF is attached hereto as Annexure A-12. 

A true copy of reply message from the 

Respondent No.4 to the Applicant for obtaining 

clarification from DGJBSF after joining the new 

place Is attached hereto as Annexure A-13. 

post of I.G. in the IPS is equivalent to the post I.G. in the BSF. 

XZ  The two posts carry the same scale of pay, whereas the post of 

D.I.G. in the IPS and that in the 8SF carry also the same scale of 

pay. The post of I.G. in the IPS as well as in the BSF at present 

carries the pay scale of Rs.18400-500-224OO/- whereas the post 

of D.l.. In both the Police Organlsatlons carries at present the pay 

scale of Rs.16,400450-20,000I- The Applicant has never given 

his consent for Central deputation in the 8SF, much less to his 

appointment as D.I.G. in 8SF on lower pay scale. 

5. 	Grounds for relief with legal provisions: 

(a) Under Rule 9 of the Indian Police Service (Pay) Rules 1954, It Is 

provided that no member of the Service shall be appointed to a 

post other than a post specified in Schedule-Ill unless a declaration 

is made by the State Government or Central Government that the 

said, post is equivalent In status and responsibility to a post 

specified in the said Schedule, and that pay of .a member of the 

Service on appointment to a post other than a post specified in 

Schedule-Ill shall be the same as he would have been entitled to, 

had he been appointed to the . post to which the said post is 

declared equivalent. 

The appointment of the Applicant as D.I.G. in BSF affects the 

Q career prospects of the Applicant causing detriment to him In violation 
(7,W of the 3tetUtory ruIe ebove mentioned. 

Oath CbnuN1a8" 
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(b) Under F.R. 15(a) of the Financial Rules 

it is provided that the President may transfer a Government servant 

from one post to another ; provided that except (1) on ground of V 
if inefficiency or misbehaviour, or (2) on his wiitten request, a , 

Government servant shall not be transferred substantively to, or, 

except in a case covered by Rule 49, appointed to officiate in a 

post carrying less pay than the pay of the permanent post on which 

he holds a lien 1,  or would hold a lien had his lien not been 

suspended under Rule 14. The Petitioner never made any written 

request for his transfer or deputation to the BSF, and there was no 

disciplinary proceeding against him for his Inefficiency or 

misbehaviour revealed in the impugned orders as a ground for his 

transfer or deputation. He is appointed to officiate In the post of 

DI.GJBSF carrying less pay than the pay of I.GJIPS which is a 

permanent post on which he holds a lien. Accordingly, the 

impugned orders are in violation of specific statutory provisions. 

(C) The impugned orders were passed malafide and arbitrarily with the 

evil object of reverting the Applicant to the lower post of D.I.G. after 

he had been appointed as I.G.P. on regular basis and allowed to 

serve as I.G.P. for nearly 2% years, as will be evident from the 

chain of correspondence between the Central Government and the 

State Government. The impugned orders transferring the Applicant 

on deputation were made on extraneous consideration by way of 

punishment to or victimisation of the Applicant and not in public 

Interest. 

(d) The Applicant was transferred successively for 3 times wlthln q 

span of about 2% years ending on his demotion from, the post of 

I.G. in the IPS to the lower post of D.I.G. in the 5SF which posts 

are evidently not equivalent in status, responsibility and pay. The 

frequent transfer, without reasons disclosed in the Impugned orders 

coupled with attendant circumstances revealed in the chain of 

	

t 	

correspondences between the Central Government and the State 

Government speaks volumes about the malafides and arbitrariness 

in issuing the impugned orders. 

Q 	
(e) The impugned order has occasioned a reduction in rank of the 

Aioellant without holdine any Inauirv and accordinely it 
qffDl 

0.1* Conunüstoøe? 
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T4 	c. 
contravenes the provisions of Article 112) 

India. 

(I) The impugned order at ANNEXURE A-9 was not issued in the 

name of the President as required under Article 77 of the 

Constitution of India and F.R. 15(a) of the Fundamental Rules and 

Supplementary Rules. Further, the impugned order was not 

conveyed or authenticated as specified in Rules made by the 

President. 

The orders at ANNEXURE Alp is consequential to the orders at 

ANNEXURE A-9 ; further the message at ANNEXURE A-Il is 

also consequential to the orders at ANNEXURES A-9 and A-b. 

(h) The Applicant has not yet been relieved from his post of I.G.P. 

(Crime). There is no order or permission of the State Government 

or of the Central Government allowing the Respondent No.5 to take 

unilateral charge of the office. The Applicant is still holding the 

charge of I.G.P. (Crime), Manipur, and is posted as such. The 

cause of action has arisen in part at Imphal, Manipur, within the 

local limits of the jurisdiction of the Guwahati Bench. 

(I) The Applicant has got strong prima fade case to succeed in his 

application. The balance of convenience is in his favour in granting 

a temporary injunction in the form of stay of the impugned orders 

during the pendency of the application. The Applicant shall suffer 

an irretrievable injury and irreparable loss unless interim relief in 

the nature of temporary Injunction or stay of the impugned orders 

be not issued during the pendency of the application. Further, the 

application shall become infructous in case the impugned orders 

are not stayed during the pendency of the application. 

Moreover, in case the Applicant be constrained to serve as 

D.I.G. in BSF he will suffer disgrace and humiliation consequent upon 

his demotion and degradation in his status, responsibility and pay 

besides reduction in rank. 

Details of the remedies exhausted: 

The Applicant declares that there is no remedy available to him or 

provided under the Eelevant Service Rules, except by way of the 

present application. 

O,th Comifl1$'°' 
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7. 	Matters not previously flied or pendi 

Court: 

Fc:~

, 	 -. 	
. hullal 

,MtJG2CPI 

tg with any ;other 
. nc 

The Applicant further declares that he had not previously filed any 

application, writ-petition or suit regarding the matter in respect of which 

this application has' been made, before any .  . Court or any other 

authority or any other Branch of the Tribunal nor any such application, 

writ-petition or suit is pending before any of them. 

8. 	Reliefs sought: 
In view of the facts mentioned in para. 6 above the Applicant prays for 

the following reliefs :- 

the impugned order at ANNEXURE A-9 be set aside or 

quashed as having been made in violation of Rule 9(1 )&(2) of 

the I.P.S. (Pay Rules 1954) and F.R.15(a) of the F.Rs. & S.Rs. 

• 

	

	 and also since the impugned order contravenes the mandatory 

provisions of Article 311(2) of the Constitution of India as set out 

• 

	

	 in grounds (a), (b) and (e) of para. 5 above. Further, the said 

order is made malafide and arbitrary as explained in the 

grounds (c) and (d) of para.5 above, 

The impugned order at ANNXURE MQ and the impugned 

message at ANNEXURE A-Il be also set aside or quashed as 

being consequential upon the order at ANNEXURE A-9 

Any such other reliefs as considered just, expedient and 

equitable be also granted. 

9. 	InterIm order, if any, prayed for 
Pending final decision of the application, the Applicant seeks the 

following interim reliefs :- 

The operation of the impugned order at ANNEXURE A9 and 

consequential order at ANNEXURE MO and messe at 

ANNEXURE A-Il be suspended/stayed during the pendencyof 

the application, 

The Respondents be restrained from gMng effect to the 

impugned orders at ANNEXURE A-9 and ANNEXURE A40 

and message at ANNEXURE A-I I till the disposal of the 

application, 

th C.mrnII$e' 
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(C) 	The Applicant be allowed to continue i, his ksting as I..GP. 
• 	 (Crime) during the pendency of the appllcano,L_______ 

(d) Any such other interim reliefs/orders as may be deemed 

appropriate, just and equitable, be also granted/issued. 

Signature of the Applicant. 
- 	

(A ,  oM 	-ur1R 	it4,f) 

The application is being submitted by hand through the Applicant's 

duly appointed counsel. 

PartIculars of Postal Orders filed in respect of the 
application fee: 

I. 2 	I. P. c. c4- 
'°.w _F ,~ Jg

.  
• 	2- 2 	 - .Rc g/—..op- 

	

7ô19 T4 c as ,7o32 	I2-c1 j  
—OLD 	 p 

List of enclosures: 

Application in triplicate, 

Affidavit 

Postal Order No. 	dated 16-08-2001 

In favour of the payee, the Registrar, CAT, Guwahati Branch., 

Guwahati, 	 . 	 . 

5 extra copies of the application for 5 Respondents, 

8 copies of ANNEXURE A-I to ANNEXURE A43. 

Index in Form-I, 
Receipt Slip, 

Vakalatnama. 

Ooth Comml:slci'er 
Monpur 

9L 
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I INV  

VERIFICATiON 

I, A. Romenkurnar Singh, IPS, son of Late A. lborncha Singh, aged. 
• 	

about 52 years, working as I.G. P. (Crime) In the office of Manipur Police 

Department, resident of Keishamthong Ahanthem iLeikai, P.O. and P.S. 

Imphal, Manipur, do hereby verify that the contents of paragraphs 
• 	1,23,4,6,7,8,91 10j1 and 12. are true to personal knowledge and para 5 

are believed to be true on legal advice and that I have not suppressed any 
material facts. 

Dated/lmphal, 	 4 	 £ 
The 16th August, 2001. 	 SIgnature of the Applicant. 
Place: 	imphal. 	 Rt (LI 	&Ufl,i 4p 	iN ( H) 

Drafted & settled by 

Advocate 

To 

The Registrar, 

Central Admlnistratjve Tribunal, 	
/ 

-' 	 •• Guwahati Bench, Guwahati 

Cbmø.tutAw 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
Tij 
	

GUWAHATI BENCH 

ORIGINAL APPLICATION NO. 	OF 2001. 

Shri A. Romenkumar S!ngh, IPS of Kelshamthong Ahanthem' 

Leikailmphal, Manipur. 

- Applicant. 

- Versus - 

1. The Union of india and 4 others. 

- Respondents 

AFFIDAVIT. 

1, A. Rornenkumar Singh, IPS, aged about 52 years, son of Late A. 

Ibomcha Singh working as I.G. P. (Crime) in the office of Manipur Police 

Department, resident of Keishamthong Ahanthem Leikal, P.O. and P.S. 

imphal, Manipur, do hereby solemnly affirm and state as follows :- 

That, I am the Applicant in the accompanying application. I have gone 

through the contents of the present application and as such I am well 

conversant with the facts and circumstances of the case. I am presenting this 

affidavit in support of the statements made in the said application. These are 

true to my knowiedge. 

That, the statements made in the foregoing paragraphs- 

1.2,3,4,6,7,8,9,10,11 and 12 are within my personal knowledge ; and those 

statements made in the above paragraph 5 are based on the information 

received by me from my counsel which I believe the same to be true. 

i t20l'eA  

(A. ROMENKLJMAR SINGH) 

PEPONENT. 
Datedllmphal, 

The 10h  August, 2001. 

Drawn up by :- 
Advocate. 	 Pffirm 

by 
by  

•1 	O 	

/ 	
(D/ .L.Lyt føy wfl 	tIe. Ieg read over and e  

to 	 th Comn4j_ 

-.4 
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- ''4- 	ANNEXURE A-1 

GOVE1U'\EMEN'1' OF MA N1PUR 
DEPARTMEN1' QJ PERSONNEL & ADMIN1ST1JU'IVE REFORMS 

(PERSONNEL DIVISION) 

PiDE1S BY ThE GOVERNOR. MAN1PUJ 
Imphal, the 1 March, 1999. 

No. 3 /5/97-IPS/DP: The Governor of Manipur  is pleased tOaI;point Shri Ratanakar 
Baral, IPS tvjT-1982) and Shri A. Romcn'Kurnar Singh IPS(-1982) to the super time 
scale of its, 18400-22400/ of IGP with iinrncdjatc cffcct \/ 

2. 	
On their appointment to the super time scale of 1GP, the Govcriror of Manipur 

is pleased to transfcr and post Shri A. Romen Kuinar Singh IPS, DIG/Range I & II as 
IGP(intdiligent) and to order, further that 'Shri R..l3aral IPS will continue as 1G(Prisons) 
in his grade PY until further orders. 

2. 	
Furthcr, Shri N.Shyamananda Singh IPS (MT-1984) DIG(Range III & 01)S-1)will 

hold the additional charge of DIG (Range I & II) until further orders. 

F
By ordct & in the flfvc r, c 	- 

c
./\ 	

(S.jcrof) 
Special Sccretary1bP), Govt. of Manipur. Copy to:- 

 I. 'The Serr'fi rr 	•I., 	...  - 	
OVCLUO[ AcaJ unavan, Imphal. 

2. The Sccrctary to Chief' 	iiI, Manipur. 	
. 	'7 

3. The P.S. to Dy. Gjc'f'Ministct., Manipur. 
4, All P.S. to3i1crs/MOS/Dy. Chairman(SPB). 

P.S. t-e1cfSecrctary. 
P.S. to Principal Secretary, Govt. of Manipur. 

/ 7. The Secretary Govt. of India MHA, New Dclhi. ' 
r 8. The Chief Secretary, Govt. of Tripura. 

The DGP, Manipur.  
The A.G., Manipur. 

All Commissioncrs/Secrctaries/Spl Secretaries, Govt. of Manipur. 
V'12. The Officers coilcerned, 	. 

13. AlFrrcasury Officers, Govt. of Manipur. 	
' '14. The Director, Printhig & Stationary, Manipur for 1)ub1tcaUo1i 

Manipur Gazette, 
15. Guard file/Order Book. 

'fk 1k1( % 	- k 	• 4.L 4. 	

lkt O7tv 

7/fl 
0cm Corn,$hI 



NEXUEkZ 

GOVERNMENT OF MAN IPUR 	 . 
DEPARTI1ENT 'OF PEPSONNEL & ADT INISTRATIVE .FORI.S 

(PERSONNEL DIVISION) 

ORDERS. BY THE GOVERNOR :MNIPUR 
Imphal the 4th ay999 .  

' o3/5/97PS/DP: The Govertior 6f Manipur ispleased to 
order the tansfer and posting f the:followlng IPS Off i 
cers with imiediate effect. and until further orders in 

public.'interest:- 

	

Name of the Officer 	New place.  of _- posting  

1. Sbri V.Zathang,IP$,. 
DIG(OPs-II) 	 As DIGOPs-I & II 

2 	Shri N.Shyathananda 	. 
Sirih, IP, 	 As DIG(Head Quarter & Trg/ 

	

• 	

S  DIGO?s-I)8çRange-'I,II, 	Wlf are/Human rights! 
• 	III in addition. . 	 Social justice). 

30 Shri A.Pradeep.Singh,IP$, As IGP(IntelligenCe) 
• IG(Law & orders) 

	

• 	4. Shri A.Romenkumar Singh, As IGP(Law & Ordr.$) 
IPS,IGP( Intelligence). 	. 

• Shri R.Bral,IPS, 	As IG(OPs/Trainin/ConniUr1i- 
IG(Prisns) 	. 	 catin) 

I ..  

6 	SI:'i T.Thangthuam.,IP, 	As  
:IG(Communication/oderni- 	(Adrninitrati/'Oderni 
zation/Piarthing) 	 zatinF.anning). 

- - No.3oifliflg time is allp.-w.ed in pub1iO interest. - 	- 

	

• 	. 	. 	 By rders & in the'narné of the 
Govrnor, 

( Kh 0 Raghurnani singh) 
Deputy secretary(i) ,Govt. of Eanipur. 

CoDy to:-  
I The Secretary to Gavernor,I'/•anipUrRai Bhavan,Imphal. 
2 'The Secretary to Chief Iinister, ,:NanipUr. 
3 The P.S. to Deputy Chief Iinister, Manipur 
4 All PSs to. Finisters,flaflipUr. 	. . 
5 The P • S • to Chief 'Secre tary/PrinCipal 'becretaries, 

Govtof ':anipUr. 
The Chief Secretary,GoVt,'f Tnipura,Agartala. 
The Secretary to the Govt.f India,NinistrY f-H,rne 
Affair, New Delhi. 

8 The Director General of Police, 1anipUr. 
9 All Cmmissioner3/SeCretaries, GoVt.Cf Manipur. 

10 The Accountant General, Nanipr,IrnPhal 
11 All I5GP/DISG/COS/S3P in I'lanipur Police Deptt. 
12 The Special SecretrV(HOme) 	vof ?.anipUr 
1') All I-leads of Deptt/O1'fiCes n Iiipur. 

/'\ 	• • 114 All TreasunJes/SUbTreaSies Off:±C?r3 in ?anlpur. 

( 	

• 15' Officers concerned. 
16 Guard File/Order ..... 1  

7,øf 

• 	 S 	 • 	 • 	

• 	
s 

• 	 I, 



).P. Alty, 
Itt,! 

JOttJT SECRETAIIY 
Cre .30 l'927) 

ANN EXU F A-3 
CONrj I)LNTIAL 

fIr 
O UVNINPAUNT o IN0it 

'! 	'i1tU 
MlNI; lily Oi IIOMC ArrAiris 

Nt )U . 1 , 11 U LOCK 
LW I)LLIIi.. 110 001 

"D.Q. 	
. 	

' 
May 1999 

Deal-According to this 
Miiijtr5 	i(dcjj,, 	iSSU 	vido Jotter 

No.5020, J/97Jp 
	dated 	15. 1.99, 	is 	o(('. 	Who 	hay0 

C0IItI)iCtcd 	I 8 	21, and 30 	
f scr v Iç 	arc ci ii h Ic fo 

COnSidCI.  lion 	OP 4)ro,tit 	to t l 	;; racjes of w 	, lt;i', A J di. I)GI 

and DGI 	rcspectL0i 	
dcpend1rr Upon the 3vailI>1Jf1 

	of po.ts. 

• Thes0 guldcjj005 ha v 	
Ia i ci iow 	n or (icr I o ('I!gI'c un it Orifi LI 

in tlic mattel. of prouiwIlin, 	Ct. 	
in all State cad,•u.q 	It 

dcsj(cd lit 
tiic sulci iet(, 	

Sl'iCtIy 	dltere to tiic;c gtui0j105 7 2. 	It ha 	
ti 	ip 	ouj•5 

of 1975, mcJ 1982  

batch 	hac bcn promoted 	
to tii 	ramiic 	

01 Addf, i)Gl' 'anJ IGP 
*rcpcc(jvjy in your Statc. 

	
The0 0(ILci5 have so far 

	o 

counpic ted the 	
s LiplI(f years of Ser 	

WCsCr bed 
under the guidcj05 and, therefore 

action of State Go vcrnu,im11 
in 1 

prohiw t ing t hem costs t hut c 	a v lot at ion thereof. 	FIi e Go v cri mien i 01 
3. 

• is)dia has taIcci a 
Sen005 noI 	of It. 

in view of thc abov0, I have Iecn kjrc i to i ccu 	y oi 

to 	CVCI't 	tlt 	Ouljeers who are hot oh LUI b In for 	proulo I 10:) to 

Vj 	
grad5 as per G5 guidj15 

(inted IS, 1.99, 'it 	Iii 	f)Ie 	be in( h,m)hh tti I hI 	 ry V c r y 

• 	 ilh rcgarS 

Yours'  

Slitj 	i• 

 

JCIShyatil  
Chief Sccrctary 	 W.P. 
Govt. of Manjpuu. 
IInpiia1 

u 

/ 	AJ f 

th çonvnIs3fø' 
Ma41W 

I 

ii 
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ANNEXUE A-4 17- 
I. 	

0 
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GOVERWENT 
No 0 3 /5/9 71ps/Dp 

OF tANIpuj 
DEPAJ'fNENf1a OF PERSONNEL & ADrINIsTflArjIvE 

iu 

	

(PERSONNEL. DIViIQN) 	 ro3  

Imphal,'th0 28 th Jujie, 1999 

Shri O.P0Arya, . 	. 
The Joint Secretary, 
Goverez.t of India, 

or home Affairs, NEt/DELHI. 

Subject:_ 	
Appojntr,ert of IPS(NT) Ofricers 
to Super Time Scale Posts of I.G.P. 
and above Super Time Scale post of 
Addl.D.G.p 	. 

Sir, 

	

I am directed to refer to yc 	D , O,lett'er No • 	l2OO15/1/99IpsIv dated 135t9g ' 	the above subject 
• and to state that the mettr has'dw the attentjo of 

this. Governenc and have decided to ,fUrfli5h the 
followin, clarifications 

S 

Under the rules, a Vacanc 
.
•ha.' to be fillcd in accordance with the 

PrQy..sion of fl/Ft in 
force at the time Ofvacallcvtu 

(A) I.G.P. 	
' 

In the old rule i.e 0  before 15-1 1 99 i.e 0  • Guideline of flHA, Govt 0  Qf India of dt.23.12090 
it has, been prescribed. that for' 

promotjo to. 1 OGOP,0 the minimum yenr of ,serjce requjred,15 17 years. As such the IPS(iT-32) Off icer 
S/Shri 'R. Bar1 and A.Romen KLlmar Singh were 
eligible f or pi'ornotjon to 

\\ When  vacancies of. IGaPl 

ormal appoIntment orderg Were 1Ud 
only on 1.3. 1 99 

(13) Addl.D.COP,. 

Before 15.1.99, there was flOany specific' GuIdejtne 	verning the BPPltIiie'nt to the 
:ost or AdcJDOG,P 	as thepot or Addl.D,G.i a Ca  

M,  cost on the roflh, 1 ,ei1datIoz1 of tb 5 	 and only on ?O. 4,93 
t,.0, 	eforo 	iD ,, G. iP.becarnea Cadre 

th 	 Winer 	 / 	Contd..0 .. 	21-- 
Mànui 

01 I 
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Ile 

/1 	

-2- 	 - 

post, ExCodre post of Addl.D.c0pt5 were 
created not 'only 

in our State but elso in other 
Stateso,In the absejce of ariyspecjfj Gu±de-
lifls 

from tHA, Govt. of irid:la, tho Stt 
Govt. COflsjderjn the need to fijj the post of • 	
Addl.D.Gp Particularly in the cofltet of 

	

• 	
Preai11ng law and order'.Fiavjng mUltiple dlmn- 
S1Qfl,, 

had filled up one hf. the .post5 of Addl0 
D.G,p 1 

 This is also justified by the fact 
also that 

the senior IP Off ice-s. of Shrj 

	

• 	
C. Peter did flot.opt.f. returning to the 
Cadr in :order to avefl ..'th, prombtjon facility 

	

• 	
aVailable in the parent Cdre Ngahanuj IP 
the only Off icer.ava11blintl State Was • • 	 given prmotion 

to Add1.Dp much before the 
• 

	

	 new/revjsd Guldel1flesfo. 	ti 	to 
Addl,DOG.p and D.G.P, was issued by t1IA, 
Gàvt. of India. 	. 

it may be relevant to poin 
Nox4 th Eastern St 	

t out that in the • 	
ates, normall 	

a pe 'iod y relatjon upto • of 3 es my be extended 
in favur of All Offjc 	 India Service • 	' 	

for prornotjo the next hIgher posts tiking 
into 

Consideration The difficult law and order situation 
in the States, 	. 	

. 	 • 0 	 S  

4 	 . 	
It may also be pointed out that Shr K.OD Singh 

IPS(IT74) was 	 , 
to the post of D.G.P.by the Govt. of TrIp8' VIde thefr Order 

	

dated AprI 16 , 1 999,. even though he h 	not fulfilled 30 years of qualiryjng service 
5 sprescjbed by the Guide- lines for 

promotion to D.G.P. 1SSUedbJSIAGOVtOt India on 15-1-1999 

Thererore, It woui be in 
the fItnes of thing and appeciated that.N1.iA9Govt00f IndI may revIew their 

decisIon so that already promoted Offä.ers anielyshrj 
C. Peter.  Ngahanyui Roara1 and A.flolcurnai Singh may not reverted Considering the spe  Cif  jd- ­  

problems of the 
State and rule position eXplained ebove., • • 	

Your 	•fi.t1)fU1ly, . 

	

- 	 • 	

S 	 I 	' • 

I 

	

0 	 . 	

•• 

7 	1 	
• 	( 	Rn 	iutiihrij 	;.iji ) • 	 Deputy 	cr,o triry ( DP) 

q/M• 	 • 	
• 	 • 

• 	Cith 00mm11alo13e, 	 , 	 . 
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: 	, • 	, 	
I ; 	 ' I 	II 	•l , l ci 301 	5 1 	

••.. 	 luNp I 1W or IIO.IE A(rAII 
.1 	•Ilc.'i 	{)elIil-1 10001, 

I 99 U 
• - To 

Tle Ch10Secrc'taries of all States 

e r vi C C 	 I)Q t - Pr 	
U J 	1' l till,' Scale - Guidelj11 	rgardj,,,, 

1 	811) 	CLI r e C t C (1 	t o 	f c I. 	t o >t I I s 	tI I n I , t 2' >' 	n 	I • t t • r 
hO. I GO 11/1/ 89 1 PS.I I 	dated 	t Ii 	Sc1, (CIt1I, r, 	I U 9 	e lie J o I it 
thiC 1'e%yitI, 'a 	CO 	of 	cuidcIine 	for 	the 	1)rot,loti(, 	of 	114 QIfjc5 to the djffcrcut prade 	of theervjce 	Ill oth:8' to e ii u r c u ii i fo rw i t y lit the pr 

OhiO t ion a 1 pro r. pe c It r.   an couipal.cd to other 	;ervj 	
it has beet, dc iCIC(I that the \ / 	e:intijig Cujde1j,i3 would 	be niodjf1d as 

(1) 	For prom o  t i O 	'to the - 	'Iii  rade of 	 e 	i 	 c i' ftvii G 	 DiG 	
yearn of sej(. Would • 	 •, 	

•;iio 	be 	II 	er'; 

H ' 	 carl icr; 
( 	) 	I or pr owo t i on 	to t h L. - 	The itij Il II)it 	JI) 	t h (I 

	

Grade of IGL' 	
year,: ofS tvj. votild 
liO 	be 	17 _efli'n 	iticaci 

.' 	1, 	

rfl)4 1 i ct ted 
e a r 1 e r 

2. 	 It 	is 'rcqucst c d that 	
t1ese'r.Cvi$d guic1c1jt,r may • 	Please be follo\1,Cd in future wlijl 	
considcrjnp the I'i'Olt)Otj(ItI of 

	

oUiccrs. 	..-.--• 

3 . 
	 Itce1pt of this letter may ki lid!> ,  be 	'cUOwl edged. 

Yours I ai th'fl1y 

(1,A 
S 	 (Il. K. 	Si tli) 

Jjt Secretary to till..Govcz',,i,,c,,t oL1i,c1 

madow 

H' m COrII*SØ 

I t 

''I 	I 	 . 	. 	,• 
• 	. 	' 	-• . 	. 	•1. 

-J 

'I 

A 



ANNEXURE A-5  

No. 4/50/76-IPS/DP 
GOVERNMENT OF MANIPUR 

DEPARTMENT OF PERSONNEL AND ADMiNISTRATiVE REFORMS 
(PERSONNEL DIVISION) 

Imphal, the 22nd  January, 2001. 

To 
Shri G.K.Pillai, 
Joint Secretary (North East), 
Ministry of Home Affairs, 
Government of India, 
North Block, 
New Delhi. 

Sub:- Central deputation of 2 (two) 1PS officers. 

Sir, 

I am directed to invite a reference toyour D.O. letter No. 8/41/2000-

NE1 dated 9-1-2001 and also Mi-IA's Fax message No. 1-21016/1/2001-1PS/lI 

dated 12-1-2001 and to state that the State Government has already proposed 

40 the name of Shri N. Shyamananda Singh, IPS for consideration of central 

deputation. As regards, Shri A.Roincnkumar Singli, IPS,. lie is at present 

holding the key post of IGP(Law & Order) and the State Government Isnable 

to leave his service at this stage. 

Yours faithfully, 

P. Bharat Singh) 
Commissioner (10) 

Government Of Manipur. 

V 



., 
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D.O.No, MB/1/CM/2001 

Camp: New Delhi 
May 04, 2001 

CHIEF MINISTER 
MAN I PU R 

 

in my letters of 10 and 18 April, 2001, 1 had sólicited your kind 
intervention and support towards establishing an effective state-wide security grid 
in Manipur with the help of the Army and Central Para MilItary Forces, To 
reiterate, it will be difficult to fully achieve the objective of Counter-insurgency 
Operations in the State unless the pre-Kargil strength of the Army and CPMF units 
is restored. 

While awaiting re-induction of the Army and CPMFs in Manipur, I would 
like to seek your kind indulgence in the matter of deployment of Army, Assam 
Rifles and BSF in Manipur for containing the anti-social and subversive activities 
of the NSCN(IM), Kuki and other militant groups, especially along the National 
Highway 39 (between Mao Gate and Imphal). and in the highly...sensitive areas of 
Senapati and Chandel districts. In fact, resurgence of inter-tribal'conflict in the 
Sadar Hills (Senapati District), free movement of armed militants in coriibat 
uniforms in Chandel District and frequent attacks on vehicles carrying POL 
products and other essential commodities have become matters of rave public 
concern, as ultimately it is the people who bear the brunt. 

As. intimated earlier, I took a meeting of leaders representirg various 
communities and interest groups on 1 May, 2001 in order to mobilise public 
support to the peace and development initiatives of the Government. I am happy 
to inform you that the response was good and positive. 

The revised Counter-insurgency Operations Plan was rvied in a high 
level security related meeting taken by me on 2 May, 2001 at:.JIrnphal where 
senior Ministers namely, Cot. H. Bhubon Singh, S/Shri O.J 	.Sngh and M. 
Hemanta Singh and senior officials and police officers of the State were present. 
The review has reaffirmed our assessment: that the State Govënment is facing 
difficulties in strengthening the Police Administration, inter ali, due to non-
repatriation of senior IPS officers to the State after completiOn of Central 
deputation terms and ever declining rate of Induction of diredt icruit IPS and 	/ Manipur Police Service of ficers during the last decade. We have requested the / MHA for immediate repatriation of three IPS offi cers to Manipur,. 	 . V 

In the meanwhile, rplacement of the present Director Gr1eral of Police, 
Manipur, is underway. I wish the new incumbent will assume offiae in high spirit 
and discharge responsibility with great sense of concern. In this context, I would 
request you kindly to review the case for Central deuta1ion of Shri A. 
Romenkumar Singh, IPS who is a highly decorated Police Offlcer and has proved 
his mettle in the counter-insurgency operations in Manipur, we need his 
services in Manipur. Since the DGP (designate) will take some time to get himself 

I'.T.O. 

2  1 - 

~  --4;1 ~ ,~o  1 
~~ ~ fe-6  

Ooth C,mnsøtS 

r+"9  

..i.j .c,. 
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CHIEF MINISTER 

MAN IPUR 
-2- 

ft 

familiarised with the State's difficult law and.order situation and in view of the 
gaps in the police hierarchy resulting from ôverstaying by the officers after 
completion of their tenure on Central deputation, withdrawal of the services of 
senior officers like Mr. Romenkumar Singh will not only cause avoidable setback 
in the Counter-insurgency Operations in Manipur but will also create a vacuum at 
the strategic level of the police hierarchy thereby leaving room for resurgence 
militant activities in the State. On the other hand, the officer's active involvement 
in the CIOs over the years has made him and his family vulnerable, and in the 
eventuality of his posting -outside Manipur, the family members will become soft targets. 

support. I sincerely hope we will continue to receive your kind guidance and 

V
pt 

/  

7Y,mncereiy 

I/I 
IiI 

(RadhabinofKojarn) 

Shri L.K. Advanj, 

Hon'ble Union Home Minister 
North Block 
New Delhi. 

J. 

Oath Conufl*431 



 
 
 

 

 
 
 
 
 

1 0, 
II. 
12, 

-2-- 	ANNE)&JRE A-li 
GVlRNMlN1' OF MANIPUR 

001, 
l)hPARTMENT OF PERSONNEL & ADMINlSTRi1'lvE REFORMS 

(PERSONNEL DIVISION) 

ORDERS 13Y THE GOVERNOR: MAN IPUR. 
Imphal, the 8 1"  June, 2001. 

No.3/9/86-I I'S/l)P(Pt-I II)(E): 	The Governor of Mani pur is p1easto order transfer 
and posling of the following II'S Officers us detailed below, with immediate effect and 
until further orders, in the public interest:- 

Si. No. Name 

 Shri C. Peter Ngahanyui 
AddI. DGP (Intelligence) 

 Sh ri 1. Thangihuam, 
I U P(H uman Rights/Trai fling) 

 Shri A. Pradeep Singh, 
IGP (Ops/Arnied Police) 

 Shri R. Baral 
IGP (Admn) 

 Shri A. Romenkumar Singh 
IGP (Law & Odcr) 

 Shri D. Mishra, 
DIG (Ops-il) 

New posting/Assignment 

as 	idd1, DGP (Ops/Armed Pollee! 
Trng/Humari Rights) 

as 	101' (Admn/ Welfare) 

as 	lOP (Law & Order-lI) 

as 	lOP (Law&Order-1) 

as 	IGP (Crime) 

as 	DIG (Range-iV) 

A'o Join/Fig time is alto ved in public interest. 

By order and in the name of the 
Governor, 

(Kh. Iagliuinaiij Singli) 
Deputy creiary (DP), Govt. of Manipur. 

Copy to: 

The Secretary to the Governor, Raj Bhavan, Imphal, Manipur, 
The PPSs to Advisors to the Governor of,  Manipur. 
The Secretary to the Government of India, Ministry of Home Affairs, 
New Delhi 

The Secretary to the Government of India, l)cpartmcnt of Personnel & 
Training, New Del hi. 
The P.S. to Chief Secretary, Govt. of Manipur. 
P.S. Director General of Pol ice, Manipur. 
All P.S. to Addi. Chief Sccrcuirics, Govt. of Manipur. 
i'hc Chief Secretary to Govt. of Tripura, Agartala. 
All Principal Secretaries , Govt. of Maiupur, 
All Commissioiieis/Seci .ctai.jcs, Govt. of Manipur. 
The Accountant C iencial, Manipur. I mphal 
All Heads of I)cpartinent, Govt. of Manipur. 

All D,Cs., Maui par. 
Fhc IrCasury OIL iccis Coiiccrncd, Manipui. 
(iiiiicl lile, 

p 	1VQ 

t 1  

Oath Corn,niøl 

c4 1`69 -Ct31 
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No, 1/PF/200i.4G(Crjme)/ 

GLW EPINM tT OF MANUU 
?OLIGE LPAFtTMENT 

lmphal,the 10th AucUst,2Oo1. 

Shri Rakhesh, lAS 
Chief Secretary, 
Govt. of Manipur. 

Throu9h the Director General of Polce 
Manipur, lmphal. 

Sub:— Earned Leave for 30 days w.e.f, 14/8/2001 
with Permission to prefix llth,l2th & 13th 
being general holidays on medical ground, 

I have been under medical treatment since 2/6/2001 
due to sudden rospiratc,y probl€m. On 9/8/2001, there was 
nuddn break down 'in my respiratory Problem. The Lctor 
advised me for complete zest for number of days. Medical 
certificate is enclosed. 

'4 	 It is, therefore, 'requested that I may kindly be 
allowed to avail Earned Leave for 30 days we,f, 14/8/2001 
to 12/9/2001 with permission to prefix 11th,12th & 13th 
being general holidays on medical ground. 

Yours faithfully, 

( 

 

A. 1'0 rn en Ic w a r Sn g h 
1nspect'r Gnera1: of Police(Crjme), 

Man iPu r, Imphal.'. 

Encist, No :1/PE/ 2001—IG(Crime) 	Imphal,the 10th Aug, 2001,' 
Copy to:- 

Shri P,13harat Singh,iA 

	

commisstonor(DP), 	 - 

(ovt, of Man'jpur, 

( A. omnkir Singh 
Inp,ctor Gnerai of PoliceCrirne), 

lAnipur, .I4ilphal. 

-r 	k(-rr MT=  p 	4 	AL 

Oat* Commia.1o"m 
Man 4pit 
	 zk 



/ 

1 s  name of applicant 	 t A. Bomnkurnar Sinqh, IPS 
2. DeptLoffjco & Section. 	: POljc9 Department. 
3.. Pay 	

a Rs. 19,400/... 
4 	Poet held 	 a IGP(Crirne).,Majpu, 
5 	House rent and other 	

a SCA- Rs 750 - compensatory allowance drawn 
H in the Presentpost, 	 M— Rr 450/-  

6 0  Nature and perIod of leave 	
a /L for30days w. e. 1. 14/8/2001 

vkich required. 	 / 

7, Sundays, holidays,jf any 
proposd to be Prefixed/ 
suffixed to leave, 

Ground on which leave is 
required. 

9*11  Date of return from last 
leave and the nature of 
that leave. 

a Prefix 11th 12 & 13th being 
general holdays,1 

! Medical ground. 

Earned leave: fZoml8/6/ 2001 to 
7/7/2001 

10. I propose/do not Propose to 
avdil myself leave travel 
concession for the block 
year 	 during the 
ensuing leave. 	 a - 

1,. Address during leave period a 1st Un. Manipur Rifles FanUly Line, 
Iinphal. 

Signature 6f applicant(with date) 12. Remarks ancVor reconendation of officer concerned. 

Signature with date. 
CERTIFICAtE OF A1)MI5' 113.LLITY bF LEAVE. 

A. . Certifjc2d that , , . • . • nature of leave for . . , . . from., 
to . , • . . . .is adnissibie under rule , , , , of 

the Central Civil Services Leae flubs, 1972,. 

Siqn)tuJ:e with Jate. 

14. 	Jr(Jr Of t1r~ •3Uth)Lty CO!flpeteflt ti) grant leaved 

S1.qnature. with (Jate: 

;to 
I  g~v I 

Oath CornYflhSSlCW 



VIP 

-. -. 

I 

MiDIC1'L CERTIFIC1\TE FOR LE AVE OR 
EXThJ5Io OF LEAVE OR C014MUTiOj OF LEAVE ON MEDICj, 

GROUND: 

S.cj -iL' re of Govt 	ervQnL 

afthr careful peSOna1 xni fltjo 
o the case in the RIMS 1Iospjtai(}.1(:,pJtal Number, J 	J. 1rr, crfy that Shrj. 5wt/Km .4 	• 71 	WL/1) \1ho 	iqnatur 	

s givn aOve: is tiffiring from • 

: 

tbdt' a period 	
of absence from cut\r with eff C CL frorLy J • • 

	 • •' 	is absolute)y 
or restorationì of his//J.. hea1t1 

/ 	 uthorjed A. 

410 

9/ 

I 	 1 "pur, ujjpj, a L 

Oath CommisslOw 



.. 

INSTITUTF OF MEDJcpj SCIENCES HOSPITAl 

''!Ei 
S (OUT. PATIENT RECO  . 	 -----------------..--. -IJ  

Sex 

% ~i V 	l 	
:---- 	 iY4'nJ 	 j .. 	 o s 	.OLu;pn 

 

........... ..

-.-- ..............................................- .. -...- ....
--.5.. tddrcss 	I I'iti,- ,No. 	 . 

.. 
Its 

......
. 	.. ..... I1%lhrIS/I 	L,;ii 	I' 

Iitcd by 	.(1'Ia,n 	,I I )cIoi)•I 	 i)r. 
IIf(Itv1SS(Il I :SJI1aljoI% 	I. )CI)IllI)IJt 	 . 	 S  - 

I I.JMS 	 Scmcslrr 

L. 

...................... 

F'Io. 
Record of Diagnosis ___ 	

----------- - N 	Date 	
___ 

de 
___ 

- 	I)iagnosis 	Co No. 

7  

IIisIfIy __xffl 	 _j-------.—.- 	
r 1CcS Jh1 veatioLl Oidcr 

Service r if-(1T 
Sign:rc of 
DoctOr 

S  

(I  

v a 
- L 	UI/LLZ 

Ik, 4L 

Tx -1/ 

I 	
•V:.I 1 

. .................................................. 

---1.'-' 	 - 

1) 
S., 

Ueflj, 
Of 

°1cCrim0) 11J.)ur1 
1-'flPhaJ... 	- 

Oath (ommi5Si01 	
5 , 

 •1' 
ManiI'" 
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I 	- 
ANNEXUflAL 

f 

FROM 
	

HOME NEW DELHI 

TO 
	

CH1EFEcM,tp1R,,MPf4AL. 
INFO 	 CHIFSEc TRIPURA,, Ac3ARATALA, 

INFO 	 DGP, MAhJIPL)R, 1MPHAL 

NOI2iO16/1S/ZOO1IpS.UI 	 DATED: 

CENTRAL GQVRNMENT - S APPlSoVf) THE APPOINTMENT OF SI-IRI A. 
0MAP4KUMAR SINGH, IPSMT:SPstaz) AS DLPUTY 1NSPLZCTor. GENERAL. 

IM THE CORDER SECURITy FORCE IN THE PAY SCALE OF RS. 1640.9- 
40

oci ON cEPVTATtON BASIS FOR. A PErOD Of FIVE 'Et-RS ri\OM 
THE DATE OF ASSUMPTiON OF CHARGE OF THE POST OR UNTIL 
F(-j,':\'THER OIWERS, WHICHEVER EVENT TAKES PLACE EARLIER (.) IT IS 

FEQUESTEu II-AT SH1 SINGH MAY PLEASE BE RELIEVED IMMEDIATELY. 

IN ORDER TO ENAhLE HIM TO TAKE UP HIS NEW ASSIGNMENT () THE 
DATE OF HIS RL{EF I.'IAY PLEASE (NTMATED TO THIS MINISTRY (.) 

Lr 

(V.K. GUPTA) 
D E S K OFFICER • 	 I TEL.N0,301.03. 

• 	L 

It. 

 y. 

Oath CoMmisslWff  

• 	ManW. 

sr- 



ANNEX 
()V) RNrvlL 1'4 I 01 1\1ANIP1 IR 

L)[J' \R I MLN I ()1' I'Ll&SOI'iNJI:1 AND '\1)vLLNI I R \ 11 \'L l I I Oft'LS 
• 	 (1'IJ).NNF,c I)J'v'tSj.ON) 

Ui 	hyjiovc't nLol MallipjK 
I mphtl t tic I 3 ,'\u" u1 200 I 

to 'l'I10/II 1 '-/I.1I(Pt) 	Iii pui 	IIRC of MinicIi 	of I toiiie Afl'lirs, (io' 	of 
litdja' Fax No, 1-2 106/1 5/2001-II'S, II). di. i0--2()01 iIiGüveii&ii 'ltipu 
IS 1 11 _vu1 to idcis 	'hi I A 	ROWLflLIIIIthJ ',inch, tIS (M 	) with  
ILIUIILtI it1c dl (:ci 'o as to uttblc huu to 1011 i 	1)10 in the Dot du Sccuriiy 1 ot cc 

(efflra1 (leputalioli with USI' tor a period of .,  five yeats or killtill further 01 ders 
hichccr cvcm i4ikcc phcc c1u tier 1 Ic hlt report to thc I )ii e tui (cn i it B1 

CO () CoiiiIcx, 1uh RJ)d 	e\v L)dllii 11 .  lijitliet oideis. 

BY O[dei; & iii (lie tianie of lie (Jo\'ei nor 	•• 

( l. L31iatni. .iIh!,h ) 

(o1l1Injssioncr Dopili ol I Cl oiin 
UOvCiilIflenl of 1\11 alli pill. 

"... ..: 

GOvfRNMINj' OF MANIPUR 

I'()( •1(1.. I)Ll'i\l&I'1LNI' 

I i1(Rf No 'I IlIl 1/1( PHQ(Adm)//1ci 	Jmphil ll 	I Vh  Autiii 	'OUt 
• ; : 	Copy 10- 

1) 	tIi& i\tlttl, 1)( 	)itii1li. 
• 	2) 

 
All 	in t'1anipiti. 

• 	 3) All DIsGP in Manipiti 
4) I he I)iicctoi (Ml'I&)/AII  

,' 1dI. l)ii ector, tS1.. 	 .1 

Slid 	A. 	RuliiutLuin(Ii 	iii1t,  
p 	• 	 1i(CCatV acliun 

• 	 • 	• 	6) 	Shti M.K. Das, IPS, IGP(Int), Manifui 	I le Will hidl Ille: 
• 

	

	 chtisc of i(:n(cih) With iiniiidia( CII(Ct (Ill Ii Ithci orders, 
7) Personal file ol' the (.)flieci s. 
) tile coirncd. 

• 	1; v. 	ol , tlitI1rs 
• 	JOt 	l)ilL:i,.,i  

• 	1L-ta )w RE ' 	 cia 

tc  

1/fl 

)4 ;) 
*m Co,mMa, 	 • 

• 	
g 	-oi 



r 

I LIEU OF MiG.FOP 

TO 	: DGP, WNIPUR 
(. 

INFO :(1) PRINCIPAL ECY( HOME) ,MANIPUI 
C0iiviI3S IONER(DP) ,WINIPUR 
IGP_(ADM) ,WNIPUR 
flRIA .  ROMENKUkU £ INGH IPS 
IGP( CRIME) ,MNIPUR 
Sp/CID(CRIME BPANCH) WNIPUR 
I/C AD, PSL,NI tpUR 

.) 

ANNEXUE A-11 ,,~  

OS T IW;iEDI1T E 

FM 	: ICP(INT) ,IWNIpUR 
(. ) 

io• 1/PF/MKD/2000-IT/ 	 UT, 13/8/2001 

JITH PEFERENCE TO PILL, ENDO1SEME1T NO, E/ 1 6/1-3/86_pj-i(Au,) 

DTED 13/8/2001 I F\VE TI(EN OVLR THE CIVRGE OF IGP(CRIME) IN 
ADUITION TO MY NORWyLL DUTIES IiITH fFFECT FROM 13/8/2001(AFTERI\JOON) 

(,,) FOR KIND iNFO PSE 
(,) = 

( 
M.K.I)S) 

INSPECTOR GENERL OF POLICE( INT), 
MANIPUR, IMPUkL 

I, G. 11 01101 cf) 

fii 1pzr. 

-rtr 	kt(E)cOR 	s-1I 

o4L 

Oath Comm iäIW 

mawir 



ANNEXUE A -
12  

No, 1/PF/2)OiIG(Crime)/7g 
GWERNMENT OF MAN1PUR 

POLICE DEPARTMENT 

Imphàl,the 14th AUgUSt, 2001. 

To 

The Director General, of Police, 
Manipur, Imphal., 

Sub:— Release order. 

S L r, 

With reference to Endst,No, E/16/13/96PHQ 
(Acn)/4519 dt. 13/8/2001, I am to submit that in order 
to enable me to. act further, the order of the President 
of India under Article 77 of the Constitution of India 
read with F,R., 15 transferring me from Manipur to BSF 
may ktndly be furnished at an early date 

Yours faithfully, 

( 
A.  Bomhnkumar Singh 

) 

Inspector General of Police(Crime), 
Man ipur., Imphal. 

a 	
I 	Ft 

• 

In 
(1 

th (OVWH1bS1OP 



ANNEXURE A/it 

WWi 	 a 	 r2m.r.s 	 - 

IN LIEU OF.MSG. FORM 

To 	: 	Shri A. Romenkumar Singh, IPS (.) 

Fm : 	DGP, MANIPUR (.) 

NO. E13511 6/93/82/PHQ(Adm)/48 0 	. 	DATE: 14/8/2001 

= 	Pse refer to your letter dated 13.8.2001 () Vide Endst No. 1/60113/86- 
PHQ(adm)/451 dated 13.8.2001 you have been released to join as 	on central 
deputation () Therefore, clarifications etc. if any, may pse be obtained from i)G/BSF 
after joining at new place (.) Using of the designation of 1GP/Crinie after your release is 
unauthorized. 

Most Jmmdt. 	 for Director General of Police, 
Mampur, Imphal. 

/ 

(1 
Oath Co112miss0' 
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IN THEQENTRAL ADMINISTRATIVE TRIBUNAL 

tW*HA4TI BENCH 

ORIGINAL APPLICATION NO. 	OF 2OO1 
	3 

SM A. Romenkumar Singh, IPS of Keishamthong Ahanthem Leikai 

. 

	 Imphal, Manipur. 	 Applicant. 

- Versus - 

1. The Union of India and 4 others. 	- Respondents 

Imphal, the 16th August, 2001. 

To 

'the Cantral Government Standing COunsel, 
Counsel for Respondent No.1. 

The Government Advocate, Manipur, 
Counsel for Respondents No. 2-5. 

Subject :- 	Notice for filing an application in the Central 
Administrative Tribunal, Guwahatj Bench, Guwahati, and 
motion thereof. 

Dear Sirs, 

I, the, undersigned one of the counsel of the above named Applicant, 

hereby give you this notice about his filing an application in the Central 

Administrative Tribunal, Guwahati Bench, Guwahati, to-day and the same will be 

moved on the next day or so soon as the business and convenience of the 
Tribunal permits. A true copy of this notice and also a true copy of the said 

application with all Annexures are furnished to you herewith for your use and 
ready reference. 

2. 	Kindly acknowledge the receipt of a copy of this notice and also a copy of 
the said application with Annexures by signing in the space provided therefor 

hereunder and return this notice to me in original so that the same can. be  
presented to the Tribunal along with the original application to-day. 

Received a copy of this notice 
and also a copy of the said application 

With Annexures, 

 

Cen 	ovt; Stàn'ng 1COo' unseI, 
 

bovemment wvasaie, ManlpUr. 

Yours faithfully, 

(A. Bimol Singh) 

Advocate for the Applicant 
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30 AUG2001   
1* 

Guwahltt teftdh  
- 

iLt 

IN ThE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI 8EtCH 	GUWAHATI 

IN THE MATTER OF 

Original Application No.320/2001 

Shri A. Ramen Kumar Singh 

-Versus- 

Unidfl of India & ors, 

AND 

IN THE MATTER OF ;- 

A show cause reply on behalf of 

Respondents. No2,. 3 and 4: 

I, Shri P. Bharat Singh, son of Late P. Nipamacha 

Singh, aged about 51 years, permanent resident of Kongbakhe-

trileikai, Imphal, functioning as Commissioner , Department 

of Personnel, Government of Manipur, Imphal, do hereby 

solemnly affirm and state as follows 

1. 	That the deponent has been impleaded as Respondent 

No.3 in the original application.. 1 have been conversant 

with the facts and circumstances of the case and being 

authorised, the deponent files this show cause eply for and 

on behalf of Respondents No.2, 3 and 4 as well.. 



. p 

2- 

That a copy of the original application has been 

served on me and I having gone through the same, have under-

stood the contents thereof. 

That all statements of fact which are not specifi- 

cally admitted hereinbelow and which are contrary 	to 

records, shall be deemed to have been denied by me, 

• 	4. 	That with reference to the statements made.. in 

paragraphs 4(1) and (2), the same being basically matters of 

record, I deny and dispute the correctness of the averments 

which are not borne out of records. 

5. 	That with reference to the statements made in 

paragraph 4(3) and (4), I say that the applicant along with 

four other IPS Officers were considered for appointment. to 
- 

the Supertime Scale posts of IGP y_thp 	S creening, Commit- 
I 

tee's meeting held on 
22.2...19.9J 

 Out of the 5 IPS officers 

aforesaid, one belong to the 1981 8dh and others belong to 

1982 Bh. Out of the said four persons of 1982 batch, the 

seniority of the applicant was at Serial No.3. It is also 

relevant to state that at the relevant point of time when 

the aforesaid consideration was taken place, quite a few 

officers of 1981 batch and above were on deputation to the 

Central Government and, as such, their cases were not con-

sider4. If the cases of IPS Officer of 1981 batch and above 

7 
/were considered, then the applicant would not have been 

I 



- 

-3- 

appointed to the Supertime Scale of IGP. 

That with reference to the statements made in 

paragraph 4(4) of the application, it is stated that the 

/2 .vernment of India objected to the promotion of the appli-
cant in the rank of IGP for not completing the minimum 

Is tipu l a ted 18 years of service as prescribed by the Govern-

Iment of India's notification No..45020/11/97-IPS-2 dated 

15..199 and, as such, it would appear that on 222.99 the 

applicant did not possess the requisite minimum qualifying 

service. By letter dated 28th June, 1-99 issued by the State 

Government in the department of Personnel and Administrative 

JR,eforms (Personnel Division) addressed to the Joint Secre-

.ary to the Government of India, Ministry of Home Affairs 

¶euested that in view of the decision to revert the offi-

ciers in question including the applicant in view of the 

prevailing law and order in the North Eastern States, rules 

are normally relaxed for a period of 3 years and, as such, 

71, elaxation was done in view of previous cases. It may, 

how.ever, be stated that in view of the notification dated 

1 13599,)the notification on the subject issued on 2812 90 

a necessary implication did not hold the field. 

71 - That with reference to the statements 	made in 

paragraph 4(5), it is stated that the same are 	matters of 

record. In this connection it is stated that in response to 

the fax message of the Ministry of Home Affairs dated 

1.1..2001, the Government of Marilpur had taken a decision to 
11 
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place the services of the applicant at the disposal of the 

Government of India for post on Central deputation against 

any suitable post and accordingly fax message No.4/62/76-

IPS(PT) dated 23.2.2001 was issued by the Respondent No.3 to 

• the Joint Secretary, North East, Ministry of Home Affa,irs. 

• The Chief Minister had accorded approval for central depu-

tation of the applicant and only, thereafter, the fax mes-

sage dated 23.2.2001 was issued. However, subsequently with-

out making any reference to the earlier decision taken with 

• regard to the central deputation of the applicant, the 

Hon'ble Chief Minister choose to address the D.O. Letter 

No.MD/1/CM/2001 to the Hon'ble Home Minister while he hap- 

V pened to be camping at New Delhi on 45.2001. It is a point 

to ponder how such a D.O. letter comes to the possession of 

the applicant and it is not difficult to hazard a guess. 

copy of the fax message dated 23.2.2001 is 

annexed herewith and marked as tThnexure - A. 

S. 	That with reference to the statements made in 

paragraph 4(6), I say that the same are matters of record. 

9. 	That with reference to the statements made in 

paragraph 4(7), it is stated that the applicant stood 

• relieved from the Police Department vide Government of 

Manipur order No,4/62/76/IPS/DP(Pt) dated 13.8.2001. The 

Deputy Inspector General of Police, Headquarters addressed a 

letter No.E/35(93) 82-PHQ(ADM) dated 16.8,2001 to the appli- 



-5- 

cant expressing inability to take any action on his letter 

dated 14.8..2001 requesting for 30 days' earned leave with 

effect from 14.8.2001.. By the said letter, the applicant was 

further informed to make further correspondence regarding 

leave with the Director General, BSF. Why the applicant 

stood relieved on 13.8.2001, wo .ild be explained in the 

subsequent paragraphs, 

A copy of the letter dated 16.8.2001 is annexed 

herewith as Annexure - B. 

10. 	That with reference to the statements made in 	r 

aragraph 4(8), it is stated that in pursuance of Ministry 

of Home Affairs, Government of India's fax message No.1-

21016/15/2001-IpS-III dated 10.8.2001, the applicant was 

released by order dated 13.8.2001. A copy of the said order 

was duly served on the applicant. By the said order dated 

13.8.2001, it was indicated that the Resoondent No.5 would 

hold the charge of IGP-Crime with immediate effect till 

further orders and accordingly on the strength of the said 

order dated 13.8.2001, the Respondent No.5 took over the 

charge as IGP-Crime. Since the applicant was released by the 

order dated 13.8.2001 to enable him to join as DIG in the 

Border Security Force on Central deputation with 8SF for a 

period of 5 years, there was no question of the applicant 

handing over charge. It is further stated that in view of 

the direction contained in order dated 13.8.2001, there was 

no necessity of issuing any further direction to the respon- 



dent No..5 to take over charge unilaterally. It is further 

stated that it is not correct as stated that the Respondent 

No.5 had taken over charge unauthorisedly. 

I  / 	
That with reference to the statements made in 

/7 Para9raPh 4(9), it is stated that consent for central depu- 

// tation is not necessary and there is no obligation under any 

rule to take consent of the officer concerned before an 

/ 	officer is sent on deputation. There is also no infirmity in 

/ 	the applicant having been asked to join as DIG in the Border 

Security Force on central deputation even though the pay 

scale of DIG-BSF carries a pay scale which is lower than 

I  that of IGP. It is further stated that Shri YJoy Kumar 

\ 	
Singh, IPS of 1976 batch who also belongs to the Manipur- 

I Tripura Cadre, is the Inspector General of Border Security 

Force. Rule 6 of the IPS (Cadre) Rules, 1954 authorises that 

an officer with the concurrence of the State Government and 

the Central Government be deputed for service under the 

Central Government or another State Government or under 45 

Company, Association or body of individual whether incorpo- 

rated 	or not, which is wholly and substantially controlled 

and owned by the Central Government or any other State 

Government. It is further relevant to state that the Govern 

ment of India in the Ministry of Personnel (PG and Pensions) 

in the Department of Personnel and Training had issued a 

notification dated 11th April, 2001 on the subject 1AS 

(Pay) Rules, 1954 and fixing the pay of lAS Officers ap-

pointed as Directors! Joint Secretaries or equivalent-re- 

H 
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garding". The instruction contained in the said letter dated 

11th April, 2001 was also made applicable in cases of mem-

bers of the Indian Police Service and /ndian Forests Servic-

es. The said notification had taken re of the fixation of 

pay of officers sent on deputation to Central Government. 

A copy of the said notification dated 11th April, 

2001 is annexed herewith and marked as Annexure - C. 

That with reference to the statements made in 

paragraph 5(A), it is stated that the contention raised is 

not correct and it is further stated that the deputation of 

the applicant cannot besaid to be detrimental to the career 

prospective of the applicant under any circumstances. The 

contention raised in paragraph 5(A) that the orders are 

violative of specific orders on the subject of deputation 

and are in violation of the fundamental rules 15(A) of the 

Financial Rules and Supplementary Rules (sic) are miscon-

ceived and not tenable in law. 

That the statements made in paragraph 5(b) and 

(c), it is denied that the impugned orders were passed 

'malafide and arbitrarily with the evil object of reverting 

the applicant to the lower post of DIG after he had been 

appointed as IGP on regular basis. I say that the allega-

'tions are absolutely without any foundation and it is not 

correct as contended that there is reversion of the applica4 

to a lower post. It is also denied that the impugned orders 



-8- 

placing the services of •the applicant on deputation was made 

on extraneous consideration by way of punishment or victimi-

sation of the applicant and not in public interest. I say 

that the said statements are made for illegal gain and 

wrongful bargain solely for the purpose of this case. 

	

14. 	That the allegations made in paragraph 5(d) are 

not correct. It is stated that it is not a case of transfer 

but a case on deputation and there is no question of demo-

tion as alleged and it is reiterated that there is no ille-

galities in placing the services of the applicant on deputa-

tion to the Central government to enable the applicant to 

join as DIG-BSF and the same is absolutely valid. There is 

- no malafide and/or arbitrariness in the issuance of the 

impugned orders and I state that such vague and bold allega-

tions are without any substance whatsoever. 

	

• 15. 	That with reference to the statements made in 

paragraph 5(e) and (f), it is stated that the contention 

raised therein are wholly erroneous and not tenable in law. 

	

16. 	That the statements made in paragraph 5(h) are not 

correct and the same are hereby denied. The applicant stood 

released with effect from 13.8.2001 and the Respondent No.5 

had taken over charge as IGP-Crime. The statements that the 

applicant is still holding the charge of IGP-Crime, Manipur 

and is posted as such is misleading and the same are -hereby 

denied. It is further denied that he had not been relieved 



from the post of IGP-Crime. 

.17. 	That the statements made in paragraph 5(i) arenot 

correct and the same are hereby denied. I say that no case 

has been made out for grant of interim relief and, as such, 

the prayer for interim relief be not considered favourably. 

.It is further stated that there is no question of the appli-

pant suffering any disgrace or humiliation as contended in 

as much as there is no demotion and degradation and that the 

impugned orders are perfectly permissible under the law.. It 

is further stated that there is no merit in the application 

in as much as that the impugned orders are valid and legal 

orders and, as such, the application is liable to be dis-

missed. 
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VERIFICATION 

I,Shri P. Bharat Singh, son of Late P. Nipamacha 

V 	 Singh, age'd about 5j years, permanent resident of Kongbakhe- 

V 	 trileikài, Irnphal,.functioning as•Cornmissioner , Department 

V 	of Personnel, Government of Manipur, Imphal, do hereb 

verify and state that the statements made in paragraphs 

' 	to 	 17 are true to my knowledge and those 

V 	
rnadei.n paragraphs 	 o. fl 	 being 

V rnatter or record. 	
V 	

V 

And I sign this verification on -this the 	day 

of 	
V 	

, 2001 at Guwahati. 	
V 	

V 

I.  

1 

/ 
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Singh, aged about 5j years, permanent resident of Kongbakhe 

trileikai, Imphal, functioning as Commissioner , Department 

'I 
of Personnel, Government of Manipur, Imphal, do hereby 

solemnly affirm and state asfollows 

That I am the Respondent no.3 in the instant case 

and as such am acquainted with facts and circumstances of 

the case. 

That the statements made in this affidavit and 

those made in paragraph 	 1O' 2-t° 	of 

the accompanying show cause are true to my knowledge, those 

made in paragraphs 	 9 	• 	 being 

matters of record and true to my information derived there- 

from which I believe to be true and 

submission before this ion'blC Court. 

A.nd I sign this affidavit on 

2001 at Guwahati. 

Solemnly 

rest are my humble 

this the 2day of 

Deponent 

affirmed before me by 

the deponent who is identified by 

Avocate. 
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I 	: 	 FAX MESSAGE 

	 2--- 

t9b- 
--- 

TO HOME NEW DELHI 

INFO Slim. C K I'LLAI, JOINT SECRETARY 
( NE 

 ) 

MHA, NEW DELHI. 

FROM COMMISSIorER (Di' & AR) 
GOVT. OF MANIPUR, IMPHAL 

NO.4 / 62/76 - IPS (PT) 	 IMPHAL :23-02- 2001 

REFER YOUR FAX MESSAGE NO. 1 - 21016 / 1 / 2001 - 1PS - Ill DT. 12- 01 - 

2001 REG . THE PLACEMENT OF THE SERViCES OF SHRL ROMENKUMAR 

SINGH , IPS (MT: 82) WITH THE CENTRAL GOVT. ON DEPUTATION. 

IN SUPERSESSION OF OUR EARLIAR MESSAGES THE GOVT. OF 

MANIPUR HEREBY PLACES THE SERVICES OF SHRL ROMENKUMAR 

SINGH , IPS (MT : 82) AT THE DISPOSAL OF THE GOVT. OF INDIA FOR 

POSTING ON CENTRAL DEPUTATION AGAINST ANY SUITABLE POST. 

( P. BHA RAT SINGH ) 

COMMISSIONER (DP & AR) 

GOVT. OF MANIPUR 

tTue COPS 

e79011*~- 
 - 

Mvocatc 
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) 	 A 
flo.E./35( 93)/82-pn (Aclrn)/ 
Government of Flanipur 

Police Department 

.mpha1, the 16th Aucjust 0 2001 

To 

Shri A. £oxnerikunar Singh,IPS 
uarters No, 	- 

1st 13n. M.R, Complexi  

Please refer to your letter no, 1/PF/2001IG(Cri.me) 
97(A) dated 10-82001 whith was received by this ofl.tce on 
14-82001, requesting for 30 day6l E.L. w.e.f, 14-8-2001 etc, 

Since you have already been relieved from the Police 
Department on 13-€3-2001 vide Government of Manipur Order 
Not 4/62/7G/IP5/zw(pt) dated 13--2001. which was endorsed 
by the-PW vide no. E/16/13/6-PH(Adm)/4 519 dated i 3-2001 
this oifice is not in a oosltion to take any, action on your 
application • Any further corresponerice rgarding youz leave 
my he made 'ith/throuqh 1X ISF* Your lettcr referred to 
above along with all its enclonurec are returned herewith 
in oricinal, 

End:- As above, 

Dy. IC of Po1ice(Fs),, 
for Director General of Police, 

ianipur, Imphalo 

ndst,No,7

The

3)/82-(Adm)/ irnphal, the 16th August 6  
Copy to:- 	 1 	 2001, 

 Chief Secretary, 
Government of Manipur,1rpha1, 

The Director Gen6ral,8SF, 
CCC Complex, New Dlhi -110001. 
(Lodhi Road) 
The Principal Secreary(HOme) 
Government of Man4ur,1mpha.10 

The Conrnissioner(DP), 
GOVe2'flIflCflt of Manipur,Irpha1. 

Dy0 IG of Po1ice(Qs),a 
for DirCtcr General of Police, 

i:iipur 6  Xmphal 

b ti%1C
COO 

JOA  

': 

ovocato 
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F.No. i 1030/17/93-AlS(l1) 
Governnien of India  

Ministry of Persoencl, P.G. & Pensions 
Department of Personnel & Training 

A: 	
New Dcliii, the II thAprit, 2001. 

To 

The Chief Secretaries of all tIre Slate (Joverurnents 
and Union Territories, 

All Ministries and Department of Government of India. 

	

Suliject 	IAS(l'ay) Rules 1954 - fixation of pay of lAS officers 
appointed as Directors/Joint Secretaries or equivalent in the 
Central Government - regarding. 

Sir, 

1 am directed to refer to this Department's letter No.i4021/5/97-
AI(lI) dated 19" December, 1997 whereby lAS officers appointed as 
Dirctors or equivalent in the Central Government subsequent to their 
Pro 1otions in the Super -time Scale in their cadres are -allowed to drat 
matiniurji of the Selection Grade of the lAS (RsJ5I00-400-18300) i.e. 
Rs. 18300/-. Further, the Central (Dcputatiôn on Tenure) Allowance is also 
admissible to such lAS of1icrs. lr,structions have also been issued yule 
(his Departnrcnt's letter no. 11 U)0/3/98-AlS(li) dntcd 13th  May 1998 
whreundcr lAS officers appointed as Joint Secretaries or equivalent at the 
Centre subsequent to their promotion in the scale of Rs.22400-525-24500 
in lhcir cadres arc ....allowed to draw the maximum of tire Supertime 
Scic of Rs.18400-500-22400, i.e. Rs.22400/-, Nvith the_pri2prova1of 
thj_Denartrijent . in both the above type of cases, only those officers arc 
alic ycd tire said benefit who had actyally started drawing pay in the higher 
gm-Jcs in their cadres. In othcr cases where the officers were not promoted 
in the respective higher grades in the cadres prior to or at the time of their 
coming on Central deputation, thcir pay at the Centre is fixed on the basis 
of their grade pay in the cadre. 

2. 	Instances have been brought in notice where a senior officer comes 
to hold a post in the rank of Director/Joint Secretary in the Central 
Go ernment without being promoted in thc respective higher grade in his 
cadre. As per the above explained position, in such cases, his pay at the 
center- is fixed at the same stage of the grade in which he has been drawing 
pa in his cadre. Subsequently, ancther officer junior to him in the cadre 
haperis in get promoted in the next higher grade (when his senior already 
at he Centre is also clearcd for promotion) and is then de:ited to the 
Central (iovcniment at the same level in Nv i l i c l, he was serving in his cadre 
pour to his promotion. In such a case, under the provisions contained in 
our letters dated 19.12.97 and 31.5.98 referred to ahovc, his pay is fixed at 

[) 	 k  
(--\ 

coc1 
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TO: 	1c)1ci 

l\V • 

I) 

k2 

(he maxjnluiii of the giude in which e issoappoimed at the Centre. This 	
V. 

f 	
•:; 	• 	 ed.s to it S(11(%(i()I when the j(flI()r' o u1icr who hfld bccii pF()tlWled hi the i I 	• 	. 	next higher gJade n his 	

paythan'1;s Senior who : 

V 	
has hiready been holding a post 	tie sa!neIIcyel jj Ole Ceritrul Govenjnent 	though lie V ad aIoheeii c1ced for pro!]lotjon . 	the V 	 • 	 next higher g:ade in his cadre. j 	abence The seniors ill such cases V V

•  • •, 	

Cannot get the beneflt of maximuni ofthe grade in Which they are aipofed oF . 	
: 	 ft 111 	eoitcr thy the rcasc)n that they had IIQ 	tuI1y 1BWH pY j U)C :! 	 higher grade in 

thcir cudrcs. '1 1ii leads oul hno,fl1alouspositiuflwrcby I V 	
V 	

the senior oiliccrs kcp getting lesser pay than their juniors soilong as they, 
 

remain in the Central Government and do not revert to their cadres to get 
the "Otional benclits of their prolorma p ronio j o r'q tiJr, 1' 

• 	 Il 	 V  

• 3. 	The5 h 
Central Pay VOrnmiSSn 

hadecommnded inler-atja that 'f: 
V 	 Vf 	

(i) Instead o restricting the 	
posts of Director and below, the 

UIIOWQIICC'fl 	also be extendcdtd those officers 
appointed to posts of Joint Sccreto' and above; and (ii) 	such of those 
officers appo nted as Joint Secretary and above but are hi recei1)t of pay li a higher pays:ajc i their parent orgmin7ujoii may be pernmitteoj to 

CXCj50 
an option to lra,' either their grade pay indieir parent organl7tion without V any rcstrictic 	or tire grade p,yV 

bf the dcputaionl:post aiong With (theA VCD1'A 	 •V;VfJ,, 	
';h 	ii 	.. 	H 	t. 

V 	
V 	 - 	 V• 	 ••• ' 	 V 	

V I 	
V 	

•'• 

/
/ 4. 	Gove:nniefl( has carefully considered fliese rcconinldat ions rmd.11 

	
V 

)ins decided not to accept the reconililendation relating to COTA to offiecrs.1 
V 	/ 	appointed to posts of Joint Secretary and above. It hasen decided i9 

not to accep: the rccorurrrcIrdatioiirelatjjgjo protection o 	admissible,.11 	V V 	
\ \ in parent cadres on profomia promotion while on Central depution as this,, 
\\ would 

 result in officers becoming entitled to the payola higher post while V 	
\ 

dischargihg the duties of a lower post and would be contmry to the well. 
recognised principle that no officer should be allowed the pay of a POSL the 
specified du' es mid responsibilities of which 	mire not ilCtuiscImmtrged by him. 

bOvJLjsbid t_• 	
oflccs who are approved I 

draw 
V 	

V 	 ra Il1axi:fluIftlienppJ icabie for tle lower dpatjomi, 
• 	P 	iUm JCCCt from the cute or win' ch II 

	

In other words, the 	 V 
pay of 

oIflctg appointed to posts of Director and equivalent in the Central - 	
V 	

Governhticml shall be fixed at the sthgc of Rs. 18,300/- in the pay scale of, 
 • V 	

Rs.l5I0O4t)0l83OQ on ttiei prpforn1a.promnotj0 to. the Super time scab 
in their parcilt cadres, Similw ly, the pay of officers appointed to posts of. 
Joint Secretary and equivalent shall be fixed at the stage of Rs.22400/ in • 	• ' 	
the pay scale of Rs. 18400-500-22400 on proIbrnia Promotion to the Aboyc 

	

Super time Scale in their parent cadres. Upon such pay fixation, officers 	
V appointed to posts of Joint Secretary and quivaiemit shall also he entitled to 

stagnation increments as per the connWtions prescribed in Nra 2 of tIns 	 V Department's orders of 13-5-98, cited above. 
' 	 . 	 V 	• 

1 '  

1 
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J 5. 	
Fixation of pay at (he maximwn of the applicable scale of pay shall 

be subject to the following conditions: 

'4 	

a) 	Pay scale of 1h2 central deputation posts should be lower  
than thc scale of pay in [he parent cadre to wlch the officer 
had been promoted on proforn-iii basis utider the Next 

cIov Rule', 
b) 	The prof'orma promotion in the parent cadre should have 

been approved strictly in accordance with the relevwlt niles 
and instrnctjons. 

* 	 c) 	The officer concerned should have been promoted in his 
cadre only afler having fulfilled the eligibility criteria for 
promotion to the higher grade as prescribed in the relevant 
AIS rules and II1StTUCtIOOS I 	. 	 . 

6. 	1 hcsc orders shall be e! l

.

eelivc Ironi the date of issue. I lowever, in 
casc:i of officers who are already on central deputation on the date of issue 
of these orders, the benefit of pay fixation at the maximum of the pay scale 
of the lower deputation post may be extciidcd from the date of the grant of 
proforma promotion to the higher scales of pay in their State cadres. Past 
case.; where the. central deputation has already ended and the officers have 
sincu reverted to their cadres, would not be covered by this dispensatioti. 
The other conditions as contained in this Department's orders da(ed 19-12- • 	
97 aid 13-5-98, as referred to at I'ara I above, shall also remain valid, 

/ 7. 	These instructions would equally apply in the cases of members of the 
/ 	Indian Polie.c Scice and indian Forcst Service with suitable modifications 

/ 	in the light of our letter no.l6017/I/98-AIS(l)) dated 170 July 2000 relating 
to their pay fixation on their central appointments at the Director level. 

• . 	 . 	8. 	It is requested that the contents of this letter may be brought to the 
noti;:e of all cOnCerned. 

' 	 •L 

You'faithfuliy, 

(Y.p. qhingra) 
Under Secretary to Govcrnlnenl 1bt India 

Copies also to :- 
1: 	inistry of Home Affaks, UTS (with 10 spare copies) 

Vllnistry of l-lotiie Affairs, IPS-hl (With 20 spare opies) 
Ministry of Envirorimetit and Forest, IFS-I] (with 20 spare cqes) 
31)arc copies - 200 	

. I 
.P. 	

1gra) 

Under Secretary to Oovcn)mcl1 of India 

•1 	 -3- 

r 
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IN THE CENTRAL ADMINISTRATIVE TRiBUNAL 
GUWAHATI BENCH, GUWAHATI. 

ORIGINAL APPLICATION NO.320 OF 2001. 

IN THE MATTER OF - - 

Shri A. Romenkumar Singh, IPS, aged about 52 years, Sb 

Late A. Ibomcha Singh, resident of Keishamthong Ahanthem 

Leikai, P.O. and P.S. tmphal, Manipur, last employed as I.G.P. 

(Crime), Manipur at Imphal, Manipur. 

- Applicant. 

- Versus- 

1. The Union of India through the Home Secretary to the 

Government of India, Ministry of Home Affairs, North 

Block, New Delhi - 110001. 

• 	4 	 2 	The State of Manipur through the Principal Secretary 

• 

	

	 (Home) to the Government of Manipur, Secretariat, Imphal, 

Manipur. 

- 	 3. The Commissioner (DP), Government of Manipur, 

Secretariat, lmphal, Manipur. 

The Director General of Police, Manipur, Imphal. 

Shri M.K. Das, IPS, I.G.P. (Int.), Manipur, imphal. 

• 	 -• Respondents 

AND IN THE MATTER OF'— - 

• 	 Rejoinder-affidavit of the Applicant to the show 

cause reply dated 28-08-2001 fifed on behalf of the 

Respondent Nos.2, 3 and 4: 

I, A. Romenkumar Singh, IPS, aged about 52 years, son of late A. 

•Ibomcha Singh, working as IGP (Crime) in the Manipur Police Department, 

resident of Keishamthong Ahanthem Leikai, P.O. and P.S. lmphal, Manipur, 

do hereby solemnly affirm and state as follows :- 
/ 

1. 	That, I (Applicant) have carefully perused the show cause reply dated 

( 	28-08-2001 filed on behalf of the Respondent Nos.2, 3 and 4 and its 

6ii 
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Annexures and fully understood the contents thereof. 
t 
 am also well 

conversant with the facts and circumstances of the present case. 	V 

V  2. 	That, save and except those allegations and contentions WVhCh are 
• 	specifically admitted to be true hereunder, 1 categorically deny all the 

allegations and assertions of the Respondent Nos.2, 3 and 4 in their show 

caUse reply. 	
V 	

V 

That, with regard to paragraphs 1, 2, 3 and 4 of Vthe said show cause 

ieply, I beg to submit that the deponent should be put to strict proof of the 

contents therein. 	 V 

That, with regard to paragraph 5 of the said show cause reply, I eg to 

submit that before holding the Screening Committee meeting on 22-02-1999 	V 

for my promotion to the Supertime Scale post of I.G.P. , the Government of 
V 	Manipur sought for the willingness of SIShri Khinia Ram, IPS. (MT-SI) and 

S.B. Negi, IPS (MT-8.1) who were on deputation so as to consider their case 

•for promotion to Supertirne Scale post of I.G.P. But they opted tqcontinue in 
V 	 their central deputation. Such being the case, as stated in paragraph 5 of the 

said .show cause reply, their cases were not cpnsidered by the Screening 

V 

 committee 
V 
in its meeting held on 22-09-1999. That being so, on the V 

V 	 recommendation of the Screening Committee meeting held on 22-09-1999, I 

	

V 	was regularly appointed to Supertime Scale post of I.G.P. 

That, with regard to paragraph 6 of the said show cause reply, I beg to 
* 	submit that 1 have completed more than 19 years of service as IPS Officer as 

on to-day. 	The Government of Manipur had already furnished the 

clarifications under its letter dated 28-06-1999 (Annexure A-4 to the O.A.) to 

the Government of. India regarding their request for action mentioned 
V 
in the 

D.O. letter of the Joint Secretary, Ministry of Home Affairs dated 13-05-1999 

	

V 	

V Annexure A-3 to O.A.). The Government of India, Ministry of Home Affalrs, 

• 	after taking into consideration of the said clarification of the Government of 

• Manipur, did not further pursue the matter. Therefore, it is now a closed 
V 

 matter. But ideny the submission of the Respondents that "it may, however, 

be stated that in view of the Notification dated 13-05-1999, Notification 

on the subject issued on 28-12-1990 by a necessary implication did not 

hold the field". 

nth commilsow
. 
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6. 	with regard to paragraph 7 of the said show cause reply, I beg to 

submit that Rule 6 of the IPS (Cadre) Rules 1954 cannot be read in isolation 

of Ru1e 9 of the lP (Pay) Rules, 1954 and the accepted principles of service 

laws for sending an officer on deputation for the purpose of sending an l.P.S. 

Officer on deputation for service under the Central Government or another 

State Government. 1 also beg to submit that according to the principles of 

harmonious construction, an attempt should be made to avoid Conflict of the 

relevant provisions of IPS (Cadre) Rules 1954 and IPS (Pay) Rules 1954 and 

an effort should be made to reconcile them for avoiding absurdity and 

anomalous result. 

According to the established principles of service laws deputation can 

• be effected by a tripartite agreement between the employer, the employee 

and the third party, i.e. borrowing department/borrowing Government. 

Therefore, there cannot be deputation without the consent of the person to 

be deputed and he would be entitled to know his rights and privileges in the 

deputation post so as to give his consent to the deputation. 

Rule 6 of the IPS (Cadre) Rules 1954 neither speaks about obtaining 

the consent of the IPS Officer to be sent on deputation for service under the 

Central Government -nor does it say that the consent of the lPSOfficer is not 

required to be obtained before sending him on deputation for service under 

the Central Govemment Therefore, the accepted principles of deputation 

under which the consent of the employee is required to be obtained before 

sending him on deputation should be taken into consideration while sending 

the IPS Officer on deputation for service under the Central Government. 

Accordingly, the Government of India accepting settled principles and the law 

for deputation sent Fax Message No.1-21023/40/2000-lpS Ill dated 22-01-

2001 of the Ministry of Home Affairs, New Delhi to the Chief Secretaries of 

States including the Chief Secretary of Manipur to intimate the names of 

suitable and willing IPS Officers of 1981-82 batches for filling up the posts of 

Chief Vigilance Officer in the National Project Construction Co-operation Ltd., 

New Delhi and the State Governments are further requested to send the 

nomination of willing IPS Officers for DIG level posts. The said message of 

the Home Depament dated 22-01-2001 was circulated by D.G.P., 

Manipur, to all the IPS Officers of 1981 to 1986 batches of the MT Cadre 

serving in the Manipur Police Department under his Endt. No.E/1 6/14/99 PHQ 

(Adm.)/1 0240 dated 30-01-2001. Therefore, the consent of the IPS Officers 

Mai 
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were obtained by the Central Government, Ministry of Home Affairs before 

sending them on deputation. In the instant case also Ministry of Home Affairs, 

-  Government of. India, sent the Fax Message No.1-21016/4012000..fpS Ill 

dated 29-01-2001 to.all theChief Secretaries including the Chief Secretary of 

Manipur to sponsor the names of the IPS Officers of 1981 to 1986 batches 

who are willing to be considered for appointment to the post of Deputy 

/ .. 	 Inspector General in the Border Security Force on deputation basis. The said 

• 	Fax Message of the Ministry of, Home Affairs, Government of India, dated 29- 

01-2001 was circulated by the D:G.P., Manipur, to all the IPS Officers of 1981 

•t . 1986 batches of the MT Cadre including myself under his Endorsement 

No.E/1 6/1 4/99-PHQ Adm.)I1 0383 dated 01-02-2001. it is an undeniable fact 

that the Government of India by accepting principles and the law of 
• 	deputation that the consent of the officers is required before sending them on 

• 	deputation and also by interpreting Rule No.6 of 1PS (Cadre) Rules 1954 in 

• 	such manner had been asking the IPS Offlcers of the MT Cadre before 

sending them on deputation for service even under the Central Government. 

As the clearest example in the present case, the Ministry of Home Affairs, 

A 

	

	 Government of 'India, under its Fax Message dated 29-01-2001 re4u'ested the 

GovernmentofManjpur to sponsor only the names of the willing IPS Officers 

) . lór, appointment to the post of DIG in the B.S.F. on deputation. It is also an 

àdn'iltted fact that on receipt of the Fax Message of the Ministry of Home 

Affairs, Government of India, dated 22-01-2001 and' dated 29-01-2001 which 

had been endorsed to me by the D.G.P., Manipur, under his said 

Endorsement dated 30-01-2001 and dated 01-02-2001, I never gave/give my 

consent and willingness to be considered for appointment to the aforesaid 

posts.  

True copies of the said message of the 

D.G.P., .Manipur, dated 30-01-2001 and 

message dated 01-02-2001 of the D.G.P., 

Manipur, are 'attached hereto as 

ANNEXURES A-22 and A-23 respectively. 

From the above accepted facts and practice of the Government of 

india as . well as of the Government of Manipur, it is crystal clear that the rn. 
Government of Manipur as well as the Government of India has been 

interpreting Rule 6 of 1PS (Cadre) Rules 1954 and also the accepted principle 

of deputation that even for deputing IPS Officers for service under the Central 

• 	•a 	
""'' 
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Government, the consent of the concerned IPS Officers was/is required to be 

obtained. It may be pertinent to mention that the Government of India had 

been issuing a number of instructions for obtaining the consent ofthe IPS 

Officers before sending them on. deputation for service under the Central 

Government or another State Government or under a Company Association 

or body of individuals, whether incorporated or not which is wholly or 

substantially owned or controlled by the Central or State Government. 

Therefore, obtaining the consent of the IPS Officers on deputation for service 

under the Central .Government is. a condition precedent for sending him on 

deputation. 

It is also pertinent to mention that the Government of Manipur after 

consideration Of the requirement of my service in the State of Manipur had 

turned down the request of the Government of india under the Fax Message 

of the Ministry of Home Affairs dated 12-01-2001 to make available my 

service on deputation under the Central Government vide letter of the 

Commissioner (DP), GovGrnment of Manipur being No.4/50/76-IPS/DP, 

Imphal, the 22nd  January, 2001 to Shri G.K. Pillai, Joint Secretary (North East) 

Ministry of Home Affairs, Government of India, North Block, New Delhi. 

S 

True copies of the said Fax Message of the 

Government of India dated 12-01-2001 and 

letter of the Government of Manipur dted 

22-01 -2001 are attached hereto as 

ANNEXURES-A-24 and A-25 respectively. 

It has been seen very clearly that the Central Government for the best 

reasons known to them had been pressurising the Government of Manipur to. 

make my service available for deputation by singling out my case from all the 

1PS Officers of the.MT Cadre serving in the Police Department of the State of 

Manipur. The Government of Manipur wrote the said letter dated 22-01 -2001 

(Annexure A-25) after taking decision of the Government. of Manipur not to 

spare my service from the State of Manipur with reference to the said 

message of the Government of India under the said Fax Message of the 

• . Ministry of Home Affairs, Government of India. dated 12-01-2001. The 

Government of Manipur while taking the decIsion for not making my service 

available for deputation. for service under the Central Government also 

considered my denial to give consent for such deputation. Till date, I have 

lot  
All 

• 	 . r-"- 	 . 	 . 
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not yet given my consent for deputation for service under the Central 

Government. It is most surprising and shocking to me that under what 

compefling circumstances the Government of Manipur had to change its 

earlier decision intimated to the Central Government under thel. letter of the 

• Government of Manipur dated 22-01-2001 (Annexure A-25) and took the 

decision for making my service availab!e for deputation completely contrary 

to the earlier precedent and practice under the law for taking consent of the 

• IPS Officers before making them available for deputation under the Central 

Government. Therefore, the Fax Message of the Government of Manipur 

dated 23-02-2001 (Annexure - A to the said show cause reply) is malafide, 

• 	arbitrary and illegal. The then Chief Minister of Manipur, Shri Radhabinod 

• 	Koijam after realising the inconsistency, incongruity, illegality and factual 
• 	mistake committed by the Government of Manipur for making my service 

available for deputation in the Central Government under the said Fax 
• 	

Message of the Government of Manipur dated 23-02-2001 (at Annexure A to 
• 	

the show cause reply), wrote a D.O. No.MB/1/CM/2001, May 104, 2001 (at 

• Annexure A-6 to the present O.A.) to Shri L.k. Advani, Union Home Minister, 

North Block, New Delhi to review my case for central deputation in 

consideration of exigency of my service in the counter insurg9ncy operation in 

the State of Manipur. The last para of, the said D.O. letter of the C.M., 

Manipur dated04-05-2001 (Annexure A-6 to the present O.A.) shows that as I 

had all along been combating insurgent activities of the underground 

extremists of Manipur, the members of my family would be the soft target of 

the extremists in case of my deputation outside the State. 

In. the light of my above submissions, I categorically deny the 

allegations and assertions of the Respondents in para 7 of the said show 

cause reply. 

That, with regard to paragraph 8 of the said show cause reply, I have 

no comments. 

That, with regard to paragraphs 9, 10 and 11 of the said show cause 

reply, I beg to submit that under Rule 9 of the IPS (Pay) Rules 1954, it is a 

mandatory requirement which must be followed by the Central GOvernment 

that declaration should be made that non-cadre post of DIG, BSF Is 

equivalent in rank, status and responsibility to: the Supertime Scale post of 

I.G.P. at present held by me and in the absence of such declaration I cannot 

•0af ' 
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be sent on deputation to the non cadre post of DIG in 8SF which is never 
' equivalent in rank, status and responsibility to the post of I.G.P. The 

declaration of non-cadre post of DIG in BSF is equal in rank, status and 

responsibility to the Supertime Scale post of IGP held by me is a sine qua 

non for the exercise of the power under sub-rule (1) of Rule 9 of IPS (Pay) 

Rules 1954. Further, under sub-rule (2) of Rule 9 of IPS (Pay) Ruies 1954, it 

is laid down that the pay of the IPS on appointment to a post other than a post 

specified in Schedule Ill shall be the same as he would have been entitled to, 

had he been appointed, to the post to which the said post is declared 

equivalent. As earlier stated, the pay of D.I.G. in BSF is much lower than the 4 

pay of I.G.P. in I.P.S. It is an admitted fact that the post of DIG in BSF is not 

equivalent in rank, status and responsibility to the Supertime Scale post of 

IGP of IPS and as such the Central Government could not comply with the 

mandatory requirement of declaration under the Rule 9 (1) of the PS (Pay) 

Rules 1954 before sending me on deputation by appointing me to the post of 

DIG in 8SF, vide Fax Message No.1-21016I15I200p Ill dated 10-08-2001 
(at Annexure A-9 of the O.A.). 

It is also an accepted principle of law that an employee cannot be 

sent on deputation to a post which is inferior in rank, status and responsibility 

to the post held by the employee in the parent department inasmuch as 

deputation of an employee to the inferior post will amount to reduction in rank 

and violation of Article 311(2) of the Constitution of India. The present case of 

sending me on deputation by appointing me to the inferior post of DIG in BSF 

is the clearest example for violating Article 311(2) of the Constitution of India. 

It is also an accepted fact that pay scale of the post of DIG in BSF 

carries pay scale less than that of the Supertime Scale post of IGP of IPS. As 
such my appointment to the post of DIG in BSF on deputation basis even 

though my pay may be protected will amount to violation of Article 311(2) of 

the Constitution of India. 

Under Rules 7 and 11 of the IPS (Cadre) Rules 1954, all the posting of 

the PS Officers to the cadre posts in the case of State cadre shall be made 

by the State Government and in the case of joint cadre by the State 

Government concerned. Further, for the purpose of filling up leave vacancy or 

for making temporary arrangement, the State Government may, delegate to 

the Head of Department, its power of making appointment to the cadre posts. 

Oath 
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It is an admitted fact that such power of the State Government was never 

delegated to the DGP I , Manipür. As such, DGP, Manipur, who has not been 

- delegated the power for posting. of IPS Officers or/appointment of the IPS 

Officers to the cadre posts in the joint cadre of MT in exercise of the provisos 

to Rules 7 and ii of the IPS '(Cadre) Rules 1954, cannot issue order for 

allowing or for posting any IPS Officer to the cadre posts. As such, in the 

event of vacancy in the posts of DIG (Ops —1), Manipur, on the rIease of Shri 

1'  N. Shyamananda Sinqh, IPS,.to enable him to join his 'duties' as DIG in the 

C.R.P.F., the Government of Manipur issued order No.4/62/76-IPS/DP, 

Imphal, dated 15-03-2001 for allowing one' Shri P. Mishra,IPS, to 'hold the 

charge of DIG (Ops-i), Manipur. It is crystal clear that in the evenf of any 

vacancy in the cadre post of IPS under the State of Manipur, it. is the State 

Government of Manipur and not the D.G.P., Manipur, to issue order for 

handing over and taking over of charge of the said post by any IPS Officers. 

As such, even for temporary/leave vacancies in the cadre posts ,of 1PS, the 

Government of Manipur issued orders for postings or appointing an IPS 

Officer to hold ot, to, look after the said vacancies in the posts of IPS. For 

example, the Government of Manipur issued' order dated 20-02-1996 for 

allowing Shri C. Peter, IPS to look after the charge of DIG (Adm.), during the 
• , : ,, 	absence of Shri A. Romenkumar Singh, IPS, DIG (Adm), order dated 03-12- 

• 	
, 1996 for allowing Shti R. Baral, IPS, to look after the work of IGP (L&Ô) on 

•thedeputationofShri A. Romenkumar Singh (myself) to New Delhi on 23-12-

1999 for verifying certain information 1  order dated 15-03-2001 for' allowing 

Shri D. Mishra, IPS to hold the charge of DIG (Ops-I) consequent upon the 

• release of Shri N. Shyamananda Sing,h, PS, so as to enable 'him to Join the" 
• ' post of DIG in •C.R.P.F. on deputation and 'order dated 04-07-2001 for 

allowing Shri R. Baral, IPS, to look after the work of 1GP (Crime), 'Manipur, in 

my absence on taking earIeave. 'It is crystal clear that DGP, Manipur, who 

has not yet been delegated the power' under Rules 7 and 11 'of the IPS 

(Cadre) Rules 1954 has no power to issUe order for posting of any ,IPS 

Officers As such, DGP, Manipur, has no power for posting or/allowing the 

Respondent No.5, M.K. Das, IPS, to hold the 'charge of IGP (Crime), on my 

'release so as to enable me to join as DIG in the BSF on Central Ceputation, 

'vide Endorsement of the DGP, Manipur, being No.E116113/86-

PHQAdm.)/4591, lmpha!, the 13th August, 2001 (at Annexure A-b 'of the 

O.A.). 

up 

? 



True copies of the said orders of the 

Government of Manipur dated 20-02-1996, 

03-12-1999, 15-03-2001, 12-06-2001 and 

04-07-2001 are attached hereto as 

ANNEXURES A-26, A-27, A-281  A-29 and 

A-30 respectively. 

But most surprisingly and also quite contrary to earlier practice so far 

followed by the Government of Manipur for posting/allowing IPS Officers to 

hold any charge of IPS cadre post in the event of release of incumbent for 

allowing him to join new post on deputation or in the event of granting leave to 

the IPS Officer holding the cOncerned post, the Government of Manipur 

issued orders dated 13-08-2001 (at Annexure A-10 to the present O.A.) on 

the State Holiday without indicating the name of the 1PS Officer to whom I 

have to hand over the charge of the cadre post of IGP (Crime), Manipur. Over 

and above, the DGP, Manipur has no power and jurisdiction for allowing the 

Respondent No.5, Shri A.K. Das, IPS to take over the charge of GP (Crime), 

Manipur with immediate effect until further orders under his Endorsement 

dated 13-08-2001 (at Annexure A-li to the present O.A.). It may here also be 

mentioned that in all the cases for handing over and taking over of the 

charge on the transfer of IPS Officers both the Relieved Officers and 

Relieving Officers signed on the TR-1 Form by making themselves available 

at the headquarter of the said concerned post. But in the present case, I have 

never been informed by the Government of Manipu
O
rto whom the charge of 

the office of IGP (Crime), Manipur is to be handed over and there is no order 

'of the Government of Mariipur for allowing any particular IPS Officer to take 

over the charge or hold the post of IGP (Crime), Manipur. Surprisingly, in the 

present case, the Respondent No.5, Shri M.K. Das claimed to have taken 

unilateral charge of the post of IGP (Crime), Manipur on 13-08-2001 which is 

a State Holiday even before receiving the order of the Government of Manipur 

dated 13-08-2001 for releasing me with immediate effect so as to enable me 

to join as DIG in BSF on Central Deputation. The Government, of Manipur was 

so prompt enough,o issue the order dated 13-08-2001 (at Annexure A-i 0 to 

the present O.A.) on the State Holiday because the 13th  of August of every 

year is declared as a State Holiday as the 13th August is treated as Patriots' 
Day of Manipur. It would be evident from the message dated 13-08-2001 (at 

Annexure A-Il to the present O.A.) that the Respondent No.5, Shri M.K. Das 

clai ed to have taken unilateral charge without/before receiving the said 

t7tt' 
- 
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order of the Government of Manipur dated 13-08-2001 (at Annexure A-I 0 to 

the present O.A.) under the Endorsement No.E/16/13/86-PHQ Adm.)/4519, 

Imphal, the 13th 
 August, 2001. The alleged taking over of the charge of IGP 

(Crime), Manipur by the Respondent No.5, Shri M.K. Das without valid order 

of the Government of Manipur will be of no consequence. It is a general rule 

that after handing over and taking over the charge is complete the A.G. office 

and the Treasury office shall issue last pay slips and last pay certificate in the 

case of transfer outside the State of Manipur. But in my case, I have nofyet 

handed over the charge of the office of IGP (Crime), Manipur and the 

Government of Manipur has not issued any order for handing over my charge 

of the office of IGP (Crime), Manipur to any IPS Officer. Over and above, 

there is no order of the Government of Manipur for allowing any IPS Officers 

to take unilateral charge of the office of IGP (Crime) on my release under the 

order of the Government of Manipur 13-08-2001 (at Annexure A-I 0 to the 

present O.A.) 

I also beg to submit that the said instruction of the Government of 

India, Ministry of Personnel, PG & Pensions, Department of Personnel and 

Training dated 10-04-2001 (at Annexure-C of the present show cause reply) 

has no relevancy in the present case and as stated above mere protection of 

pay scale will not 'amount to mandatory compliance of Rule 9 of the IPS (Pay) 

Rules 1954 and provisions of Article 311(2) of the Constitution of India in the 

case of sending' of an IPS Officer on deputation to inferior post. 

True copies of some of the TR Forms for 

handing . over and for taking over of the 

charge by the Relieved and Relieving 

Officer dated 17-01-1996, 09-03-1998, 01-

03-1999 and —5-05-1999 are attached 

hereto as ANNEXURES A-31, A-32, A-33 

AND A-34 respectively. 

I also beg to submit that under the CCS (Joining Time) Rules, in the 

interest of the public as well as the Government servant, joining time shall be 

granted to the Government servant on transfer for enabling him to join the 

new post either in the same State or a new State. Joining time admissible in 

the case of the distance between the old Headquarter and the new Head 

Quarter is more than 2000 Kms. Would be 15 days. Under Rule 7 of the CCS 
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(Joining Time) Rules, a Government servant on joining time shall, be regqrded 

as on duty during that period. 

Under FR 17 of the FR & SR an officer shall begin to draw the pay and 

allowance aftached to his tenure of a post w.e.f. the date when he assumes 

the duty of that post, and shall cease to draw them as soon as he ceases to 

discharge those duties. 

In my case also, the D.G.P., Manipur after considering the provisions 

of the CCS (Joining Time) Rules as well as FR 17 of the FR & SR issued 

wireless message being No.PR-1 7/16/2001 -PHQ14605 dated 16/08/2001 to 

me for allowing to use the 3 vehicles mentioned therein till the expiry of my 

joining time i.e. 25-08-2001. It may also here be mentioned that the police 

Headquarter maintained despatch register in which all the messagejsent from 

Headquarter to different authorities/officers are recorded by mentioning the 

particular entry number, date, serial number and page number for all those 

messages. 

In the present O.A., Hon'ble Tribunal passed an interim order dated 

17-08-2001 for suspending the direction contained in order dated 10-08-2001. 

(at Annexure A-9 to the O.A.) and order dated 13-08-2001 (at Annexure A-10 

to the O.A.) The passing of the said interim order dated 17-08-2001 was 

published as news item in the leading local dailies widety circulated in the 

State of Manipur, namely' Poknapham, Sanaleibak and Free Press published 

on 18-08-2001. The D.G.P., Manipur, after coming to know about the 

existence of the said. interim order dated 17-08-2001 through the aforesaid 

leading local dailies, issued the back dated wireless message being No.PR-

17/16/2001-PHQ dated 16-08-2001 to me for withdrawing the vehicles 

mentioned above immediately. The said back dated wireless message dated 

16-08-2001 was furnished to me through one Shri N. Deben Singh, Havildar, 

only on 18-08-2001 while he came to my quarter for withdrawing the said 

vehicles on 18-08-2001. On the very day i.e. 18-08-20011 also obtained an 

acknowledgement from the said Havildar, Shri N. Deben Singh for receiving a 

copy of the said, interim order dated 17-08-2001. The fact of the back dating 

of the said wireless message dated '16-08-2001 for withdrawing the said 

vehicles will be clear ..from the entry No.4684 dated 18-08-2001 of the pae 

115 of the said despatch register of the police Headquarter
.  

Oath Commtgston, 
Manipur 
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True copies of the said wireless message 

dated 16-08-2001, back dated wireless 

message dated 16-08-2001, 

acknowledgement receipt dated 18-08-

2001 received by the said Havildar, Shri N. 

Deben Singh and an extract copy of page 

No.115 of the .despatch: register of the 

police Headquarter are attached hereto as 

ANNEXURES A-35, A-436, A-37 and 

A-38 respectively. 

From the above facts, it is clear beyond reasonable doubt that the 

D.G.P. ;  Manipur, in collusion with the State Government of Manipur, for 

reasons best known to them e been acting with malafide and bias against 

me for the purpose of sending me on deputation by appointing me to an 

inferior past of D.I.G. in B.S.F. by fiook or by crook. 

In the light of •  my above submissions, I categorically deny the 

allegations and assertions made in paragraphs 9, 10 and 11 of the said show 

cause reply. 

9. 	That, with regard to paragraphs 12, 13 1  14, 15,16 and 17 of the said 

show cause reply, I categorically deny the allegations and assertions. I also 

beg to subriiit that "Transfer means the movement of a Government 

servant from one post to another and deputation is nothing but a 

tranfer from a post to a post outside the parent department or outside 

the parent cadre". As stated above, following tthe principles of harmonious 

construction, Rule 6 of IPS (Cadre) Rules 1954 is to be interpreted 

harmoniously with FR No.15 of the FR & SR in the case of transfer of a 

Government servant from one post to another. 

In the light of my above submissions, I beg to submit that the 

Respondents should be put to strict proof of the allegations and assertions 

made in paragraphs 12 to 17 of the said shoW caUse reply. 

10. 	That, I. beg to submit 

Respondents in their present 

devoid of merit and not tenable 

P  4 A 
04 

Man iP U' 

that the allegations and assertions of the 

show cause reply are capricious, rnalafide, 

under the law. 

- 	L 
c2 
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VERIFICATION 

I, A. Romenkumar Singh, IPS, son of Late A. lborncha Singh, aged 

about 52 years, 'working as I.G. P. (Crime) in the office of Manipur Police 

Department, resident of Kéishamthong Ahanthem Leikal, P.O. and P.S. 

irnphal, Manipr, do hereby verify that the contents of paragraphs 1,2,3,4,5, 

last part of paragraph 6, last part of paragraph 8 are true to personal 

knowledge and remaining part of paragraph 6, 7, remaining part of paragraph 
4tIO 	. 

8 00 9are believed to be true on legal advice and that I have not 

suppressed any material facts. 

It 

Dated/I mphal, 

The 1st September, 2001 

Place 	Imphal. 

Drawn up by :- 

Advocate 

• SOiemn!y affirm before me  
• at,J'7. .... at the Ourt prem 

by t. Dpontht WQ if idjtjfj 
by 
The DOIit;Dt eerns to understand 
the contents fully well on their 
heinz read over and ejgned toMe. 

Oath COrnflI*CY4 

• 	 Ma$IPW 

4Dw1)  
(A. Rornenkumar Singh) 

Applicant. 

4 

I. 
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ANNEXURE&fr' 

IN LIEU OF MEG. FORM. 

TO• 	1) Shri J.B. Negi, 1PS, (MT-81)T.G.(Prison),'Manipur. 

Shri R. Baral, 1.PS (MT-81) 1.G.P.(Adm), .Maiiipur. 

Shri A. Rornerikurnar Singh (MT-82) 1.G.P. (L&O), Manipur. 

Shri N.K. Muk1iopdayayä,iPS, (MT-82) Project Director, MDS. 

Shri V. Zathang, IPS (MT-83) D1GP (R-11), Manipur. 
Sliri P.M. Goud, IPS (MT-84) DIOP (HQ), Maniptir. 

Shri M. Shyamananda Singh, IPS (MT-84 ) DiG (OPS-l), Manipur. 

Shri D. Mishra, IPS (MT-84) DIGP (OPS-1), Manipur. 

ShrL.M. KhoUte, IPS (MT-85) DIGP (R-i), Manipur. 

0) Shri M.A. Raharnan, IPS (MT-85) DIGP (R-1I1), Manipur. 

11) Shri Anand Prakash, IPS(MT-96) SP-UK1-IRUL. 

DGP, Manipur.(.) 

NO. 	Eli 6/14(99-PHQ(Adrn)/1 02.40 
	

DATE 30/1/2001. 

COPY OF FAX MSG. NO. IOI923/40/20O0-IPS.Ill DT.22.i,2001 FROM HOME NEW 

DELHI ADDRESSED TO CHiEF SECRETARIES INFO TO THE DsGP OF ALL STATE GOVT. 

IS FOLLOWS () QUOTE () THJ NAMES OF SUITABLE AND FILLING FS OFFICERS OF 

1981 TO 1986 BATCiES ARE INViTED FOR WILLING UP THE TOST OF CHIEF 

/JGILANCE OFFICER IN THE NATIONAL PROJECTS CONSTRUCTION CORPORATION 

LIMITED,NEW DELHI () THE STATE GOVERNMENTS ARE REQUESTED TO SEND ThE 

NOMiNATIONS OF WILING IPS OFFiCERS OF DiG LEVEL, WHO ARE CLEAR FRoM 

VIGILANCE ANGLE, TO THIS MThIISTRY AT THE EARLIEST () THE BASIC PAY OF TUE 
OFFICERS MAY ALSO BE INDICATED () UNQUOTE (.) KINDLY FORWARD THF)?4ME 
OF THE WILLING OFFICERS ON.OR BEFORE 15,2.2001 (.) 

Mu__MMDT. 

Sd!- 
FOR DGP MAN!PIJR 

A 	t4j1 	A - 2.2 	s 4k1- t3i 

Oath CommlSS$ase'. 
Man Ipur 
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	 ANNEXUHE 

IN LIEU OFMSG. FORM. 

To 

• 	 SHRI J. B. NEGT, IFS, (MT .I) I. G. (PRISON), MANIPUR(.) 

SHRI R. BARAL, lIPS (MT-82) I.G.P. (Adrn), MANIPUR. (.) 

SHRI A. ROMENKUMAR SINGH (MT-82) LG.P (L&O), MANIPUR. 

SHRI N. K. MUKHOPADAYAYA (MT-82) PROJECT DIRECTOR, MDS. 

- SHRI V. ZATHANG, IFS (MT-83) DIGP (R-JI), MAN1PUR 

SHRI P. M. GOUD, IFS (MT-84) DJGP (HQ), MANJPUR 

SHRI M. SHYAMANANDA SJNGH, IFS (MT-84) DIG (OPS-.i), MANJPUR 

SHRI D. MISHRA, IFS (MT-84) DIGP (OPS-il), MANJPUR 

SHRI L. M. KHOUTE, IPS (MT-85) DIGP (R-J), MANIPUR 

SHRI M. A. RAHA.MAN, IFS (MT-85) DIGP(R-il), MANIPUR 

SHRI ANAND PRAKASH, IPS (MT-86) SP-UKHRUL. 

FM DGP, MANTPUR.(.) 

NO. : E/16/14/99-PHQ (Adm)/10383 	 DATE 112/2001, 

COPY OF FAX MSG. NO. 1-21016/4012000-IPS.III DT.2911/2001 FROM HOME NEW 

DELHI ADDRESSED TO CHIEF SECRETARIES INFO TO THE DsGP OF ALL STATE 

GOVT. IS FOLLOWS (.) QUOTE  (.) THE POST OF DEPUTY INSPECTOR GENERAL FOR 

lIPS OFFiCERS IN THE BORDER SECURITY FORCE ON DEPUTATiON BASIS 

ACCORDINGLY TO BE AVAILABLE IN JAMMLJ & KASHM1R, PUNJAB, GUJARAT, 

WEST BENGAL, ASSAM AND TRIPURA DURING THE NEXT SIX MONTHS(.) STATE 

GOVERMENT ARE REQUESTED TO SPONSOR THE NAMES OF THE IFS OFFICERS 

OF 1981 TO 1986 I3ATCHS, WHO ARE EMPENELLED TQ HOLD DIG LEVEL POSTS AT 

THE CENTRE AND WILLING TO BE CONSIDERED FORE S !D DEPUTATION C) 
THE NOMINATED OFFICERS SHOUU) BE CLEAR FROM VAGILANCE ANGLE (.) 

MATTER MOST URGENT (.) UNQUOTE (.) KINDLY FORWARD THE NAME OF THE 

WILLING OFFICERS ON OR BEFORE 1512/2001(.) 

kAJIIPJI 
	

SdI 

- 	 FOR DGP, MANiPUR 

O.th CommlsSt.he' 
ManiPu? 

&?LAS1J- 	- 	 bt..&.. 
- 	 S4O1 	 L4& 

	

CAt 	 ) 
4LVc,c...ct. 
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ANNEXt4RF''2 

FAX NESSAGE 

FROM 	:HOMENEWDI 

TO 	,/: ThE CHIEF SECRETARY MANIPUR, IMPHAL 
- 

NOI.21016111201P 5 .ffl 	. . 
	DATED: 12Th JANUARY 1 20Q1 

11 

SHRI A ROMEN KUMAR, IPS (MT:82) IS BEING CONSIDERED FOR 

CENTL DEPUTATION (.) STATE GOVERNMENT IS REQUESTED IO 

CONFIRM HIS AVAILABILITY FOR THE STATE DEPUTAT1ON (.) IT ,MAY 

PLEASE BE CONFIRMED THAT NO ViGINCEIDt. :I2LINARY ENQUIRY 

IS EITHER PENDING OR CONTEMPLATED AGAINST THE OFFICER (.) 

MAER MOST URGENT 

\HLt 

(V. K. GUPTA) 
tIESK QFflCER 

TEL NO 3Oi40 

1- 

•...- 	 !; 

C 	 C A 
	 40' 

Octh Comm1sSSOeT. 
Manipur 
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No. 4/50/76-I1'S/DP 	 ,_.. 
GOVERNMENT OF MANIIUR 

DEPARTMENT OF PERSONNEL AND ADMINIS] RAJ FvE RD ORMS 
(PERSONNEL DIVISION) 

Imphal, the 22 n d January, 2001. 

To 
Shri G.K.Pillai, 
Joint Secretary (North East), 
Ministry of Home Affairs, 
Government of India, 
North Block, 
New Delhi. 

Sub:- Central deputation of 2 (two) IPS officers. 

Sir, 

- - 	 I am directed to invite a reference to your D.O. letter No. 8/41/2000- 

NEI dated 9-1-2001 and also MHA's Fax message No. 1-21016/1/2001-I1 1 S/I1 

dated 12-1-2001 and to state that the State Government has already proposed 

the name of ShrI N. Shyarnananda Singh, IPS for consideration of central 

deputation. As regards, Shri A.Romenkurnar Singh, IPS, he is at present 

holding the key post. of IGP(Law & Order) and the State Government is unable 

to leave his service at this stage. 

Yours faithfully, 

Sd!- 
(P. Bharat Singh) 

Commissioner (DP) 
Government of Manipur. 

'ii 

Oath Co,nnLssner, 
ManiPut 

A wc t&ruz— A 
-tt"t-- 	Si 	 t-4U4. 

,4LV 
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GOVERNMENT OF IIMNIPUFI 
DEPARTMENT OF PERSONNEL & ADIIN . REFORMS 

( PERSONNEL DIVISION) 

ORDERS BY THE (OVEHNUR MANIPUR 
the 20th Februery,1996. 

'No94/50/96..1P5/DPg 	Under All India Servico(Lcav.) 
Rules, 1955 9  the Governor of rlanlpur 13 plocead 
accord oanction to the grant of earned loave for.15 
dcy3 wIth .effect from 13-2.-96 to 27-2-96 to Shrif\0 
Romenkumar Singh, IFS, DIG(Admn), Ilenipur on pri,ato 
affairs subject to leave admissibility report fr.m 
the Accountant eneral(A&E), Mnnipur 0  

During the obsence of Shri A.Romenkumeringh, 
IPS on leave Shri C,Pster Nqahanyul, IPS, IGP(Adin), 
lianipur will look artor the charge of OIG(Admn) .n 
addition to hie normal dutiea 

By orders & in the nsm y of 
Governor, 

.( Bin64 Kiepota ) 
Addl.Socretary(DP), Govt of 

r1niPure 
yy.\ 	Copy to : 

• 	
1 • The Director General of Police, lien 1pur 
2 	The Accountant General(A&E), Ilanlpur, 
3 

	

	hrI C.Peter.Ngahanyui, IPS, XGP(Admn), 
flanipur. 

4 	ShriA.Romenkumer Singh, IPS, DIG(Adrnn) 
....- 	 tlanipur0 

5 	The Sub-Treasury Officer, Irnphal Q  

.7 

: 

.7 .'..)  

Oath Co?1m sstOe'. 

ManiPu? 

mrt ',AAt 4e V  U 

(i\. 	1tX3'I Q) 
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ANNEXURE 

- 	 Nr ow AMUJJ? L&&  
TAR1ATHOM DEPARTW 

Xmphal, the 3x1 B oz ember 1999 

No. 7/13(14)/85'-41 The Govsrnor of flanipur 

• 	 acoorU 8axxtLon -to the deputtici-z of Shri AJomsnkuxaar 8 injb 
IPS Itspe tor Gnora1 of Polke(L C) ,Govt.of Nan ipu to 
£e1hiori 23/12/990 as th enable himtoy(,rjfrcj 

• 	 inc)rrrttjor1. 
4 

• 	2. Certified that the Joury from Imphal to Delhi a nj stay 
( 	*J.h I is hr* i I h* tL's 	ci 	1111 IV b  

''Certified also t ha t he is en 
Imph a 3. to B a lh i a td back. 

During the pericxl of journey to Delhi $hri R 0 Bara1.I 
Inpetor General of Plice(cx),Govt.of  Mnipur will look 
af tr tha works o1 IJP( L&O) lii Oddition to his noruw 1 

l)y ('s ii at is * ILl 

A • 

 

- S.DiflokUrrarjflh) 	 - 
Spec ta1 

Copy •bD*- 

71 ci 	I sno t or (aaiw r .1 n I' I' I is ,  , 	M1  a, 	is r 
2, ThU ACOOUxflt 	iia l I1Aiipur, 

Shri A.Romenkuuar Singh IP1 , IGP(L&O),tanjpur 
S.hriR.JrJ Ip, IGP(OP1).Minipur 

5 ,The Uic1er 	 Hripur 
The Sub-Troos 	Off t or, Iinphal 

Ozor Bock. 
8.Gurd fi1. 

•0. 

vi 
Oath Comr,1$5t0M?, 

ManiPu? 

A--27 Lk Q7tt 

c. 



S.' 	

,-2—• 	
i .: 

DEPAFTENT o' p!L3of:: L & txi. jI1TFJT1 V E U'OJ1S 

	

Ii%. 	• 	•., 	 ci. 
J 	£.,I 	 I .s., 	J ).t. 	...) .1 

ORDERS BY THE GOVEdUOMt\NIPUL 
imphal, tho 1,th Wrch, 2flfll 

N//62/76-IPS/ LP: 	In pursuonce cl the Gnvcrfl!aeflt 

I fl()li, Mi nistry of Ho!nC iffnir's, N 	De1.tii F !\X mcnnry 

No.i_?1o/t)/a)p1_iPS.iil rJntod 28-.2-.?O1 , t;hc' 	rv'!'nO1' 

of 11n111purisplesJ to relense 	hi jI. Shynnnnìr.dn 

lPS(MT_SPS/8I, DIC(Ops-I), Manipur with immediate effect 

so ns to enable him to join hiè duty as Deputy Inspect r 

General In the Central Reserve Police Force in the pov 

scale of j16, L400 - 20,0001- on Contxl TJeT)U 	L.L?fl O?' 

period of 5(five) vers from the dite rf assumptiO of 

chnre of the post or until further orders which over 

in e;1rlier. 

2. 	Sbr'i N. Shy manandn Ing,h, ltS shall x'eport to 

t ho Directorate C n oi': 1, CR[F, ui].oc 1< No. I, CCO Coinp lex, 

LoHd. Road, New •De.AhA for luther  

• 3. 	Consequent u' 	' 	relT' 	of Shri N. Shyamananda 

Singh, iP, 	hri I). iishr, i$, .i)içOps-ll) will hold the 

charge of DIG(Ops-l) in addition to his normal duties 

until lurthr orrangemnt i. mode in this regards 

By orders & in the name of the 
Governor, 

(H. (Jyon j7i"h) 
L)puty Secrotnry( ti?) , Govt. of 

Nanipur. 

Copy to:- 

'I'l)e Secretnry to Covçi'nnr', flnj Oha von, Imp hal, 
'lho Secretary to Chi of MI ni ntnr, Mn ni•rur 
'the Sec. 	to 	;cvf -? I'n'nt.!fTndin, 
III ni stry of Home Af:{ni ra , Tew Delhi 
'i'he P. S. to Chief Secretory, Govt. of 14anipur 
'Pho Chiol' 	rre 1:flry, 'I'r.l 	i ra, Atn 
i'ho Pr. 	ocrotor v( I Ic ') , C0v I: of Mn nipur 
TI 	Di r 0r 4 :rcr. 	r;r n': i'nI , CtPF, Now DeJ Iii 

I H roe I,ç ?' 	 : cc' 'c I 	r' 	e e, Mn ni pu r. 
/IIc;c , 	 ;, 	cc. I 	c 	, 	In Iii nut 

('nhc'.I'i'Il:fI. 

• 'I'ht 	h,:ocj,VH)!I.ic',.i' 	,.l(IllIHct(l. 

,• 	•)))'c! 	•: t/ 	'''' 	•L'J 	' 	' 	. - 	. 	. . 

Oath CommISSt0er, 
MiPU'  

 
 
 

5, 

'7 
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4 NNXURE 

GOVERNMENT OF MANIPUR 
DEPARTMENT OF PERSONNEL AND ADMINISTRATIVE REFORMS 

(PERSONNEL DIVISION) 

ORDERS BY THE GOVERNOR: MANIPUR 
IMPHAL, THE I2thJUNE, 2001 

No. 4150176-IPS/DP: Under All India Services (Leave) Rules, 1955, the Government of Manipur 

is pleased to accord sanction to the grant of Earned Leave for 10(ten) days w.e.f. 18-6-2001 to 

27-6-2001 with permission to prefix 17-6-20.01 being Sunday to Shri A. Romenkumar Singh, 

IPS, I.G.P./Crme on private affairs (medical treatment of his wife) bject to leave admissibility 

report from the Accountant General, Manipur. 

2. During the absence of Shri A. Rornenkumar Singh, IPS on leave Shri R. Baral, IPS, 

IGP/LO-! shall look after the works of IGP/Crime in addition to his normal duties. 

By order & in the name of Governor, 

Sd/- 

(Kh. Raghumani Singh) 
Deputy Secretary(DP), Govt. of Manipur. 

copy to:- 

1. The Director General of Police, Manipur. 
2, The Accountant General, Manipur. 

The Principal Secretary (Home), Govt. of Manipur. 
Shri A. Romenkumar Singh, IPS, I.G.P.(Crime), Manipur. 

5, Shri R. Baral, IPS, I.. (3.P.(LO-l), Manipur. 
6. The Treasury Officer, Imphal.. 
7.. Guard file/order book 

Oath Commtsso,jc, 
Manipu, 

iA.X L/1i-- - 2-9 ti 	 1J4 

of  

CA 
44 bJ' 

a 

4 
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—22--- 	 ANNEXUPE'I3o 

,. 	
GOVERNMENT OF MAN1P 	 . 

DEPARTMENT OF PERSONNEL AND ADMINISTRATIVE REFORMS  
(PERSONNEL DIVISION) . 

ORDERS BY THE GOVERNOR: MANIPUR 
:IMPHAL, THE 4' JULY, 2001 

.No.4/50/76-IPSiDP In continuation of this Government order of even number dt, 12-6-2001 

and under1l India Seces (ave) uIes, 1955, the Government of Manipur is pleased to. 

aôcord sanction to the extension of earned leave for 10 days with effect from .28-6-2001 to 7-

7-200 1 with permission to suffix 8-7-2001 being Sunday to Shri A. Romenkumar Singh, IPS, 

LG.P.(Crime), Manipur on private affair (medical treatment of his wife) subject to leave 

admissibility report from the Accountant General, Manipur. 

2. During theaforesaid absence of Shri A. Romenkuxnar Singli, IPS on leave, Shri R. J3aral, 

IPS, LG.P..(LO-J), Manipur shall Iook.after the work of the i,GJ(Criinc), .Manipur in 

addition to his normal works. 

By order & in the name of Governor, 

(Th.. Dhananjoy Sngh) 
Under Secretary(DP), Govt. of Man ipur. 

copy to:- 
The secretary to the Governor, Raj Bhavan, Manipur. 
The P. S. to the Adviser (R), Govt. of Manipur. 
The P. S. .tc the Chief Secretary, Govt. of Manipur. 

.4. The Director General of Police, Manipur. 
The Accountant General, Mariipur. 

. The Principal Secretary. (Home), Govt. of Manipur. 
Shri A. Romenkurnar Singh,-IPS, LG.P.(Crime), Manipur. 
Shri R. Baral, IPS, I. .G.P.(LO-I), Manipur. 

9.. The Treasury Officer, IniphaL. 
10. Guard file/order book. 	 .4t 	AL 

JL 

(/ 	

.. 

wv 	 C * 	(. 

Oath CommlSSWfll'. 	
A-duo oJ 

ManipU' 
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ANNEXUE 4'3i/ 

77 1 - .T,R1 	 • 

(ireasury Rule 44) 	- 

'dERTIF1CJ 	OF_T1NSFR OF CPIGE 

Cer1fied 7 t we h VeOt: fL  
-- • .- ot1j day respectjve."made o, ' ~Pland receIved charge 

d the Off ice of DIGP(M)*j tOd No.3/7/90_IPS/ I DP 	• - 

d. 17.196. 	• 
I 	

• 

	Sin h Sttjon Xmp hai. Sig0j 	O 2ficer Date 1719 96 	• 	 •.Desjgnatjon: 0ICP(dm)njpur o  

	

1 	

•• 

Kurnrs1ngh) 
S1ghaturef Reievng Officcr 

Dsignatjon: DIGp(dm) ?lanlpur. 

¶ 	 • 	 ¶ 	 I  

• 	JvJ M  :f baince 	r_whjh resporisibtifty is 
accéted by Officer receiv.ing dharge 

Pe i. 	advances - 

Cash 	 .- 	

• 

Opium 	,.. 	 .••• • 	 . 	

. 	
b•' 	(I'' 

Stamps• and matc, excise Bandoro 	••. • 	 '. 

V DETIIj.s • OF TRP SUIkY:}3iL\NCE: 

Unde -  Obr' Vi 	 oaT 
10,000 	( 	t - 	I 	

- 	 r 1_ 9  000 
 

	

\\I100 	; 	 if' 	
/ •50 	• 	 . 	 H. 'm' 

 

- 	

Il 

	

I 	
ç 

Vhole rupess 	 - 	 l 

fi.af :.U., 	
:. 

1 	
• 	 '., 	 ;.; 	:. :.' 	 • 

ber u 	 T 
1.L 	 • 	

\ 	.\ S.-Ejht 	 r 	 i 	 I 
ve, uncurr- 	 1 

en; COInS• 	
. 	 \ 

The Total of the cabli. ; alances reprted in the 

recejed fromThh-Treasurjes withou 
.ri details otes of Coins ,  e

"
tc 	-d en•bc shown in this 

\ 

( Continued ovorleof ) 
•ath Comm(ssfone 

Mrnu,ur 
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— 	r 	
•1 	 I 

	

GOV — 	I 	'. ri 
ernment securi 

Id 	 ' he 

• 	1ce 	
e •cuStOd. 

 

GPositor 	
. 

p iu 	
flS-- 	

1 7311 

R 	
rnound 	

0 

eserve 	.— — 	
--— 	/ 

No,, 	
..iT 

,Act 	/' 

	

•' 	 t ' t, ,.fj  

Kumar ed 

	

v 	

iev 	Sngh) 

— - 	I  - 	- — 	— — • . 	•hept1 of th 	

- _p_ 

• 	reCeivedf sh •baj 0 1: 
notes° COin, 	 FZ 1 

	

...: 	-' 	0 	 - 	
•_ 	.3. 	....... 0'  

0 

( Tr 	'y:u; 	ur1.L' j 
'Oath Commissioner 

Manipw' 
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• 	NEXUE' 
• 	 .. 

• 	 . 	 • 	 LR.1 	. 	 . 	 . 

(Treasury Rule 44) 	 . 

0 	 • 00  

• 	
. 	 0 : 	 . 	 .. 

CERTIFICATE OF TRANSFER OF CHARGE 	. 

Certified that woiiavc on the f0te/n$tornoon of this dy respectiplyznado over/an

4in~  

received charge of the ofce of D1G.(Vailey Range) vide ov,t 0  orde  

3/22/90..IPS/DP(Pt,I) Dt05;.3.98 	 00 	
. 

Sj.naturo •oc4e' 
Disinaticn.' • 	}J  

D.I.G(Valley Rang€) 

	

tato Irnphal 0 	 (\ 
r.) 

- 	 •1 	 Signature. of ,Relii1-01T 
. ( .30 19 98 	I 	

DesIgnationo, o en m r Sinb) 
•DI.G(H11i. 9Range) 

• 	 . 	 . 	 . . 	
nfro1IciBarI; (lulls) 

Momo of baince f 	whch rc.r-nsibility is accepted by the officer re1l 	Iinjthal 

	

Treasury bakmccs— 	. . 	
Permanent 

Cash 	. 	. 	. 

Opivai 	. 	 . 	 . 

swtilpo • and. 	tiI L5xo j ~ a Lkn il eroln  

_ 

Dciils uf Treasury Balances 

Description 	. 
Under doublel With in Sub Total 

* 
. 	 lad Treasurer Treasuries _ 

. 

atRs.1O:0C— • 0 • 

1,000 
500 1 . 	 . 

1044 
0 	

50;-— . 

10  

.2 H. •r . 

-..'.-•- 
I 	'-.- 	 - 

- 

/ 

. Wightbrupce. 	._ 	 •.-..,•,-. ••• 

J-1L1I 	, 

Onurter  

Sil'r 1-Jighth 	.,;• 
.. . 

0 

'Unrreitcoins 	_-,-C . 	•• ,,.. 

............... 

. 

The 

.-- 	 •0. 

total of the 	osA balancea reported in the latest 	daily oicets . received 	fioin 
• 	

• Sub-trecurieS 	without 	any 	dtai[s of nätcs or 	coins ctc,, 	need only . shown in 	this 
0 

column. 0 	

•• 0  • 	

0 0 • 	

• 	
00 

Continud ovCr1cA 

A r?, 

6. 

bath Commissio,i.r ,  
Manipw 
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DcscnptiOi 	 Under double 	With 	In Sub 	Total 
1bks" 	'Traif 	Treasuries 

Whole rupees  

	

; 	iilf 	' 	
elf 

'Nickel 	Qu?tef)  

Ono u'1D1ccos 	
F 	, tq 	T ( 

1 1 	- 
Cur 

2 
.,;L. 	................ '.' 

nd 	Single 
 

'BronZC'', 'O'ne paise 	•'.'- 	- 	
.. 

- 	- 	- 	 / 

	

Starnp 	 . 

	

and" 	 . 	 . 
- 	ch 	 - 	 I  

	

Excise 	
- -•- 	 I 

adr018  

("1 
 

Gar rct  , A. sluvrimv,;:4 bold In 4o eis..ody 
Dairce at crodrt of doposit'rs, 1s - - 
Opium rnouns 

 
Resrveaflk Draft Forms, act. (No.  

iwquo Forms (No.  

Staien Itipha1 

	

Dateq 	 1998 	 leve 	ci 	 Pc1f 
-' 	 (A.Pra1eep Sirigh) 

FoaraCd. to 	. 	- 	- 	- 	 - i--. 	

.1 

I 
i)The Chief Secv,Govt of Manipur 2) ThGPThi1iPUr 

3) 	 ) ,liaput- 4T ie Q.pnixnis$ imt LDL ) 	
Se cy 

(Home) 6) The Accoutflt General,ImPhal 7) The Sub_TreasurY Ofuicr, 

Impha 

	

.. t° . 	 .JM. 	Y 	 :1 

Sub-treSUr1S without any details of notes or corn, etc noed only be howi.i n tb cojumri 

D/P&S —No 2574/29 10 97 St & Pt 	5,000 C 11 97 

C. &cornrnsstone,' 1  
P.lanipur 
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(Treasury Rule 44) 	 - 16 

TW RTIFçT 

of this 

	

ZLJC6T 	euasex1 	a;o; 
day respectively 	L 	re cy2OLLti pj cc of the 
Inspector General of Police(Int),ManiPur vide order No 0' 3/5/97–IPSt 

eeequ'x cioiI 

	

i: 	o ' 	o 	•' 	 H DPDt 1399 	
j I VI 

it 

	

/ 	 eiq qw(nt) 
Sig eOf icer  

	

/ . 	. 
 

Desighatidn - 6 1  

	

/ 	
. 

Stat on • 171. 

)L3099 

	

• 	Memo of balance for which responsibi4ty isIocdeptod 

	

/. 	 . 
by,2ehe officer receiving charge.. 	 IoiCbnGS 

( 
Treasury' balances - 	 . 	Peiinanent advance - 

Cash 
Opiu-n 	

. 	.yboi'euo eFa n± b1er e95i.rxuoGe JnomrntoVOO 
-- .a 	oJ.iaoqeb 10 Jb 	Js e0ui6.{U 

Stamps and Match Excise aederol 	- 	 bJJ0m riuq0 

	

(rIo grrr 	
C r1ptio6 	 d1 	

s 	9:1Tota 	
1  

our- Vw.2- _io1rI:) c)CIT 	hob .1 - OJ  

voD ( 0 )ooE ,1q odi(CuqinsM 	
ricifflfflQ 

	

sifT (ô ju q j n&i. 	f1(-y 	qsns I iGon,.11u00A sifT (4 iuqln&l11 

oo0 	
\J)I sifT (v 

	

500 	
.,,bok3nO0 	

oacoq (Q 16rfqmI 

it 	 100 
50— 

yIsb 	ci6l or'I n b 	:oqs 	
3i1&d rlaco or'IJ 	o Joi 5rIT 

o asOfl O a 	Y6 	aeuo'c 	mo1 	v9oO 2o91I 

n 	".fl1W120 	t1J 	. nviorla d ylno bo n .oJ's nio3 

Whole rupees 	, 
Half 	 "• silver, 	Quarter 
•Hicjh' 	' 	- 	• 
Uncurrent cOiflS 

-..-- ------ --- -I 	 -• 

- -- The total of the cash balances reported In the latest dai1 

sheets received from Sub–treasuries without any details of notes 

or coins- etc ' need only. shown in this .colufl 

	

t1 - 	- 	 - 
KIPL 

a0v -  

6'
Contd. overleafi 

• • 	ath Comnnss,iOIJer. 	 ' 

• 	-' 	Manpur 	Ck 	
fL) 	 • 
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( 	
OIUJl \U69T) 

iatii so 	IITh 	 - 7 

	

ar1 Th 	 no 	
eies Tol 

	

eriJ FO 931'c 	dJ o epr6r13b qvl000i bn6\ov 	bccri 1Ie'I VG 

	

\aqI-Q\\c V OVI a9ba o obiv wqJnsM(JiiI)eo.Lto 	o 11en9D toioscianl 

Nickel 	VThe rupees 	 1 QQEI ,u go Half 
Quairter 	 . 	 -. 

çe-1-npa piece 

* L H' 

• 	 Copr 	
,, 	 ifcrnI 	noJra 
0.To 

- 	 : 	bJ'&C1 
n e pise. 

a'rd'  

	

boqstac 	yi. lldinoqaei dor1w zol 03n616d o omM 
- .xcise 	 93f 	 C 

Banderols 	 -  

	

- eonsvbs Jnsnsrireq 	 - a9Ofl5I6d yivacoaT  

Government securities held in safe custody 
Balance at credit of depositors P -- 

Opiirn mounds ------1otebee sox d3t6M briG aqrnsJ 
- , 	 Reserve Bank Draft Forms act(No 	) 

VJ9LT1QIISt. U  

r 	 ) 

2001Reefjcer 	RelievinOffjce 
LR5 rw 	

- 	 ct 	QLflip.u2—Th e 
ComrnissionerCtP),Govt,pf Manipur 3)'fhe Spl.Secy(Home),Govt 0  of 
i.1an1pur 4) The AccountGenera1,Mari1p r 	 P,Manipui 6) The 

1DGP 	7) The GPL/O),ManipujtheuSub-Treasury Offi 
Imphal 9) 'Persons conc~ned 	 • ft 

• 	

- 	 / 	 ooi' 
------------/--.----------o€ ............. 

The total ohe cash balances repoed n' the latest daily 
sheets receivØ from Sub-Treasuries witout any udetails of notes 
coins etc,' ,9ed only be shown in this clixnn.' 	(I 

7 

	

zq. n: qua 91OcI 
7 	. 	 loll 

• 	 OJL6U) 
- 	 .••••. 	 - 	

" 	cU' cox i 
arIio 	JflOiE1-J:1iU 

yliob 	esl s 	n beJoz aeoclGisd rla6D oc1 IC 1oio odT 

aeJOn ?ro ajj&jqL yne cjor!Jl'.v aeltJJaGetJ-dua mo.z bovieor efeeda 
• 	 .,nuruloo a lciJ ru 	rivocia ylcio been 	oJ'e 2r11o3 xo 

• 	'.oc £covo ,bno'. 	 * 

Oath Comrneisasr, 
I . 	 •• 	 • 	 Mw 



ANNEXURE ' 

1- 

L.. 

(Treasury Rule 44) 

CERTIFICATI OF TRANSFER_OF 0- 1 AnGE 

Certified that we haveon the f.o7aftcirioon ofthis. 
day respectively made over/ad received chaiefthe office 
of IGP(Law and Qrders) vide Gvt 0 order No3/5/97IPS/D dated 

TTJ 
A0Pradep Singh ( )IGP(L/O) Station : Irnphal0 	 Sgnatue of Rl.ved 

Date 	5 5:99 Officer,Designo -tjon. 
:  

M ni r 

Sin9h )I(Int) 
Sign atu.io 0 l 	G9y l r Police (JiM,,, 
Officer,dS±gnaL.ipn.. 

/4aij1fttJ' 

Meño of balance for whiöh responsibility is accepted 
by the officer rciving charé Treasury balance 0 . 

Cash 	 Peirnarient advance 

O piu 
&tmps and March Excercise enderols 0  

- DesripE5 	• 	 ub1 	Wit T5Eal In 
locks0; 	 ui-nas  

at H-s .p-OOOo • - - 	 S ' ' 	S  

n 12600-.-_ 	 I • 	5 c.x - -  
: 5Q  

2-0 
10 
5---- 

2- _1 
•Shole Rs,  
Hal-f 	Rs, 	- 
QuafterRs: 	• 	 - 
Uncurre.n, r-- 

The total of the cash balance reported in the latest daily 
shets rece:Lvccl f:ror, Su-Trecsurs without any details of notes 
or coins etc'. need only shown in t.hs colu.in 

I 

j2 	A  +,-q- 

Continued ovorloaf 

Oath Cotnrn1sh1C .. 
• 	 ManPU 	 C • 	 4 



4. •,  
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Description 	.TTTIUrIder dou—I 	 gin Sub— 	[ Total 
2cj 	re 	er4 ,  

Shole rupeds  
Half 	- - - -i 
Nickel Qrt  
Hicjhth 	 -, 
One ànnpiecs -— 	 .., 	 . 	 .. 

Copper Double place  
ndinglc 

• 	I3pzp one.Paise  

Stnp 	. 
and. 

• 	rratch  
c/cisC..! 	

... 	 . . 	 . 	 . H 

Bariderols,..  

• 	•Gvernrnent, s.ecrities 	. 
held in State cUstOdy 	. 

ace at credit of  
deposto.rs •.• . 	. 	. 

• Reserve Bank Draft 
• 	FoIms.act(No,, , , , • ,:. 	. 	 ... 

Chquo 1oi 

SLation 	ImphiJ 

Dated 	99 	.. ... 	
.. 	. 

APradeep Singh ) 	. • . •.. ( A 1 il .m eCun ar Sihgh 
Fo1&eviticj Officer'oJ:ct. (Iii i 

	

.... 	 . 	MniDur, Imoh8l  
• 	For/\arded to 	Chief Sec4retary,,Gvt 0 ,of M 	pjir4,2omjipnr,(DP) , 

) Acco untant General ,Manipur,4) DGP,Mnipur5) Addl 0  Secy0s(Home),' 

6) Sub—Tieasury Off1cerImph ( l and 7) Person concerned, 

The tbt0l of the •cnh balance reported in ftc isted 
daily sheets received fron—freasuries without any details of 
notes or cOin, etc,i,neod only be shown in this coluin,' 

7' j e1ilZ/2)l 
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ANNEXUE 
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• 	To 
Info 

Fm 

Shri A.RolnenJ<umar Singh,Ips ç. 
DaPump.in/charge,14R,p 	t. 
i;QJ?. Wriipur e  Irnphal 

PR-17/16/200  

Th'.following vehiclEO will contj 	to be 
attached with you 

t1lth e<p1ry of j0jxüng time 
( 2

582Q01) or your depirtui:e to the new picce of 
posting Whichever is earijor (..) Thereafter, the 
VehiCleS will be kept in the D.G.pooi for further 

deplp (.) One (.) MNDI/9410 Ambassador Car (,) 
• T 	

(.) MN-Ly'7232 Gypsy (*) Three (.) MN-.IA/1019 

Gypsy (.) For LGP Pum i n-cha rge 1M1r only () Pse 

issue 3(threo) litres of petr,j to the 
vehjcj 

being used and qattaclied to $hrj A.ennr Singh,Ips, / 
ti1 25.8.2001 only (,) For inforatio annecy. 
actjn () 

for Director Genra1 Of Police, 
MoflipUr,Xha1 

Oath Comajoasonerl,  

Manipw 
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* AN N EXURL-.= S 

• Una  
To 	C C v n 0  Inip 	çV  
Xnfo o 	lOP (ix), 

	

LQ 	Hriipu 	
V 

No, 	 17/2/200ipi 	
. 
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X\/ 	

V L - Ht4-17232 to 	
p 	

() Cypy 	 t - 	The two gypas mntied -&b 	hi1 flat h 	cpJ;r 	- 
w.tthou any. (Jpeifj 	Oroer 	ftom )'Iiij 	GA FrIl

V 	 - 

V 	

•,' 	
8, 	 V. 

for D-1tor Onrj 
?iur1pur , IM P I, V 

V 	 V  

-- 	 ----.----...-- 
-.t .- 5-- - .1' — a — a•-*. -* - 	 • V tTJT 

GOVERLIVNT OF MIPUR 
V  POLICE 1DEPAJ•T1ENT 

fldst.WO.PR-17/16/2OO1_pJ.IQ/ /  Iinpbal 1  the 16th Au/2OO1. 

Copy -  to :-- Shri A.RornenJurnr Singh,IPs, 
- This is j.ssuc3 in SU)rsesStO.n 
of rri. 	of 'VCO NO, of  
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Oath. CornmL$'. 
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AVPURF 

EXTRACT OF DESPATCH REGISTER OF PHQ DTD. 18.8.2001 

-4 

RIToDGP 

SPIImphal(w).. 
(RI To DGP) 

DUP 
D1G(HQ) 

Os C KPT!MOREH JSM- 	Sub-Collection of 
CCP-UKL 	 DGP Photo 

- 	 Sub- Complain against 
O.C. Lamshang P.S 

A.Romenkumar Singh, IPS 	Sub- Withdrawal 
1st MR Campus 	 of Vehicle 

!I9/1 56/2001 
18.8.2001 

Ic/4/45/2000 
18.8.2001 

PRJI 7/16/2001 -PH 
18.8.2001 

4682 
18.8.2001 

4683 
do 

4684 
do 

ii 
DGP 
DJG(HQ) 

R1-DGP 

COs 2/6/7 
SP/Imphal (w) 
info—SP/CM'FW 

SP/CID/SB 

Req. Attachment 	PR/17/27/17/PHQ 
Orders of MiRiPolice of 18.8.2001 
CMTW 

Req. Police 	 L5/5-PHO 
Commemoration Day 	18 .200 1  ....  

wL& A –2 

9'1 1- 	
lQAJ 

Oath Commi,sioa., 1  
Manpvi 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENcH 

ORIGINAL APPLICATION NO. 320 OF 2001. 

Shri A. Romenkumar Singh, IPS of Keishamthong Ahanthem Leikal 
- 	

Imphal, Manipur. 	 - Applicant. 

- Versus- 

1. The Union of India and 4 others. 	.. Respondents 

Imphal, the 3rd  September; 2001. 

To 

1; 	The Central Government Standing Counsel, 
Counsel for Respondent No.1. 

2. 	S h ri  
Counsel for Respondents No. 2 —4. 

Subject :- 	Notice for filing rejoinder-affidavit in the Central 
Administrative Tribunal, Guwahati Bench, Guwahati. 

11 
	

Dear Sirs, 

• 	I, the undersigned one of the counsel of the above named Applicant, 

hereby give you this notice about his filing rejoinder-affidavit in the Central. 

Administrative Tribunal, Guwahati Benôh, Guwahàti, to-day. A true copy of this 

notice and also a true copy of the said rejoinder-affidavit with all Annexures are 

furnished to you herewith for ydür use and ready reference. 

2. 	Kindly, acknowledge the receipt of a copy of this notice and also a copy of 

the said rejoinder-affidavit with Annexures by signing in the space provided 

therefor hereunder and return this notice to me in original so that the same can 

be presented to the Tribunal along with the original rejoinder-affidavit to-day. 

Received a copy of this notice 
and also a copy of the said rejoinder-affidavit 

with Annexures, 

Central Govt. Standing Counsl, 

2. rLJ 
Advocate for Respondent Nos,2-4. 

Yours faithfully, 

lv 

(A. Bimol Singh) 

Advocate fo\the Applicant 

\ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: : : GUWAHATI. 

bL

-  

I O . A.NO 320 OF 2001 
iz 

I 
Shn A. Romenkumar Singh 

-Vs- 

Union of India & Ors. 

-AND- 

In the matterf: 

Written statement submitted by 

The Respondent No.1 

The respondent begs to submit brief background of the case, 

before submitting para-wise written statements, which may 

be treated as part of the written statement. 

(BACK GROUND OF THE CASE) 

The applicant, Shri A. Romenkumar Singh, IPS (MT:82) is 

an All India Service officer belonging to Joint Manipur-

Tripurà cadre. 

All India Services have been created under Article 312 

(. 
(V. 

U es 

4iistL 

of the Constitution and a Member of the Service is 

liable to serve any where in India either for the affairs 

PTk of State cadre or for the affairs of Union of India, 
feer 

nie Affaltl 
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Rule 6 of IPS (Cadre) Rules, 1954, provides for deputation of IPS officers 

under the Central Government or another State Government or 

autonomous body wholly or substantially owned or controlled by the 

Central Government or by another State Government or international 

organization, etc. For this purpose, every State cadre of the service, 

provides 40% of their Senior Duty Posts for Central deputation quota 

which in turn requires additional recruitment to be made to the service to 

provide for trained and,yxperienced members to serve on posts in the 

Central Government. The cardinal principle being that IPS officers who 

are so borrowed will serve the Central Police Organisations and other 

organisations/departments of the Central Government for a stipulated 

tenure of deputation and thereafter return to their parent cadres. The two 

way movement of officers from State to Centre and back, is of mutual 

benefit to the States and the Government of India on the one hand and to 

the officer concerned on the other. 

Rule 6 of IPS (Cadre) Rules, empowers the Central Government to take 

IPS officers from State cadres for filling up various posts under the 

Central Government with the concurrence of the State Government 

concerned. The said rules also provide that in case of any disagreement 

between the State and the Centre in this regard, the matter shall be decided 

(V. , G9PT 

;. Jesk Cice 

of 1-tcine 

by the Central Government and the State Government or State 

Governments concerned shall give effect to the decision of the Central 

Government. 

2 



The services of the applicant were offered by the State Government for 

posting under the Central Government organisations vide their Fax 

message dated 23/02/2001 (Annexure R-1). 1 Union of India is in 
-- 

\\ possession  of information that continuation of the applicant in the state is 

not in the public interest. His suitability for Central deputation was 

accordingly considered by the Central Govt. and he has been found 

suitable for posting as Deputy Inspector General, Border Security Force at 

the Centre and accordingly in terms of powers conferred by Rule 6 of IPS 

(Cadre) Rules, the Central Govt. vide fax message No.1-21016/15!2001 

IPS.III dated 10.8.2001 have requested the State Government to relieve 

the applicant with instructions to take up his new assignment at the Centre. 

PARAWISE COMMENTS 

That with regard to the statements made in para 1 of the application, the 

ondent begs to state that the request made to the State Govt. vide fax message No.1-

16/15/2001-IPS.III dated 10.8.2001to relieve the applicant for posting as DIG in BSF 

deputation, is perfectly in order and the same has been issued in exercise of 

conferred under Rule 6 of IPS (Cadre) Rules, 1954 in the Central Government. 

That with regard to the statements made in para 2 and 3 of the application, the 

begs to offer no comments. 

That with regard to statements made in pam 4(1) to 4 (3) of the application, the 

\1 ci 	Ac- 
V V..JVVTh'3 	resp Dndent begs to state that they are matter of record and offer no comments. 

(V , 0JP1A) 

Officer 

.: of Home A faf 

\ 

3 
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That with regard to the statements made in para 4.4 of the application, the 

lent begs to state that it is submitted that since the promotion and appointment of 

thJ aplicant as IGP in the State was not in accordance with promotion guidelines 

prescribed by the Central Government vide letter No.1-45020/1 1/97-IPS II dated 15.1.99, 

this rspondent being the Cadre Controlling Authority rightly took up the matter with the 

4e 'bovernment. However it is stated that this has no relevance with the present case 

of ap licant relating to his deputation to BSF and the applicant has referred to the issue 
 

otallv out of context. 

	

5. 	That with regard to the statement made in para 4.5, of the application, the 

repoident begs to state that they are denied. As Rule 6(1) of IPS Cadre Rules, provide 

for concurrence of the State Govt. to take an IPS officer on Central deputation, thus 

Vide fax message No.I-21016/1/2001-IPS.III dated 12.1.2001, had then 

11 clecled the availability of the applicant for his Central deputation from the State Govt. 

That with regard to the statement made in para 4.6, of the application, the 

begs to state that the same concerns the State 13overnment and therefore 

ncesary submissions is required to be made by the State Government in this regard. 

	

7 	That with regard to the statements made in para 4.7 of the application,, the 

rspndent begs to state that it has no knowledge and therefore, is unable to offer any 

ctments in the matter. 

That with regard to the statements made in para 4.8, of the application, the. 

rspndent begs to state that the suitability of the applicant was considered for Central 

o G 'Tpiitation  and he was found fit for deputation to BSF as DIG and accordingly this 
(V. K. CUP 

Desk Officer 
1 	 . 

iistr of Home ffaØ 
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ndent vide fax message N0.I-21016/15/2001-IPS.III dated 10.8.2001 requested the 

:.Government to relieve the officer with instructions to report for duties to DG, BSF. 

That with regard to the statements made in para 4.9 of the application, the 

re  ident begs to state that the prior consent of the All India Service officer for Central 

tion is not required. As submitted in preceding paras All India Service officers are 

to serve any where in India for the affairs of the State cadres as well as for the 

of the Central Government. 

1 
	That with regard to the statements made in para 5 .a, of the application, the 

ident begs to state that the post of DIG in BSF is already included in Schedule III of 

ray) Rules, 1954 and, therefore, no further declaration of any kind is required to be 

The appointment of the applicant as DIG in the BSF does not affect the career 

cts of the applicant. As the applicant is an All India Service officer, beside his 

tty in the cadre to which he belongs, he also has an all India seniority. A good 

of IPS officers much senior to the applicant i.e. belonging to 1979, 1980 and 

191 .batches are still serving as DIG at the Centre. As and when 1982 batch is 

for IG level appointment at the Centre, the applicant would also be cnsidered 

said rank. 

11 
	That with regard to the statements made in para5.b, of the application, the 

dent begs to state that F.R. 15(a) of the Financial Rules and Supplementary Rules// 

is 
	Ltracted in the matter. The applicant has been taken on Central deputation under 

51 of IPS (Cadre) Rules 1954. Proviso to Rule 6(2) of IPS (Cadre) Rules, 1954 inter- 

(ojT) 
(V. . GUPTA) 

rfif 
Dek Officer 

'iiriistz y 'of Home A 

as under:- 
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"Provided that no Cadre Officer shall be deputed under sub-rule(1) or sub rule(2) 

to a post (pther than apost under the Central Government or under a compny ,  

association or body of individuals, whether incorporated or not, which is wholly 

or substantially owned or controlled by the Central Governmn) carrying a 

prescribed pay which is less that, or a pay scale the maximum of which is less 

than, the basic pay he would have drawn in the cadre post but for his deputation." 

deputation of application as DIG in BSF is strictly in accordance with the above said 

itutory provisions. In the past also, Shri K.T.D. Singh, IPS(MT:74) who was D(,. 

inura has been taken on Central deputation as lOP, CRPF. Shri B.K. Dey, IPS 

4:73) DGIADG, Meghalayahas been taken on deputation as 10 in the BSF. There 

umpteen number of precedents of this nature. All India seniority is maintained in the 

of promotion at the Centre whereas State seniority is maintained in the State The 

of the applicant which he is getting as IG in the state shall however be protected on 

itation as DIG in BSF. He will, therefore, not suffer financially, 

( o  
(V. K. 

Lesk Qfic 

.fthisti y of Hm 

2. 	That with regard to the statements made in para 5 .c to 5 .e of the application, the 

spondent begs to state that necessary submissions have already been made in the 

paras. The applicant has been taken on deputation under Rule 6 of the IPS 

(Cadre) Rules, 1954. Proviso to Rule 6(2) of IPS (Cadre) Rules, 1954 enables the Central 

Government to take an IPS officer on Central deputation under the Central Government, 

carrying a prescribed pay which is less than or a pay scale the maximum of which is less 

than the basic pay he would have drawn in the cadre post but for his deputation. No IPS 

officer of applicant's seniority has yet been appointed as Inspector General at the Centre. 

Even IPS officers of 19 9, 1980 and 1981 batches are posted as DIG at the Centre. Such 

a deputation does not amount to reduction in rank as a punishment. Therefore, it does not 

vene the provisions of Article 311(2) of the Constitution of India. 

Afa1ri 
	

no 
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That with regard to the statements made in para 5 (f) and 5 (g) of the application, 

begs to state that the necessary orders appointing him as DIG in BSF in 

of the President would be issued only on his joining the post of DIG in BSF on 

So far only the Government of Manipur has been requested to relieve the 

for taking up his new assignment, as DIG in BSF vide this Ministry's fax message 

-210l6/15/200l-IPS.ffl dated 10.8.2001. 'The deputation of the applicant has been 

prved by the Central Government as would be seen from Annexure A 79 (page 28). 

14. 	That with regard to the statements made in para 5 (h) of the application, the 

espndent begs to state that this concerns the State Government and necessary 

ubthission in this regard is required to be made by the State Government. However, it is 

tatd that Central Government 'and the State Government have already passed orders 

deputation of applicant vide Annexure A-9 and A-10 respectively. 

15 	That with regard to the statements made in para 5 .i, of the application, the 

repondent begs to that that they are devoid of merit. The applicant has been taken on 

Central deputation under Rule 6 of IPS (Cadre) Rules, 1954, which provide for Central 

deutation of IPS officers. The applicant being a member of All India Service is liable to 

all over India and as such his prayer for staying orders of his deputation are devoid 

ofmerit and deserves to be rejected. It is further submitted that the post f DIG in BSF 

is yery prestigious and it will not in any way make the applicant suffer from disgrace and 

hmiliation. The deputation does not amount to demotion and degradation or reduction 

ir rank. In no way this can be termed as punishment. An AIS officer can be punished 

only in accordance with the procedure laid down under AIS (D&A) Rules, which 

(o4GV 
) 

K. GuPfrAnrovides for opportunity to be given to such delinquent officer to defend himself. This is 

resk Of fer 

Mms1i V o( Homb A fa1r 	 7 



Sol 
in the applicant's case. He is making hypothetical presumptions, which does not 

any consideration. 

16 	That with regard to the statements made in para 6 of the application, the 

repori dent begs to state that the applicant has filed the present O.A. without exhausting 

the administrative remedies available to him by way of making a representation to the 

Cntr 1 Government through Government of Manipur. As such, the OA is liable to be 

dismssed on this ground afone. 

1 7. 
 

That with regard to the statements made in para 7, of the application, the 

respo!ndent begs to offer no comments. 

That with regard to the statements made in 8 & 9, of the application, the 

lent beg to state the relief and the interim relief sought by the applicant are devoid 

t and deserve to be rejected. 

That with regard to the statements made in para 10 to 12 of the application, the 

lent begs to offer no comments. 

That with regard to the statements made by the respondent in the preceding paras, 

O.A. filed by the applicant is totally devoid of merit and deserve to be rejected. 

'ble CAT is accordingly requested to dismiss the same with cost. 

(To ¶G 11 
(V. K. CU 

3ifW 
L es Of I 
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VERIFICATION 

I, V.K. GUPTA, Desk Officer, Ministry of Home Affairs, New Delhi being 

au horised do herby solemnly affirm and declare that the statements made in this written 

stteent are true to my knowledge and information and I have not suppressed any 

mkteial fact. 

id I sign this verification on this 29th day of November, 2001, at Delhi. 

j p €A 

DEPONENT 
I 

(V. K. (UPTA) 

Lesi. Officer 

Wilaistry,  oi Home Affair& 

I 	 9 
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A X i\1 E.S s 	GE 

To 	HOME. NEW LELIII 

14 	Si. (; PILLiU, J 1 NTSECIJFA1y MIA, NEW DELI ii. 

FROM COMI\'HSSJONE1 (UI' & A'R) 
GOVT. OF MAN1pur, IMPHAL 

"61 1MpUAL : 23-01 
• -. .- .-- -- •-- . - 	 -.-- 	 - 

f:jj YOUR FAX USSA 	NO. 1 -.21016 / 1 / 2001 - 	- III DT. 12-01 - 
2Wfl rç(; 'FIlE PLACEMENI' OFTI-111,11  SERVICES OFS}IJU. JWNLENK 

IPS (Ml': 82) WITH TH CENTRAL GOVT. ON DEPUTATION 

iN S E 1 SESSI0N OF OLR EARLIAR 	 THE GOvt. OF 
LNIpUR IIEIEBy PLACES TIUSER\ 1JCES OFSHIU. RONKuAI 

tPS (MT: 82 )AT TH DISPOSAL OF THE GOVT. OFII4DIAFOI 
i'YJJN(; oi CENTIL DEI'Ui,1'1ON Ac;A1NsT A 7  SthTABLE POST. -. 	 - 

1'. 131 LA 1T SIN 

COM?P1ISSIONEI (DP &A1 ) 

(1O'1. OF' !\1.'N1ptjj 

(V. . QU)?A) 
:r 

Lfst Offlce 

'Ainistiv of Home Affairi 

/' 

•1 
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ry  IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI. 

- lp 

RIGINAL APPLICATION NO.320 OF 2001. 

Shri A. RomenkumarSingh, IPS. ... AIlcant 

The Union of India and 4 others. ... Respondents. 

INDEX OF DOCUMENTS FILED BY THE APPUCANT :- 

Si. Nomenclature Description of the documents Pages 
No of documents  From 	To 

 RejoInder-affidavit Rejoinder-affidavit filed on behalf I —10 
of the Applicant.  

 ANNE.XURE-A-39 Copy of the pay slip in respect of 11 
Dtd. 31-10-2001. the Applicant.  

3! Notice given to counsel of the 
Notice Respondents about filingof the 

Rejoinder-affidavit.  

I 

.sI 

{ 

Enlo.:- Above mentioned documents. 

Dated, Imphal, 

The 2 ' January, 2002. 

(A. Bimol Singh) 
Advocate for Applicant 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI. 

ORIGINAL APPUCAT1ON NO329 OF.2001. 

IN THE MATTER OF — 

Shri A. Romenkumar Singh, 1PS, aged about 52 years, Sb 

Late A. Ibomcha Singh, resident of Keishamthong Ahanthem 

Leikai, P.O. and P.S. Imphal, Manipur, last employed as I.G.P. 

(Crime), Manipur at fmphal, Manipur. 

— APPLICANT. 

- Versus- 

1. The Union of India through the Home Secretary to the 

Government of India, Ministry of Home Affairs, North 

Block,NewOelhi-110001. 

2 The State of Maniptw through the Primipai Secretary 

(Home) to the Government of Manipur, Secretariat, Imphal, 

Manipur. 

The Commissioner (DP), Government of Manipur, 

Secretariat, Imphal, Manipur. 

The Director General of Police, Manipur, Imphal. 

Shri M.K. Das, IPS, I.G.P. (kit.), Manfpur, Imphal. 

— Resoonden 

AND JIN THE MATTEROF-- 

Further Reioinderaaffidavft of the 4oltcn 
In reply to the Written Statement of the Respondent 

No.1 dated 29-11-2001 

I, A. Romenkumar Singh, lPS, aged about 52 years, now working as 

IGP (Crime) in the Manipur Police Department, resident of Keishamthong 

Ahanthem Leikai, P.O. and P.S. imphal, Manipur, do hereby solemnly affirm 

and state as under :- 

1. 

 

That I am the Applicant in the above-noted Original Application, and I 

am well conversant with the facts and circumstances of the case. I have 

perused the Written Statement submitted on behalf of the Respondent No.1 

and the Annexure thereof which Is said to be a fax messagie dated 23-02- 

cAAJLI Z1/O//Ri,V0 
a. Commiss oner,'. ; 

Mtsn1pur. 

J 
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2001.1 do not admit the correctness of the pleadings of the Respondent No.1 

made In the said Written Statement, save and except those which are 

specifically admitted herein below to be true or correct and which are not 

contradictory to or inconsistent with my pleadings in my application dated 16-

08-2001 as well as in my Rejoinder-Affidavit dated 0109.2001 in reply to the 

show cause reply of the Respondents No.2-4. 

2. 	That with reference to '8ackground of the caso', sl*wn In the Written 

Statement of the Respondent No.1, it is not admitted that a Member of the AM 

India Services particularly in the case of a joint cadre like the Applicant is 

liable to serve any where in India for the affairs of the (huon of India 

unconditionally or without complying with the provisions of the relevant rides 

or in contravention of the law including the Constitution of India. 

2.1. That, it is true that 40% of the State cadre Officers In the Senior Duty 

Posts are for Central deputation quota. At present there are 37 seniOr posts 

under the Government of Manipur, as provided under the IPS(HxaIon of 

Cadre Strength) 10 Amendment RegulatiOns 1998 as per riDtificatlon of the 

Govt. of India, Ministry of Personnel, PGP&P(DPT), ve GSR No.194E 

dated 20-04-1998. 

Out of the 37 Officers balding the 37 Senior Posts of IPS under the 

Manipur Govt., there are 16 of them on Central deputation. These 16 offIcers 

constitute more than 40% of the total cadre strength of Manipsx. Their names 

are given below :- 

 Shri Anup Kumar Parasar. 

 Shri Ashok Raj MaheepathL 

) 	 3) Shri Rajendra Kum&. 

 Shri A.B. Mathur. 

 Shri J.C. Debas. 

 Shri Khira Ram. 

 SM K. Kanan. 

 ShriShambhuNath. 

 Shri Santosh Macherla. 

 ShriRahufRasgotra. 

 ShriAMndKumer. 

1.2) ShrI Anish DayaI. 

14t/( O/Cl/1 
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c. 

Shri V. Joykumar Singti. 

Shri N. Shyamananda $lngh. 

SM Shaheod Ahamad. 

Shri Prarnod Asthana. 

Over and above the above-named 1$ Ofticers who are still on Central 

deputation with their prior consent, 4 other officers holding Senior POsta under 

the Manipur Government have given their consent for Central deputation, and 

their deputation is learnt to be now on the pipeline. Their names are given 

below :- 

Shri C. Peter Nganhanyui. 

Shn P.M. Goud. 

Shn Lm. Khaute.. 
- 	 4. 	Shri Anand Prakash. 

2.2. That, it is sdb,nitted that Rule 6 of the IPS(Cadre) Rules 1954 Is to be 

read with Rule 9 of the IPS(Pay) Rules 1.9$4 and not in isolation. The concept 

of deputation is, now, well settled and no more res integrs. Rule 6 of the IPS 

(Cadre) Rules 1954 Is silent about the consent of the IPS Officers to be sent 

on deputation under Sub-rule (1) and Sub-rule (2)0). The Hon'ble Supreme 

Court has held that the law laid down by the Supreme court is deemed to 

have been Incorporated in the sthttes In absence of any contrary statutory 

provision. As pointed out by the Apex Court of the country, The concept of 

deputation is consensuat and involves a voluntary diaion of the employer to 

lend the services of his employee and a corresponding acceptance of such 

services by the borrowing employer It also involves the consent of the 

employee to go on deputation or not. Admittedly in all the cases of 

deputation of the IPS officers serving under the Government of Manipur, the 

Government of India sought their consent before sending them on 

deputation ; some instances have already been annexed as ANNEXURES- 

- 	 A122 and A123 to the Rejoinder-Affidavit to show cause reply on behalf of the 

respondentsNo.2, 3 and 4. In the present case, there is admiledly no 

consent of the Applicant as the employee in his Central deputation. 

2.3. That, with specific ieference to the latter part of the last paragraph of 

the said 'Back Ground of the Case', it is stated that thee is no Clisciplinary 

proceedings or Departmental Enquiry made against the AppIkant or known 

so far to have been contemplated against the Appcant so as to justify or 

support any alleged 'information that continuation of the Applicant In the State 

Is not in the public interest. 

c1L4,d .//ia 
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2.4. That, had any such alleged Infomiation been given to the Union of 

India adversely against and maligning the Applicant It would not be wrong to 

infer that it must have been manufactured and manipulated out of Jealousy,  

hatred or animosity by those who are inimical to the Applicant for his erwlable 

service career very briefly narrated in paragraphs 4(1),(2) and (3) of the 

Application and also reflected in the D.O. letter of the former Chief Minister of 

Manipur dated 04-05-2001 (at ANNEXURE A4 of the Application) and the 

Manipur Government letter dated 22-01.2001 addressed to the Joint 

Secretary (NE) in the Ministry of Home Affairs, Government of India (at 

ANNEXURE A-5 of the Application). It is unfortunate that the Applicant has 

been found by the Central Government suitable for posting as IDIG of BSF, 

which post is not equivalent in status, responsibility and rank to that of lOP of 

IPS. 

That, with reference to paragraph I of the Pars-wise comments in the 

said Written Statement, it is not admitted that the request made in the fax 

message dated 10-08-2001 is peifectly in order and that it has been issued in 

accordance with the provisions of all relevant rules as well as with the 

guidelines! principles laid down by the Apex Court. 

That, with reference to paragraph 4 of the Para-wise comments in the 

said Wsiften Statement, it is denied that the promotion of the Apphcant at IGP 

in the State was not in accordance with the promotion guidelines and that the 

Respondent No.1 as the cadre Controlling Authority righttytook up the matter 

with the State Government. 

It is also denied that the statements of the Applicant in paragraph 4(4) 

j 	 of the Application have no relevance with the present case and that the 

Applicant has referred to the issue totally out of conlext. 

It is submitted that those statements of the Applicant are qufte relevant 

for showing the rnalafidfes on the part of the Respondesit No.1 vitiating its 

impugned orders. 

That, with reference to paragraph 5 Of the Para-wise coeflen1s in the 

said Written Statement, it will bear to reiterate here that the State Government 

communicated to the Central Government about the former' inthility to 

4jAP& /o/v 
earn ommfgstoncrOi 11 

Manipur. 



5: 

spare the Applicant's service at that stage, vide the former's letter dated 22-

01-2001 (at ANNEXURE A-6 of the Application) and the mincing words of the 

former Chief Minister of Manipur in his D.O. letter dated 0405-2001 (at 

ANNEXURE A4 of the Application). 

That, with reference to paragraph 8 of the Para-wise comments in the 

said Written Statement, it is denied once again that the Appftcant was found 

fit for deputation to BSF as DIG when such deputation results In reduction in 

his rank and compelling him to hold the post carrying tower scale of pay over 

and above the loss of his status and responsibilities as lOP in the IPS. 

That, with reference to paragraph 9 of the Para-wise comments in the 

said Written Statement, it is denied that the prior consent of the All lndIa 
A. 

Service Officer holding the Senior Posts under the State Government for 

service under the Central Government (or for Central deputation) is not 

required. The further submission of the Respondent No.1 in this behalf will be 

subject to the provisions of all relevant service rules and of the 

guidellnes/principles laid down by the Apex Court. 

That, with reference to paragraph 10 of the Para-wise comments in the 

said Written Statement, it is denied that no further declaration of any kind 

under IPS (Pay)Rules 1954 is required to be made merely because the post 

of DIG in B$F is already included in Schedule ffl of those rules, and that the 

appointment of the Applicant as DIG in the BSF does not affect the career 

prospects of the Applicant. 

To: the best of the Applicant's knowledge, there is no all-India 

Combined Seniority list in which he also has an all-India Seniority. Under Rule 

3(2A) of the IPS (Pay) Rules 1954, "appointment to the selection grade and 

post carrying pay above the time-scale of pay in the IPS shall be made by 

selection on merit with due regard to seniority". It may be that a number of 

IPS Officers senior to the Applicant are still serving as DIG at the Centre as 

those IPS officers senior to the Applicant may not be having the necessary 

merit to be promoted as IGP by selection, while the Applicant by dint of his 

merit was selected and recommended by the Screening Committee for 

regular appointment to the Super-time Scale Post of IGP, as stated In 

paragraph 4 of the Applicant's rejoinder-affidavit dated 01409-2001 In reply to 

the show-cause reply of the Respondents 2-4. He was promoted on regular 

0 ,/0j/,tvq 
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basis to the post of IGP, and his regular appointment as IGP Is reflected also 

in his pay-slip issued by the office of the Sr.flAG(A&E),Manlpur. 

It is submitted that no question of the Central Governpnert considering 

the Applicant for I.G. level appointment at the Centre would arise when Rule 7 

* of the I PS (Cadre) Rules 1954 clearly provides that UAII apponfn*nts to Ita&&  
posts shall be made in the case ole State cache ore joint cache by The State 
Government concerned", and that no such power has been conferred to the 
Central Government or its officer. 

A true copy of the pay slip No.117 deted 31.10-

2001 in respect of the Applicant is attached as 

ANNEXURE A-39. 

Both the IPS (Pay) Rules 1964 and IPS (CadrO)Rules 1954 are 

framed by the Central Government in exarcise of its power tinder Section 3 of 

the All India Services Act, 1951 to regulate the recruitment and conditions of 
p 

 service of the members of the M lndla Service. Therefore if and when 

necessary, one set of rules may be read so as to supplement the other set of 

rules. If there be any apparent conflict between two rules, the principle of 

harmonious construction should be invoked for avoiding abeird1ty and 

anomalous result. An employee cannot be sent on depulation to the inferior 

post except as a punishment after complying with the procedure prescribed 

in the Article 311(2) of the Constitution of India. Therefore, for sending IP$ 

Officers to a non-Scheduled post , i.e., post not lnckided in Sctd!ie lii of IPS 

(Pay) Rules 1954, a declaration is required under Rule 9 of the IPS(Pay) 

Rules 1954 for the posts not mentioned in the Schedule Ill ; and without such 

declaration, it may not be possible to know the equivalent posts As such, 

declaration under Rule 9 of the IPS (Pay) Rules, 1954 is for the purpose of 

determining the post equivalent to the post held by the IPS Officer in his 

parent cadre/parent State before sending him on dejtation. The IGP/IPS 

cannot be sent on deputation to the post of DIG in BSF on the ground that 

the post of DIG in BSF is already included in Schedule Ill of IPS (P'y) Rules 

1954 inasmuch as law/statute/Rule cannot be interpreted in a manner which 

shall counter the provisions of the Article 311(2) of Constitution of India and 

also inasmuch as the post of DIG/BSF can never be said to be equivalent to 

the post of IGP/IPS. 

Jotth4COMMI ISSIOIW;1'61  2 
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No doubt, an PS Officer can be sent on deputation to a lower post on 
his own Volition subject to the conditions mentioned in e proviso to sub-

.rules(1) and (2) of Rule 6 of IPS (Cadre)Rules 1954. In such a case, there is 

no question of punishment ; and hence provision of Article 311(2) of the 
Constitution of India is not attracted. Therefore 2 pro4so to sub4ules (1) 
and (2) of Rule 6 cannot be interpreted that an PS Officer without his 
consent can be sent on deputation to the inferIor post carrying less scale of 
pay without following the procedure prescribed In the Article 311(2) of the 

Constitution of India. 

9. 	That, with reference to paragraph 11 of the Para-wise comments• In the 
said Written Statement, It is denied that FR 15(a) of the Fundamental Rules 
(not 'Financial Rules' ?) and Supplementary Rules Is not attracted in the 
matter, and that the deputation of the Applicant as DIG in BSF is stricfly In 

accordance with the proviso to Rule 6(2) of PS (Cadre) Rules 1954 
reproduced in the aforesaid paragrapli 11. As stated hereinabove as well as 
in the Application, the said Cadre Rules are to be read with the Pay Rules, 

p 

 and under Rule 9 of the Pay Rules the post of IG of BSF which is specified In 

Schedule-Ill of the said Pay Rules is equivalent to the IGP of IPS not only In 
status and responsibilities but also in rank and time scale of pay as shown in 

the Application, which fact has not been denied by the Respondent No.1 In its 
Written Statement now under reply. 

Since no relevant documents are produced, it cannot be affirmed 

whether Shri K.T.D. Singh and Shri B.K. Dey have been taken on Central 

deputation to hold posts lower in time scale of pay, rank, status and 

responsibilities with their consent or on their request. Over and above, SM 

KT.D. SinghjPS (M.T.74) who was said to be DGP, Tripum and Shri B.K. I 

Dey,IPS (A.M. 73) DG/ADG,Meghalaya have not yet completed 30 years of 
service for promotion to the Grade of DGP. it appears and it is apparently 

possible that their deputation was with their consent. Such cases of Central 

deputation with the consent or on the request of the IRS Officers would not 

serve as precedents to compel an unwilling 1PS officer to follow suit at the 

cost of deprivation of his present rank, status, responsibilities and scale of 

pay enjoyed by him while holding his State cadre post in the IRS. It is 

accordingly denied that the Appilcant will not suffer in those aforesaid 

matters, although may not be financially, by the impugned Central deputation. 

JL4jLl. 
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10. That, with reference to paiagraph 12 of the Para-wise comments in 

the said Wriften Statement, the reply to the avegatlons/contentions of the 

Respondent No.1 has been given hereinabove as well as in the Apphcaon. It 

is, however, denied that the Central deputation of the Applicant now 

impugned does not amount to reduction in rank and that such a deputation 

entailing reduction In rank does not contravene the provisions of Article 

311(2) of the Constitution. 

The expression "rank" in 'reduction In rank' has, for purpose of Article 

311(2) of the Constitution, an obvious reference to the stratification of the 

posts or grades or categories in the official hierarchy. it does not refer to the 

rare seniority of the Government servant in the same class or grade or 

• category . Hence serving IPS Officers of 1979, 1980 and 1981 batches as 

CG at the Centre have no relevance with the present case for reduction In 

rank from I.G.P. to DIG.. It is an accepted fact that D.I.G. In 8SF is Inferior 

in status, responsibility, rank and pay to the IGPIIPS and therefore a 

deputation of 1GP/IPS to the inferior post of DIG in 8SF shall deprive the 

App'icant of his constitutional protection afforded to a Government servant 

uhder Article 311(2) in relation to three major penalties of "dlsmlssar, 
etremova(and leduction' in rank' 

It cannot be gainsald that the Central deputation of the Applicant 

involves or entails the reduction in his rank in contravention of the aforesaid 

provisions of the Constitution. It is also submitted that any rules made under 

the law enacted according to the provisions of the Constitution cannot 

override the very provisions of the Constitution. 

That with reference to paragraph 13 of the Pare-wise comments In the 

said Written Statement, it is denied that any order appointing the Applicant as 

DIG in BSF in the name of the President could appropriately and legally be 

issued only on his joining the said post on deputation, by way of putting the 

cait before the horse. It is submitted that the question of joining the post for 

duty would arise only after the necessary order of appointment to the post has 

been issued. 

That, with reference to paragraph 15 of the Pare-wise comments in the 

said Written Statement, it Is denied that the statements made In paragraph 

:50) of the application are devoid of merit and that a. member of All India 

Ono  'Oaifr CornnilsSfOflC(1" '9 
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Service is liable to serve all over India even in contravention of the relevant 

rules and law including the Constitutional provisions. It is further denied that 

the post of DIG in BSF is more prestigious than the post of IGP in IPS and his 

Central deputation invoMng reduction in his rank, etc., will not in any way 

cause disgrace and humiliation to him, that the impugned deputation, does not 

amount to demotion and degradation or reduction in rank, that in no way it 

can be termed as punishment, and that the Applicant is making hypothetical 

or undeserved presumptions. 

By way of an instance to demonstrate the likelihood of the Applicant 

suffering from disgrace and humiliation, it is stated that while the Applicant 

was working as the IGP (Law & Order) from May 1999, Shn Kuwar 

Bhopender Singh was in command of 6 Bns. of BSF as DIG!BSF I  Manipur 

Range. Shri K.B. Singh, DIGJBSF was then intimately associating with the 

Applicant in the counter-insurgency operations In Manipur from June 1999 to 

October 2000, and he then was showing to the Applicant the due respect of 

being his senior officer as the IGP(L&O). Shd K. B. Slngh was promoted to 

the rank of IGP/BSF in October, 2000 and he was transferred and posted as 

IGP(Admn)/BSF HQ in New Delhi. In case the Applicant is to accept the 

Central deputation as DIG in 8SF, he is bound to work under the said IG/BSF 

who was for more than a year working as DIGIBSF while the Applicant was 

the IGP of IPS in Manipur. 

It is accordingly submitted that nothing is more humiliating, disgracing 

and demoralising for the Applicant (as also for other conscientious officers in 

the disciplined forces) than the down-grading of his uniform, changing the 

badge from the higher to the lower, reducing his rank and status, and 

• constraining him to work under a junior who was earlier working as mentioned 

above. 

13. 	That, with reference to paragraph 16 of the Para-wise comments in 

the said Written Statement, it is denied that any administrative remedies, 

which are as efficacious, appropriate and speedy as the reliefs sought• for In 

the Application, are available to the ApplInt by making a representation to 

the Central Government through the Government of Manipur. It is accordingly 

denied that any such remedies are available to the Applicant under the 

relevant service rules by way of his making such a representation, and that 

the Original Application is liable to be dismissed on this ground alone. 

Joat I  omffl 
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That, with reference to paragraphs 18 and 20 of the Pam-wise 

crnments in the said Written Statement, it is denied that the reliefs claimed 

by the Applicant as well as the Original Application are devoid of merit and 

deserves to be rejected. 
4 

That, the Applicant submits that pleadings of the Respondent NO.1 in 

the said Written Statement do not deserve any indulgence and corsideration 

of the Hon'ble Tribunal since the averments made in the said Written 

Statement are not verified in accordance with the provisions of Rule 12(2) of 

., 	 the CAT (Procedure) Rules 1987 read with Order VI Rule 15 of the Code of 

CMI Procedure, 1908. 
V 

Dated,lmphal, 	 A. 10k4 
The .. 	 2 

	
(A. RomenkumarSingh 

APPLICANT. 

VERIFICATiON 

The statements made in the foigoing paragraphs 1, 2.1, 23, 5, 8(1 6t  

and 2 sub-pares), 12 (except last sub-pam), 13 and 14 are true to my 

personal knowledge and those in the above foregoing paragraphs 2. 22, 

2.4,3.4,6, 7, 4" and 5th  sub-paras, 9, 10, 11, 12 (last sub-pa) and 15 

are believed by me to be true on legal advice., and that I have not suppressed 

any mater al fact. 

The ANNEXURE A39 attached hereto is the true copy of the 

corresponding Original. 

p 

Dated, Imphal, 

The 	January, 2002. 

Drawn up by :- 

Advocate.  

4. 
(A. Romenkumar Singh) 

APPLICANT. 

So1emni:, 	rn3d and sworn' 

befc'rr ne n 2 ' 	i't 
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ANNEXRL 
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. 	

. 	 ii:::iii r•" F' 	i' il::: 	iI:::u : 	'n"nnhi:: 	 .. C 	 ) 

(P R o V I 	I 0-N A L/P A V / L £ A V E / 3A L A R V S L I P) 

• 	 Sl.No.(rjle No.) 	: 	177 
• 	 r:rnployee Name 	: A.ROMCNKUrIAR SINQIl 	 IPS 	Oesign:IGP,CRflIE. 

IIe/he is enUtled to draw pay/leave salary and allowances at the 

-- 	 BI0, DA1.... 	 PAY/SALARY 	FROM 	 FROM 
01/09/2001  

1Date •of ii'1:h 	 01/03/1949 	i.j.tjrne pay 	: 	0.00 	0.00 2. Oate of In i. I ia] Appt. 	31 /03/1975 	2, Subs. pay 	19400 .00 	0.00 
tic 

U4a2. fli -( idh/o r f /ir) I J 	 Of ft 
	
j 

 pay 	 (). 00  0 00 4 .Daé o (,,oi,r 	 ::I..1/09/1937 	Special, 	 0.00 	0.00 5,Pretorit PoI.. 	 ror 	 .$pecial pay2 : 	0.00 : 	o.00 ó.Post(Adhoc/orf/regular) 	R10. 	 G.Personal pay 	 o.00 	-. 0.00 7.Date of App,, In prsnt Post: 01/03/1999 	7..Leave salar-y. 	: 	0.00 	000 (3.Pay Scaie(Current) 	 : 1040022400 	S.f).Allow. 	: C3420o_ 	0.004. 9AUdjt No 	
• 	 1P31i(A) 	 9JIou R.All. 	: 	0.00 	-----0.O0 1O.Q,P,, /(; No. 	 : M/AIS/173 	10.SpLC,Al1 	: 	730.00 : 	0.00 11.Date of Superannuation. :20/02/2009 	1.i..City C. All. 	0.00 	0.00 12.Date of Ne>L Increment :MARCII 	 l2..Spi,DUtyAll 	2423.00 	0.0 13jj.C,A, Amount 	

' 	 : 	0 	 13. InterIm RelIf: 	0.00 	0.00 14.ti.C, Dnte 	
. 	 / / 	1'1.}it tlain, 	 150.00 	0.00 ..t5.I1.C.i Rco'ery 	 :***** 	 is.flalantary Aw : 	0.00 1 	0..0o " 	

1&.NLC..A Instalment No 	: 	0 	 1.P.G.A 	 : 	750.00 1 	0.00 1 7 , 1 - 1..0..A Arnounl; 	 : 	0 	
. 	 I 17..B..Ii.A 	 : 	430.00 	0.00 

	

I 1S.II,,A Date 	. 	
• 	 / / 	I 1C.DA,A 	 : 	450.00 	000 I 19,11j3,A Recovery 	 •*** 	 1!9.P.t1,4 	 : 	0.00 1 	0.00 • 	20.I1,0.A InstaJmnt No 	. : 	• 0 	 20.N,P.A 	 : 	450.00 	_0.00 

- 	 21 Nic 	 0 00 	0 oo: 

122101-al 	Rs 33167 001 	0 00 

Stop paynierit on : 01/03/2002 

;Notos: 	 . 

All allOwanc- fls as admissible on Percentage or slabs basis of 
pay from time to time. 

Annual increment is allowed under rules on or after the date 
- 	 indicated in the last column on which the officer is on duty 

G0EiP519 S 	 . 

opy to 	1 Dpr/Offjcea 	 p 	 ( 

	

• 	• 	 • 	
• A 	

•.,,n 	 f 	t 2. 1 easu ry Off icci-, 	 -EA -(' , 	 • 	 ,x ,o 	 - 

Orson concerred . 	 • 	
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI. 

ORIGINAL APPLICATION NO.320 OF 2001. 

	

Shn A. Romenkumar Singh, IPS. 	ApiIcant 

- Versus - 

	

The Union of India and 4 others. 	Respondents. 

	

Guwahati, the 	Jar1uary, 2002. 

TO 

1. 	The Central Government Standing Counsel, 
Counsel for Respondent No.1. 

Shri Shahiwala, 
Counsel for Respondents No. 2-4. 

Subject :- 	Notice for filing rejoinder-affidavit on behalf of the 
Applicant in answer to Respondent No.1 's written 
statement. 

Dear Sirs, 

I, the undersigned one of the counsel of the above named Applicant, 
hréby give you this notice about his filing rejoinder-affidavit in answer to the 

written statement filed by the Respondent No.1. A true copy of this' notice and 

also a true copy of the said rejoinder-affidavft with Annexure are furnished to 

you herewith for your use and ready reference. 

2 	Kindly acknowledge the receipt of a copy of this notice and also a copy of 

the iaid rejoinder-affidavit with Annexure by signing in the space provided 

therefor hereunder and return this notice to me in original so that the same can 
be presented to the Tribunal along with the original rejoinder-affidavit to-day. 

Received a copy of this notice 	 Yours faithfully, 
and also a copy of the said rejoinder-affidavit 

withAnnexure,  

1 	1I 	(A. Bimol Singh) 
COntral Govt. Standing luln 1, 	 Advocate for the Apphcant 
CunseI for ResppdQflt r4q.jP\ 

2., 

C4unsel for Respondent Nos.24. 

\ 


